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COUNCIL OF STATE,
Tuesday, 18th April, 1939,

The Council met in the (Council Chamber of the Council House at Elevea
of the Clock, the Honourable the President in the Chair.

INDIAN TARIFF (THIRD AMENDMENT) BILL.
The H o n o u b a b lb  M b. H . DOW (Commerce Secretary); Sir, I move ::

“  That the Bill further to amend the Indian Tariff Act, 1934, for certain purpose* 
(Third Amendment), in the form recommended by the Governor General, be taken into- 
consideration. ”

Sir, I do not think that any considerable speech will be expected from me* 
in making this Motion. This Bill, which comes to us in a recommended form^
is designed to give effect to the Motion which was carried by this* Honourable
House on the ^th  of March last, approving the terms of the Indo-British Trade
Agreement. On that occasion, the terms of the Agreement were explained and
defended in sufficient fulness of detail in speeches made by the Honourable
Commerce Member and by mysolf, and there is nothing which, in view of subse­
quent events in another place, I wish either to add to, or to subtract from, what
was then said on behalf of Gk)vernment.

Sir, I move. .
The Honourable Pandit HIRDAY NATH KUNZRU (United Provinces  ̂

Northern: Non-Muhammadan): Mr. President, my Honourable friend
Mr. Dow was very wise in making a phenomenally brief speech on such an
important matter today. I am sure that he was conscious of the fact that his.
}X)sitiou in the matter of tiiis Bill is even weaker than it was in connection with
the Agr0(̂ .ment which he defended hero the other day. Sir, we discussed the
details of the Agreement the other day but today I should like to address
mysolf to another question, namely, how far it is consistent with the pledges- 
given by Government in the past for them to have gone against the decision of
the elected representatives of the people and forced their own view on the* 
Legislature. Sir, it is true that this Bill comes to us as a recommended measure.
We cannot question the propriety of the action taken by the Governor General
but it is obvious that the Governor General in such a matter would not act on
his own initiative. It is naturally to be expected that he would consult with
the Government of India and that the principal advisers of the Gk)vemment of
India in this matter would be the Commerce Department. We should, there­
fore, examine what are the grounds on which the Commerce Department ha6 
recommended the certification of the Bill before us. When I say. Sir, that we
should examine the grounds on which the recommendation of the Commerce
Department was based, I am acting without knowledge of what transpired in
the inner councils of the Gk)vemment of India. I do not know whether the
Government of India came to the conclusion that this Bill was essential to the
safety, tranquillity or interests of British India on the recommendation of the-
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[Pandit Hirday Nath Kunzru.]
Commeroo Departmeut or after setting it aside or under the directions of the 
Secretary of State for India. In any ease, Sir, what we are concerned with 
today is the inconsistency jof the polipy of the Gpvenunent of India in view of 
the pledges given by them in the past to abide by the decision of the Legisla­
ture in respect of TVade Agreement .̂ "

This matter, Sir, has been discussed several times both in this House and 
in the other but Honourable Members will bear with me if I point out to them 
the salient facts bearing on the position as I see it. Sir Qe(»*ge Rainy, who 
was Commerce Member of the Government of India in 1932, referring to the 
conclusion of a Trade Agreement at Ottawa, said in the Legislative Assembly :

“  I f  the conclusion of a Trade Agreement is recommended as a  result of the Conference, 
any changes in the tariff which it may involve will be duly placed before the Legislature for 
ita approval. The Gk)vemment of India ** (I should like the House to note these words), 
** the Oovemment of India have no wish to put any such changes into effect unless the 
Legislature is satisfied that they are in the interests of India **.

By this pronouncement made by Government through Sir George Rainy, 
they gave up the right which they eiyoy by law, to give effect to their own 
views when they are contrary to the views of the Legislature. Again, at 
Ottawa, Sir, Mr. Baldwin, the Leader of the British Delegation and the Ftjine 
Minister of England, said:

“  We believe that the future welfare bf the scattered and diversified countries which 
make up the British Commonwealth of Nations no less than the welfare of the Common* 
wealth as a  whole depends to a  large extent on the adoption of a  policy of economic co- 
opOTaiioii, using that term in its widest sense. The actual development of this co-opera­
tion rests with the citizens of our courUries more than with Qavemments, but Governments 
can do much to promote it by the method of tctriff preference, etc. **.

This pronouncement, Sir, coming as it did from the head of the British 
Government, was it seems to me, even more valuable than that made by Sir 
George Rainy. For if you examine it, it shows to my mind that the British 
Government were prepared, while leaviixg the initiative to the Grovernment 
of India, to abide ultimately by the judgment of the representatives of the 
people. Perhaps I read too much into this pronouncement but this is certainly 
the sense in which India has understood it since it was made public.

In pursuance of the undertaking given by Sir George Rainy the agreement 
arrived at Ottawa was placed before the Legislature. Tie Legislative Assembly 
appointed a Committee on the 10th NovemW, 1932 to report on the Agreement. 
Subsequently it passed a Resolution approving the Report of the Committee 
set up by it on the 10th November and recommending—

“  to the Governor General in Council that he do introduce in the Indian Legislature 
a t  the earliest possible moment such legislative measures as may be necessary to give 
effect to the Agrmment in question, and further that he do give effect to the recommenda­
tions of the said Committee

These words are important, for one of the recommendations of the said 
Committee ran as follows :

“  We further recommend that on the expiry of three years from the date on which the 
preference given by the Agreement becomes operative, the Government should place before 
the Legislative Assembly a  detailed report on the course of the import and export trade in 
the commodities covertMd by the preferential rates of duty and that they should under­
take to give ttie notice of denunciation required by Art icle 4 o f the Agreement if  the 
Legislative Assembly after considering the Report is sutis^ed that the continuance of the 
A |^e6ttnent is not in the interests of India
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Accordingly, Sir, when the depirability of continuing the Ottawa Agreement 
in its existing or in a modified form was discussed in March, 1936 in the 
Legislative Assembly, Sir Muhammad Zafrullah Khan, the present Commerce 
Member, made the following statement in the course of his speech :

“  With regard to several matters **, he said, “  the complaint has been made or exprea- 
«ioii has been given to the feeling that however seriously the House might consider a  prob­
lem, there was always a  sense of unreality relating to the proceedings of this House inasmuch 
■as with regard to most matters of importance, the final deci'^ion rests with the executive 
-which is not responsible to the House and which is not removable by the House when it
fails to carry out any decision of the House.................With regard to this particular matter
I  may observe that, as the House is already aware, having regaid to the proceedings that 
have taken place previously in comiection with the Ottawa Trade Agreement and having 
regard to the undertakings given by Government that the House is responsible as far as 
the question of this trade agreement is concerned and that Government is responsible to 
the House with regard to this tiM e agi’eenient in the sense that Government have imder- 
taken that in case the House comes to a decision after reviewing the working of this Agree­
ment for the first thi-ee years that the Agreement is not in the interests of India and it calls 
upon the Government to give notice of termination under Article 14, the Government 
•would be boimd to give such notice
Honourable Members will realise from this that Government have burnt 
their boats on this question. They have stated in no equivocal terms that m 
connection with such a matter they are bound by the vote of the Legislative 
Assembly. It may be said that the pronouncements that were made were of 
A limited character and referred only to the Agreement entered into at Ottawa 
And the modification of that A^eement three years later. I hope, Sir, that no ' 
«uch petty-fogging interpretation will be placed on the announcements that I 
have quoted. If the Government of India arrive at decisions on important ques­
tions on certain principles and not merely with a desire to buy off the Opposi­
tion on a particular occasion, then we are bound to assume that in matters of 
this kind, in the matter of the conclusion of trade agreements, the Govern­
ment of India agreed to respect the decision of the Assembly and to hold 
themselves responsible to it for carrying out its wishes.

In view, Sir, of the statement referred to above when the House passed 
the following amendment moved by Mr. Jinnah, Government, although they 
<lid not denounce the Trade Agreement as Mr. Jinnah*s amendment asked, 
entered into negotiations with His Majesty's Government which were concluded 
only a few weeks ago. The amendment that was passed at the instance of 
Mr. Jinnah ran as follows:

“  This Assembly recommends to the Governor General m Coimcil that the Ottawa 
Agreement, dated the 20th August, 1932, be terminated without delay and a  notice of 
termination be given in terms of Article 14 thereof. The Assembly further recommends 
that the Government of India should immediately examine the trend of trade of India 
with various other important countries and the United Kingdom emd investigate the 
possibility of entering into such bilateral treaties with them whenever and wherever 
possible to bring about the expansion of the export trade of India in those markets and 
subm it such treaty or treaties for the approval of this Assembly

Sir, this was the position till my Honourable friend Mr. Hossain Imam 
moved a Resolution on the subject of the conclusion of a trade agreement in 
March last year. My Honourable friend was not thfen as wise as he is now and 
the Resolution that he moved ran as follows :

“  This Council recommends to the Governor G ^ercJ in Council to give notice of 
termination of the present Trade Agreement with Britain if His Majesty's Government 
^io not accept the terms offered by India on the advice of non-official Advisers **.

Thk H o n o u r a b l e  Mr. HOSSAIN IMAM: Was it about the original 
Ottawa Agreement or the interim Agreement ? I believe it was about the 
interim Agreement that I moved that Resolution.

INDIAN TARIFF (THIRD AMENDMENT} BILL. I02 f
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Thb H o k o u b a b u b  P a n d i t  HIRDAY NATH KUNZRU: The Honour­
able Member will no doubt try to wriggle out of the implioations of his own 
Resolution when he spe|^s. He should not however expect any support fpom 
me. Such a position, if he takes it up^

T h e  HoNOUTStABLE Me. H0S8AIN IMAM: I only wanted to know 
whether he refers to my Resolution to be against the Ottawa Agreement or 
against the interim Agreement?

T er HoKOuaABLB t h e  PRESIDENT: You c a n  re fe r  to it w h e n  you 
sp e a k . -

T h e  H o n o u b a b l e  P a n d i t  HIRDAY NATH KUN2nElU: The Resolu­
tion was moved by my Honourable friend. He knows very well what it wa» 
about. He does not want to know from me what the meaning of the Resolu* 
tion was.

T h e  H o n o ij r a b l e  M b . HOSSAIN IMAM: What do you take it to mean t

T h e  H o n o u b a b l e  t h e  PRESIDENT: Order, order.

T h e  H o n o u r a b l r  P a n d f i  HIRDAY NATH KUNZRU: The reply 
given by the Honourable Sir Muhammad l^akub, who was then acting as 
Gc»nmerce Member in the absence of Sir Zafrullah Khan in England, show^ ua 
for the first time that there was a possibility of Government resUing from the 
pledges they have given to us more than once in the past. He said :

There was another point on which great stress was laid by the Honourable Members 
on the otherr side, namely, that no effect shoald be given to the result of the n^otiations 
until the verdict of the C ^ tra l Legislature had been obtained. The constitutional posi­
tion on this point is quite clear. The responsibility of giving effect to the trade pact lies 
upon the (Government of India, and although no guarantee can be given a t present that 
the Central Legislature's verdict will be followed to the letter, I am sure that so far as 
pK>s8ible due consideration will be given to the views of the Central Legislature as has been 
the case up to this time

Now, Sir, my Honourable friend created a feeling of great anxiety here 
but the last few words on which I have laid stress, namely, “ due consideration 
will be given to the views of the Central Legislature, as ha« been the case up to  
this time gave us the hope that although he stressed the theoretical constitu­
tional position too much the Government of India did not seriously contem­
plate any departure from their past policy. Nevertheless we find that, although 
the same person who in 1936 made the pronouncement that I quoted a little 
while ago, still presides over the Commerce Department he, as a member of the 
Government of India, bears the responsibility for the decision of the Govern* 
ment of India to force this Bill on us contrary to the views of the elected 
representatives of the people.

We have become accustomed, Sir, to certified and recommended Bills, 
but this Bill is of a far more objectionable character than any that have come 
before us. We have a right to ask Government whether they want us to attach 
the slightest importance to their pledges or whether we should come to the 
conclusion that nothing will make them respect their promises except over­
whelming pressure. If that is the policy of the Government of India, if their 
pledges do not count with them for anything, I think they ought to 
wind up the Legislature and announce to the country that they mean t o  
impose their wiU on it with the aid of the force which they can command t o  a n  
u n lim ite d  e x te n t .
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Sir, I have so far discussed the position as it is at the present stage when 
Part II of the Government of India Act has not been brought into force. But 
it would be pertinent to consider for a moment what are the principles accepted 
l)y Government in an even more categorical form than hitherto regarding the 
future regulation of trade relations, or rather of economic relations between 
England and India. These principles are embodied in various sections of the 
Crovernment of India Act, 1936. Sir, the Joint Select Committee considered 
the fiscal convention which dates from 1910. Discussing this matter the 
Committee said :

** But with the paesing of a  new ConBtitution Act on the lines of the recommendations 
which we make in this Report the convention in its present form at all events will neoessari- 
ly lapse, and unless the Constitution Act otherwise provides, the Federal Legislature will 
•enjoy complete fiscal freedom with little in the nature of settled tradition to guide its 
relationship in fiscal matters to this .country. The difficulties which would be likely to 
arise from this uncertainty would moreover find a  fruitful source of increase in that atmos­
phere of misunderstanding to which we have alluded ” ,

-and which the Government of India seem bent upon adding to. The Committe 
went on to say :

** I t  is suggested in India that in seeking to clarify the fiscal relations between India 
and themselves His Majesty’s Government are seeking to impose imreasonable fetters 
upon the future Indian Legislature for the purpose of securir^ exceptional advantages for 
British at the expense of Indian trade. The suggestion is without foundation but can be 
-countered only by clear proposals which will show how false it is **.

Two things are clear, Sir, from this quotation. One is that the Joint 
Select Committee realised that in the new order of things the Federal Legisla­
ture must legally enjoy a greater degree of fiscal freedom than the Central 
Legislature had done till then. Secondly, after laying down certain principles 
defining the limitations to be placed on the power of the Legislature, they 
wanted to leave it unfettered discretion in regard to the settlement of economic 
relations between India and England. As in the view of the Committee it 
was important to clarify the principles on which future eoonomio relations 
between the two countries should rest, they recommended that one of the 
special responsibilities of the Governor General should be to prevent measures, 
legislative or administrative, which would subject British goods imported into 
India from the United Kingdom to discriminatory or penal treatment, and 
they observed :

“ But, as it is important that the scope which we intend to be attached to the special 
responsibility so defined should be explained more exactly than could conveniently be 
expressed in statutory language, we fiuiher recommend that the Governor General’s 
Instrument of Instructions should give him full and clear guidance. It  should be made 
clear that the imposition of this special responsibility upon the Governor Greneral is not 
intended to affect the competence of his Government and of the Indian Legislature to 
develop their own fiscal and economic policy ; that they will possess complete freedom to 
negotiate agreements with the United Kingdom or other countries for the securing of mutual 
tariff concessions ; and that it will be his duty to intervene in tariff policy or in the negotia­
tion or variation of tariff agreements only if in his opinion the mtention of the policy 
<5ontemplated is to subject trade between the United Kingdom and India to restrictions 
conceived, not in the economic interests of India but with the object of injuring the 
interests of the United Kingdom...........**.
This shows. Sir, what was the view that the Select Committee took of the 
relations that ought to prevail in future between the Government of India and 
the Legislature. I doubt whether even my Honourable friend Mr. Dow would 
claim that the Assembly in rejecting the Indo-British Trade Agreement was 
seeking to subject British trade to penal or discriminatory treatment or to 
restrictions conceived with the object of injuring the interest* of the United 
Xin^om. We might be mistaken in our view of the Agreement. When two
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different opinions are expressed on a question nobody can be certain whioh 
view is right. But whether the view of the elected representatives of the 
people was right or wrong, I think in view both of the pledges given by Govern­
ment in the past and the principles regulating future economic relations betweea 
India and England which His Majesty’s Government have agreed to, Govern­
ment have beea guilty of a wholly imjustified and high-handed proceedings 
in going on with this Bill.

Sir, apart from the pledges given by Government in the past or the prin­
ciples which they accepted when the Government of India Act, 1935, was on thê  
anvil, they seem to have leamt nothing from the course of public events during 
the last 20 years. One would have thought that they had had ample time to 
realise that their best interests and the interests of Lancashire itself depended 
not on legislation or the conclusion of pacts, but on the goodwill of the people 
of India. If the people are determined to set the present Agreement at naught 
they will be able to do so as they destroyed the efforts m ^e by Government 
in the past to improve the position of Lancashire in this country. I cannot 
understand how with a knowledge of these facts before them they could be so 
unwise as to bring this measure before us in the teeth of the opposition of the 
representatives of the people. Again, Sir, Government hardly seem to be 
conscious of the present world situation. They seem to be thinking in terms 
of the position as it was years ago, and yet if the peace of Europe, and conse­
quently of the whole world, is disturbed in the near future they will need the 
goodwill that I have just referred to in a far greater measure than they required 
it during the crisis of 1914— 1918. Why are they then acting with such criminal 
shortsightedness and deliberately antagonising the people of this country T 
Can it be that they themselves, however convinced of the merits of the Agree­
ment, were prepar^ to bow to the decision of the Assembly but were compelled 
by a superior authority to set aside their own view and to flout the wishes of 
the representatives of the people ? I do not know whether my Honourable 
friend Mr. Dow would be prepared to say anything on the subject, but I think 
that in view of the facts that I have drawn the attention of the House to, the 
Government of India owe it to themselves to make their ix)sition clear. 
Whether, however, they do so or not, whether they disclaim responsibility for 
the present measure or by their silence are prepared to be held equally res­
ponsible with His Majesty’s Govenmient for forcing an unwelcome decision 
down our throats, our position is absolutely clear. We must oppose this Bill 
with all the strength that we can command and make it clear to the country 
that the Government of India is a faithless Government whom only the com­
pelling force of events can keep to its promises.

T h b  H o n o u r a b u e  R a i  B a il a d u b  L a l a  BAM SARAN DAS (Punjab : 
Non-Muhammadan) : Sir, I endorse what my Honourable friend Mr. Kunzru 
has said on this subject. Sir, I expected that the Honourable Mr. Dow will 
in his opening speech toll us the reasons which led the Commerce Depart­
ment to advist^ H is  Excc.lloncy the Governor General to certify this Bill. It 
is a  pity, Sir, and to me it sê m̂s that as there were no cogent reasons to put 
forward he thought it better to keep silence. But, Sir, I speak with feelings 
of regret as well as disappointment, disappointment at the callous indifference 
with which the Government of India have treated public opinion in general 
ai^ commercial opinion in particular about the merits or otherwise of this Bill 
and regret at the thought that the Central Government in this country should 
be driven to such a desperate state as to necessitate the certifying of even ^
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Tariff Bill. I feel, Sir, that the procedure follcnmi by the Govermnent of 
India in implementi^ the terms of the new Trade Pact between India and the 
United Kingdom raises certain fundamental issues which I want the Honour­
able Members of this House to realise when they vote one way or the other for 
or against on the proposition before this House.

Ever since the terms of the new Trade Pact were announced, public opinion 
and the elected part of both these Houses have unanimously made it clear that 
the sacrifices demanded from India were far too heavy a price to pay for the 
so-called benefits which would accrue from the ratification of this Trade Pact. 
It is a matter of deep regret, Sir, that the Government should have thought 
it wise to ratify the new Agreement in the teeth of the opposition and the clear 
and imequivocal verdict of the whole country against the ratification of the 
new Trade Pact. Apart from this aspect of the matter, however, I feel that 
this question of supporting this certified Bill raises the question of the legi­
timate rights of this House. In my opinion, the action of the Government 
in overriding the decision of the Legislative Assembly in this case marks a 
departure from the well-established convention that in the matter of conclud­
ing trade agreements with other countries, the Government should follow 
the decision of the Legislative Assembly and that in order to be binding on 
India trade agreements should be ratified by the Legislature. I hope, Sir̂  
that the House would bear with me if 1 remind them of the various stages ia 
which this principle has become an established convention so far as the nego­
tiation of the trade agreements with other countries is concerned. As the 
Honourable Mr. Kunzru has already pointed out, Sir George Rainy, while 
announcing the decision of the Government of India to send an Indian delega­
tion to Ottawa in 1932, declared that Government had no intention of putting 
any changes into effect unless the Legislature was satisfied that they were in the 
best interests of India. This convention was also reiterated when the Govern­
ment subsequently brought a Kesolution before the Assembly to seek its ap-

goval of the Ottawa Ag^ment. I wish in this connection to remind the 
onourable House that it was in the very pursuance of this established; 

jH'actice that, following the rejection of the Ottawa Agreement by the Legis­
lature in 1936, the (Jovemment of India gave notice of termination of the 
Ottawa Agreement.

In my judgment, Sir, the action of the Government in the present case 
in introducing the certified Bill against the wishes of all sections of the public* 
concerned is not merely the negation of the so-called fiscal autonomy 
principle but the very evasion of the legitimate rights of the Le^lature in 
this country which have been established in the convention which I have 
referred to a moment ago. I have to appeal, Sir, to both the ele:5ted £ind the 
nominated Members of this House that in supporting this measure they are 
supporting something which is depriving the Legislature of this country of 
its hard-earned rights and privileges.

Another aspect of the matter which I would like to impress upon thia 
House is the fact that Government have taken the unusual step of certifying 
for the first time a Tariff Bill which does not augur well for the future rights- 
and privileges of this House. Sir, what credit does this action reflect upon 
the achievements of the Government ? I want the Honourable House to 
consider the achievements of the Government during the past few years. 
Time after time, the Government had to have recourse to special powers of 
veto and certification 'to force upon the country measures which the country 
had unanimously refused to accept.
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The history of the passing of the Finauce Bill during the last five years 

makes an inglorious record of glorious failuros of the irresponsible and irres­
ponsive Government in this country. I feel that it is a limit of the irrespon­
sible attitude of the executive that they should have been compelled to certify 
not merely the Finance Bill to which they are accustomed during the past 
.five years but even the Tariff Bill which in my opinion encroaches upon the 
liberty in fiscal matters of the Legislature of this country. I appeal to the 
Honoiurable Members to bear in mind not merely the rights or the demerits 
•of the t^rms of the actual trade agreement but also the constitutional issues 
•of first rate importance while they support or oppose this Bill. I must say 
that His Excellency the Grovernor General has not been well advised to certify 
this Bill.

The other day, Sir, while we were discussing the trade pact, one of our 
Honourable colleagues observed that by flouting the opinion of the elec^d 
Members of the Central Legislature, Government will committing a gwat 
mistake. Sir, the Congress, as far as my information goes, is likely to launch a 
Ft(ie«At‘-boycott campaign which will certaiijy add to the difficulties of Govem- 

ment and will place them in a very awkwa^ position in case the war breaks 
out, which war seems now to be in sight and coming. As one of those who 
value the British connection, I must w’am the Govemmont that at this period 
when there is a very intricate international complication, the Government 
ought not to force measures upon the public in the manner in which they have 
now started doing. They want the goodwill and the co-operation of the 
public, and flouting their opinion in such a manner stirs thoir feelings and I 
must say it is not wise for the Government to do so at a time when the inter- 
jmtional situation is so critical. In case the boycott of foreign goods does 
«tart, the Government must realise what the effect will be on recruitment 
and co-operation. I must, Sir, again repeat, as one who values the British 
•connection, that it is not wise for the Government to flout public opinion 
^nd go on continually wounding the feelings of the people.

With these words. Sir, I oppose the Bill.
T h e  H o n o u r a b l e  M r. RAMADAS PANTXJLU (Madras : Non-Muham­

madan): Sir, I think it is a very wise departure from the parliamentary
procedure hitherto in vogue in this House that Mr. Dow has started today. 
It is wise not to dwell on the merits of a certified Bill. But we on this side of 
the House have decided to adopt different tactics and while the Government 
is silent we want to discuss the matter. When they wax eloquent over 
edified Bills, we content ourselves with making a statement that we would 
not touch it with the longest pole.

Sir, it is, I think, a unique spectacle among the parliaments of the world 
that a Government which is in a perpetual minority, as the Government of 
India is in the Assembly, should carry on govermnent undeterred by the 
verdicts of the popular Assembly. Its trade agreements are turned down, its 
Bills are vetoed, and almost all important measures verdicts on which amount 
to votes of confidence go against the Government. Still the Government 
carries on as a standing minority in an elected Legislative Assembly. There­
fore it is no wonder that even Tariff Bills come to us in a certified form. I 
think this is the first Tariff Bill in the history of the Central Legislature that 
comes to us in a certified form, if I remember aright. Therefore, Sir, we enter 
an emphatic protest against the manner in ^ io h  thia Bill haa been brought 
1>efore us. T^e Motion made today for the consideration of this Bill and the
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3fotion that will presently be made for the passing of it in the form certified 
'Will complete the whole cycle of the farce of this ill-fkted Agreement. It 
•was entered into without the concurrence of the non-oflBlcial Advisers ap­
pointed by the Government to help the official spokesman. It was signed 
on the 20th March, 1939, without the knowledge of the people of this country. 
It was merely submitted for discussion by both Houses and the Government 
would not take the verdict of the Assembly or of the elected Members of this 
JEIouse. So, I think this Motion completes the cycle of that farce and there­
fore the less we say on that aspect of the question the better. But we must 
jecord our emphatic protest against the procedure adopted in regard to this 
Dill,

Sir, with regard to the merits of the Agreement, I shall not cover much 
ground because the issues involved have already been discussed, both in the 
legislature and elsewhere. I shall deal first with the cotton clause and next 
with the other preferences. So far as the cotton clause is concerned, I must 
«ay that I am against any agreement with any country for the import of 
foreign cloth into- this c5tintry. 1 am not a believer in the s3rstem of barter 
>of cotton for cloth. If the cultivation and production of cotton in this country 
has to be regulated, it must be on principles other than barter of cotton for 
^loth. I am one of those who believe that every yard of foreign cloth on the 
backs of the people of this country is a badge of slavery. I am for excluding 
all foreign cloth, be it Japanese or British, from entry into this country. We 
have built up the textile industry at considerable sacrifice. Today there are 
^70 mills working in this country on which a paid-up capital of Rs. 40 crores 
has been sunk. There are, I think, about two lakhs of looms working today, 
employing more than four lakhs of workers in these mills. These mills produce 
about 4,000 million yards of cloth. It is such an industry that is sought to 
b̂e biu*dened with further handicaps by thi/a Indo-British Trade Agreement. 

Therefore, I am wholly against the principle of this Agreement and I do not 
favoiu- the import of any Japanese or British cloth into this country by any 
trade agreement. Sir, besides the factory industry in this country, there is 
also a very important textile industry, namely, the handloom industry, whose 
interests have not received sufficient attention in the making of this Agree­
ment or in the course of debates over the Agreement and the Bill. Sir, the 
entire quantity of cloth produced by the factories is about 4,000 million yards, 
as I find from the Memorandum of Government. It is said that the handloom 
industry in this country produces about 1,800 million yards, or nearly 2,000 
million yards, which is 50 jier cent, of the production of the factories. It is 
a very growing and important industry. It is only next in importance to agri­
culture. In the province of Madras we derive a very large quantity of our 
supplies from handlooms, and Provincial Governments, especially the Con­
gress Provincial Governments, are now pledged to a definite policy of encoura­
ging the handloom industry by all possible means. So, Sir, if I had a say 
in the matter of a trade agreement like this or in the future development of 
the textile industry in In(Sa, what I would suggest is this. You should im­
pose an excise duty on all Indian mill-made cloth and subsidise the handloom 
weaving industry in order to improve it and at the same time impose an addi­
tional countervaUing import duty on all foreign cloth corresponding to the 
.excise duty imposed on Indian mill-made cloth. By that way you will prevent 
•effectively the importation of foreign cloth into India and also encourage 
the handloom industry by subsidising it by a levy of excise duty on the Indian 
mills. That is the line of development which I would suggest if I had any say 
in the matter of these a^eements. The whole basis of this Agreement seems 
to be vicious and India imould not be a party at any time to enter into a trade
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agreement which provides for the import of foragn cloth into this countrjr 
even in exchange for a certain amount of cotton taken by these countries. 
These countries which want cotton will take it in any case. If they do not 
take it, we will find other means of regulating the pr^uctiou of cottoh and 
absorbing the surplus cotton in this country.

Coming to the merits of the Agreement apart from this broad principle#- 
we have afready discussed the undue advantages which it gives to Britain 
in raising the present minimum of 260 or 250 million yards to a minimum of 
350 millions, a medium of 425 millions and a maximum of 600 millions. With 
that aspect I shall not deal now. Reading the Agreement as a lawyer, and apply­
ing the same tests which are usually applied to all agreements, I find that 
the Agreement is one-sided even from a legal standpoint. Sir, I refer to para­
graph 4 of Article 10 which deals with cotton. It says that if in any cotton piece- 
goc^  year the import into India of British cloth does not exce^ 350 million 
yards and until such time as the import exceeds 425 million yards, the duties 
on imports shall not exceed the basic rates reduced by 2| per cent, ad valorem 
and a proportionate reduction shall apply to the alternative specific duty on 
United Kingdom grey cotton piecegoods. The words are :

** I f  in any cotton pieoegoods year, the quantity imported is leas than 80.and-«0, then 
the duty ahall not e z c e ^  the baaic rates reduced by per cent, ad valorem **.

May I ask if it implies that it will be automatically increased if 425 million 
yards are imported into India ? Applying the ordinary legal standards, it 
does not. When the import i8 less than 350 million yards, until it reaches 
425 million yards, the .^ticle says that the duty shall not exceed the basic 
rate reduced by 2| per cent, ad valorem. But the Article does not say that 
when the import of British cloth into India exceeds 425 million yards, the duty 
will be automatically increased. In the absence of any such legal provision 
in the clause it is not permissible to increase unless the Government of India 
choose to do so, of course, of its own will. Read paragraph 5. It says :

“  I f  in any cotton piecegoods voar the total quantity of United Kingdom cotton piece- 
goods im p o rt^  into India exceeds 600 million yards, the duties charged on imports o f 
such goods into India in the foUowing cotton pieoegoods year may be increased above the 
basic rates ” ,

mark the word “ may The word “ may does not stand isolated. Some­
thing follows!

** may be increased.......... for the purpose of restricting imports of such goods during
the year to the ‘ maximum yardage figure * for the precedmg cotton pieoegoods year, but 
$haU be reduced to the basic rates (or, where the provisions of paragraph 4 are applicable, 
in accordance with those provisions) after the end of any cotton pieoegoods year in which 
the total quantity of such imports into India has not exceeded 426 million yards

So, when the import of foreign cloth exceeds 500 million yards, the duty may 
be increased, but if it goes below 425 million yards, the duty shall be reduced. 
When it is a question of increasing, it is “ may and when it is a question of 
reducing it is “ shall A document like this, which is solemnly entered into 
between two Governments, after evidently taking legal advice, must be read, 
as all other contracts are read. The legal implications are clear. The clauses 
which favour India are all optional and those that favour England are obliga­
tory. It is clearly a partial and one-sided Agreement, which is not fair evea 
from the l^al standpoint, apart from the economic standpoint. Therefore  ̂
I think that there is very little reason for us to accept this i^eement.
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Muoh has been said about the advantages that this Agreement gives to
12 Noon. cultivator of this country. Fairly and honestly if I

' were satisfied that this claim is well-founded I would stretch 
a point in favour of the Agreement and would vote for it, even if it involvet 
some sacrifice on the part of the textile industry. But I do not think the 
claim is justified. In fact the clauses relating to the taking of cotton by the 
United Kingdom are so elusive and elastic as not to commit England to any­
thing definite, except that in their own interests they may be expected to- 
take more and more cotton so as to increase their exports to India. 1 hate 
both these propositions. Of course the Bill itself does not contain any obli-̂  
gation on the part of England to take any amount of cotton from India. It 
cannot be put in a Tariff Bill.

Further, Sir, viewed from any standpoint the cotton clause is not one that 
should be accepted by the people of this country. I will say just a few words 
about the other preferences. The points that are urged by Mr. Dow on the 
former occasion and by the Commerce Member are that the Agreement con* 
tains manv good features. In the first place it is said that 82 per cent, of the 
exports 01 India to tho Unitod Kingdom enjoy a preference or free admission. 
Then they say that 10 per cent, of the English exports only are subject to 
preference. Then they say the value of the imports falling xmder prejference 
categories, excluding cotton, is reduced from Rs. 18*76 ĉrores in 1936-36 
to an annual average of Rs. 7-68 crores, and again they say in 1937-38 Rs. 60 
crores of Indian exports to the United Eangdom enjoyed preference. And 
they also say that preference trade heads of imports into India have been 
reduced from 163 to 43, the number of preference tariff items from 106 to 20. 
Some of these features are good, I do not deny that. When we refuse to 
accept an Agreement it does not mean that we" condemn every item of it or 
that there is nothing good in it. But what we have to consider is the balance 
of advantage to this country taking the Agreement as a whole. In this con­
nection I would merely content myself with referring to the four or five broad 
principles by which the non-official Advisers wanted this country to test the 
soundness of this Agreement. They say ;

“  While we favour a trade between the United Kingdom cmd India, we feel that the 
special limitations peoulictr to India should be clearly recognised by the United Kingdom* 
In order that there may be no misunderstanding on this point we enumerate some of the 
considerations which in our opinion should guide the conclusion of such a trade psict.
(1 ) The balance of gains and sacrifices of each country. This should be bcuied not merely 
on arithmetical estimate of value but also of the che^acter of the trade of each ooimtry. 
The position of India as a  debtor country requires a continually favourable balance of 
trade. Then the necessity of avoiding any agreement which might hinder the expansion 
of India’s trade with other countries or provoke retaliation. Fourthly, the importance of 
avoiding any agreement which might impair the existence or development of Indian indus­
tries, and the effect of such a paot on the rei-enues of India

Each of these considerations has boen examined in detail, and aftor care­
ful reading of that part of the non-official Advisers* interim Report I am con­
vinced that the balance of advantage is not in favour of India. It is said 
that in 1937-38 Indian exports to the United Kingdom enjoyed preference to 
theext^mt of Rs. 50 crores. Tho non-official Advisers at that time, 1937, 
dealt with tho matter ou the basis of the figures of 1935-36 and said that of 
the Rs. 33J crores of Indian exports only Rs. 6 crores enjoyed effoctivo pre­
ference and the other Rs. 27J crores did not eiyoy pi*otection but morely an 
insurance value. Taking even 1937-38 out of the Rs. 50 croros montioned 
in the Memorandum a little loss than Rs. 10 crores of In l̂ian exports only 
enjoyod effective preference, the other exports to tho United Kingdom did 
not enjoy effective preference but had only an insurance Value. I do not
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deny the benefit of securing an insurance value of these exports. It is an 
advantage. But when we consider the Agreement on both sides we must 
have a quid pro quo mainly on the basis of our effective protection and not on 
the value of exports to the United Kingdom which merely enjoy an insurance 
value. To seciure effective preferences for only Rs. 10 crores we give away a 
great deal too much to England in return.

Sir, the details of these exports have been dealt with by the non-official 
Advisers and therefore I do not wish to go into details, but to my mind it is 
doubtful whether some of these Indian exports to England are at all in the 
interns of India. Speaking on behalf of the agriculturist, I frankly dislike 
any idea of getting proferonce in England to exports of bone for manure pur­
poses or of oilseed-cake and meal. I have for long advocated total prohibi­
tion of the export of such articles from India in the interests of the agricul­
turists of India. When I was a member of the Agricultural Research (^uncil 
I brought forward some resolutions before the (^venung Body asking the 
•Council to take action in regard to prohibiting the export of bones, oilseed- 
<$ake, meal and such things, because we want them for our own manure pur­
poses as well as for feeding our cattle. Again, if we examine this list carefully 
we find that it is not India alone that gains by the export of these articles. 
England wants them as raw material and is bound to buy them. Therefore, 
I do not think the claim that India gets efft>ctiv© preference for Rs. 60 crores 
o f her exports to the United Kingdom can be substantiated by an examina­
tion of the details of this Agreement.

Sir, coming to the preferences given to England we find that most of the 
articles to which prefarence is given are those which compete with Indian 
manufactured articles. That is against the national interests of India trying 
to become self-sufficient in regard to manufactures. To mention a few of 
these in Schedule IV at page 49 of the Memorandum, there are cement, chemical 
drugs, medicines, paints, colours, electrical instruments and apparatus and 
appliances, motor cars, instruments, apparatus and appliances other than 
electrical. A number of these articles are being manufactured in India now 
and any preference given to the imports of British articles is sure to tell against 
the interests o f the Indian manufacturer. So, Sir, even from tha^ point of 
view the Agreement is not beneficial to India.

Sir, before I concluded I would refer to one strong argument adduced by 
the Indiian Chambers of Commerce against the recent imposition of a higher 
duty on raw cotton imported into this country. I might have mentioned it 
in connection with the cotton clauses but I have reserved it for the end for 
the reason that this is a high-handed act of the Government of India which 
spoiled all chance of the Agreement being examined on merits. Sir Cowasji 
Jehangir said in the other House that what little chance the Government had 
of their Agreement being examined on merits has been spoilt by their own 
ill-considei^ action in doubling the duty on raw cotton. It is said that it 
will help the agriculturist. Again, I have examined that very carefully and 
I am inclined to agree with Mr. Jinnah in this matter that it is not going to 
help the agriculturist. As to the effect of this duty one conclusion seems to 
be irresistible, namely, that so far as the manufacture of the finer counts of 
cloth in this country is concerned it enjoys today practically no protection 
after this Agreement. The doubling of the duty on raw cotton imposes an 
additional burden of 8 per cent, on tho manufacture of finer counts of cloth. 
The effective duty under the Agreement and this Bill will be 15 per cent. 
minus 2  ̂per cent., because in the second year the basic duty will he reduced
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by por cent, because the import of British cloth in this country will noti 
exceed 425 million yards. So the effective duty is 12  ̂ per c^nt. of which 8 
per cent, is consumed by the doubling of the duty on raw cotton and the other 

per cent, is more than covored by the cost of dyes, other materials and 
machinery used in the process of manufacture of finer counts of cloth. So. 
the effect of this Agreement so far as tho fin r̂ counts of cloth are concerned> 
the entire protection has been wiped out. Tho textile industry of India will 
not enjoy any protection at all in regard to the finer counts of cloth with the 
doubling of the duty on raw cotton, the reduction of per cent, in the basic 
duty on inability of England to import 425 million yards of cloth in this coun­
try and also talung 10 per cent, duty on the materials used in the manufacture: 
of finer counts of cloth. Therefore the Indian textile industry is certainly 
hit by this Agreement. The preferences which India enjoys in the United 
Kingdom are not substantially such as to counterbalance the advantages, 
given to England by this Agreement and tho preferences given to England 
have got a distinct tendency to interfere with the development of Indian, 
manufactures. Both on merits as well as on the ground that the Government, 
of India have adopted a very particularly obnoxious procedure in regard to. 
the forcing of this Agreement down the throats of the representatives of the 
people and certifying this Bill, I oppose this Motion with all the emphasia. 
I can command.

The H o n o u e a b lb  Mr . P. N. SAPRU (United Provinces Soutliern : 
Non-Muhammadan): Sir, the Honourable Mr. Dow was very short this 
morning. He was probably vory short because he knew that he had a weak 
case and wisdom consisted in being short.

Sir, there was an air of unreality about the debate that we had on the. 
Indo-British Trade Agree ment in this House the other day. I say unreality 
bocause Govornmont had come to us with their minds made up, with grim deter­
mination to carry through the proposals, whatever was said or left unsaid 
in this House and in the other place. Whon asked in the other place v̂hether 
Government would abide by the verdict of the House, Sir Zafrullah Klhan— 
I have not his exact words, but I think he said something to this effect—Sir 
Zafrullah Khan said that ho would give the views of the House his earnest, 
consideration. Sir, it was clear from that answer that Government were 
determined to put the Agreement through and that in consulting the Legisla­
ture they were merely enacting a farce ; we wore parties to that farce. We 
have now come to the last stage of this farce and in the Bill before us we are 
asked to give our approval—and constituted as this House is it will give it— 
we are asked to give our approval to the executive fiat which decrees that the 
Agreement is essential for tho interests of India and that our trustees, our lords 
and our masters, have willed that willy nilly we must submit to it with good 
grace and gratefulness for the deep concern of our trustet̂ s for their new love  ̂
the Inciian agriculturist. The Indian agriculturist has shown his appreciation 
of their love for him by voting in the provinces for those fi>r whom his trustees 
have got no particular love. When we pleaded the other day that the Agree-, 
ment should not be imposed on India and that the procedure adopted in the 
case of Ottawa should be adoptt d̂ in this case also, that Sir George Rainy’s 
pledge given at the time on the 14th April, 1933, when the Ottawa preferences 
were under discussion should be respected, we knew that our voice would be 
a voice in the wilderness, that Government in their superior wisdom would 
not listen to our earnest advice and that the policy which we had been asked
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io  discuss and approve had already been decided upon. Wo were for our 
part quite prepared to recognise that certain parts of the Agreement repre- 
fiented an improvement over the old Agreement, that it had reduced the 
volume of preferences fOT British goods, that it gave us greater freedom to 
negotiate with other countries—and Government aro unwillii^ to negotiate 
with other countries, they have taken hardly any stops to negotiate trade pacts 
with other counties— t̂hat it gave Us greater freedom to negotiate with other 
<50untries and that it would secure for certain commodities a securĉ  market 
in the United Kingdom and for other commodities an insurance value which 
we appreciate. But while recognising all this, we also felt that it had certain 
features which made it unacceptable, that the cotton proposals would confer 
iio substantial benefit upon the agriculturist, that the reductions of duty on 
<5otton piocogoods would hit the cotton industry, that the doubling of the duty 
on raw cotton was a circumstance that we could not ignore and that the circum- 
€tances in which we in this House found ourselves left us no alttTnativo but 
to oppose the Agreement as a whole. The criticisms uttered against the Agree­
ment in thisHouse and the other place have had no effect and now the Agreement 
is going to be given effect to. We are spectators today of oiur entire helplessness 
and the events of the la s t few days have made us realise, as we have never 
xealised before, that the so-called fiscal autonomy convention is entirely 
worthless, is not worth the pajwr on which it is written, and that in fiscal 
matters we continue to be dominated, we continue to be ruled, we continue 
to be governed, by Whitehall ; for just let us analyse the position a little 
carefully. Accordingly to the Select Committee of 1919 India was to enjoy 
fiscal autonomy in the sense that there was to be no interfere nee by the Secre­
tary of State in matters where the Government of India and the Legislature 
were in agreement, except where some imperial interests were involved. The 
<3overnment of India and the Legislature are not in agreement in this matter 
and the Government of India, therefore, are having their way. But what is 
this Government of India ? It is a Government which is responsible to the 
people and electorat-e of another country. The Agreement that we are asked 
to ratify in this Bill is between His Majesty’s Government and a Government 
responsible to it. Therefore, the conclusion is irresistibl'3 that His Majesty’s 
Government—and the Secretary of State for India is a part of His Majesty’s 
^rovernment— t̂herefore also the conclusion is irresistible that His Majesty’s 
Government have imposed an Agreement upon a Grovernment which takes its 
orders from it. It may be said. Sir, that the responsibility in this mattor is 
that of the Government ol India, and that the Government of India has in 
this matter acted on its own responsibility and initiative, that the Govern­
ment of India has in this matter acted independently of His Majesty’s Govt>rn- 
ment, that the Government of India has in this matter acted independently 
of the Secretary of State. Well, Sir, that argument leaves us with this posi­
tion, that the seven autocrats of the Government of India—I am leaving out 
the eighth autocrat—that the seven autocrats of the Government of India are 
in trade agreements responsible to no one. No Indian State could be worse 
than the Government of India constituted as it is. Sir, the Government of 
India is acting on its own initiative and responsibility. It is not responsible 
\o the Sdcretary of State for what it is doing today. Therefore, it is doing 
II; Ab a pure autocrat. It has not the Legislature behind it. Therefore, I 
repeat again, no Indian State autocrat could be worse than the Government of 
In^a constituted as at present. Sir, the Government of India cannot say 
iliat it had the Legislature with it. If the position of the Government ^
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India is that it has done what it has done in the discharge of its responsi- 
T)ility to the Secretary of State, then we are faced with the position that His 
llajesty’s Government have imposed an Agreement upon India and aU this 
talk of trade relations between India and the United Kingdom being based 
npon goodwill and all that is pure moonshine and nonsense. AU the quota­
tions which my friend read from Mr. Baldwin's speech have no meaning. Sir. 
flir, how ean a transaction of this character be called an Agreement ? It is, 
I suggest in all seriousness, a misuse of the English language to call a transac­
tion of this character an Agreement. The broad fact that stares us in the 
face is that it is the will and power of Britain that have prevailed over the 
will of the Indian people. Wo have here a supremo exhibition of the autocratic 
character of the Indian Gk)vernmont. Lord Chelmsford in inaugurating the 
Constitution which wo are working said : The principle of autocracy has been
abandoned Abandoned indeed ! We see how living that principle is in 
the actual practice of the Government of India today. The principle of 
autocracy has not been abandoned, and in this transaction we see democratic 
Imperialism in its ugliest form. That an Indian Member who has laboured 
for a better bargain should be responsible for this exhibition of Imperialism 
in its ugliest form is a matter of deep sorrow to us all. But, Sir, how was it 
necessary to certify the measure ? How is the Agreement essential in the 
interests of India ? We had no trade agreement before Ottawa with Britain 
and yet we used to have trade relations with Britain and other countries. 
I know, Sir, the answer the Honourable Mr. Dow will give to mo. He will 
«a y : ** Well, Britain is following a different policy now after Ottawa. 
They have a system of preference there

T h e  H o n o t jb a b lb  M b. H . DOW: I assure the Honourable Member 
I shall say no such thing.

T h e  H o n o t jb a b lb  M b. P. N. SAPRU: Well, Sir, I cannot read M r. 
Dow's mind very accurately. H e is a man of great wisdom and therefore it is 
difficult to read his mind.

The H o n o t j b a b l b  Mb . H. D O W : You have set it up yourself in order 
to make it easier to knock it down.

T h e  H o n o t t r a b l e  Mb. P. N. SAPRU : Assuming that that is the posi­
tion, is it imaginable that Britain would allow us, a debtor country with visible 
and invisible payments to make, to default by hampering or restrictin?y our 
export trade ? Sir, the Honourable Mr. Kunzru invited the attenfcion of the 
House to a remark of Dr. Meek on this question and I will take leave to invite 
the attention of the House to it again :

“  The question of retaliation cropfl up every now and then. In my opinion it is an 
entire bogey. The countries which buy our raw materials buy those raw materials because 
they are cheap. They would not buy from India if they could get them cheaper elsewhere. 
They oanmot put a  very high tariff or a  veiy high import duty on the raw materials because 
their importers would complain that their industries were being crippled **.

The fact is, Sir, that the whip hand is ours. A national Government would 
have used this whip hand. But who can call this Government of India a national 
Government ? The primary objective of this Government is the protection of 
Lancashire— L̂ancashire which has never been fair to the Indian cottoK textile 
industry, and that the Government of India has acted as an alien Government 
would have aoted in ^ ila r  oircumstanoes may pain us but should cauBe us no 
surprise. The moral. Sir, to be drawn from this arbitrary use of power ia a 
fibK̂ l measure— t̂his is the ^ t  oocaaion on which a trade agreement has been
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certified— that the machinery of the present Government of India is too ante* 
diliivian for the requirements of an India pulsating with new life, yearning for 
economic and political freedom. No Indian Member, no elected majority in the- 
Legislature, no wide electorate can protect our interests effectively without an 
executive responsible to a preponderatingly democratic Legislature. Oiir inte­
rests have gone to the wall in the past. Our interests will continue to go to thê  
wall in the future. Friction between the Legislature and the Executive will 
continue to increase until we get what is essential for tlie potection of our vitaf 
interests, for the protection of^ur political and economic interests—an Execu­
tive drawn from legislative sources and responsible to the elected representatives 
of the peoples of India. The merits or demerits of the Trade Agreement are 
a minor matter. The issue that transcends all other issues is the constitutionaJ 
issue, which has been raised by the procedure adopted by the Government an(f 
1 may say that in my himible judgment Government are mistaken if they think 
that by imposing this Agreement, they will be able to improve trade relations 
between India and Britain. What will improve the trade relations between 
Britain and India is goodwill, and this Agreement—you may like that fact or 
you may not like that fact, but it is a fact that this Agreement—whatever its. 
merits or demerits—and I have recognised that it has certain meritorious 
features also—this Agreement lacks the goodwill of the people of India. You. 
can take a horse to water, but you cannot make it drink. You can reduce 
duties, you can give preferences, but you cannot make people buy British, 
goods if they are so minded not to do so. Sir, it is open to the Government to 
act in the spirit of Sir Samuel Hoare’s observation in another connection, “ Let 
the dogs bark and the caravan passes by But, knowing as I do the t/cmper 
of my people, I doubt if the dogs will allow the caravan to pass by. I am not 
uttering a threat, vSir, for we all realise the value of goodwill and would gladly 
co-operate at this supreme junctiu-e when we all need to stand together. I am 
s a y in g  this a s  one who earnestly desires co-operation in trade between Britain 
and India, but who believes that this is not the way to ensure that co-opera­
tion. We have never been opposed to a trade pact between Britain and India. 
The Assembly Resolution on Ottawa definitely accepted the principle of such a 
trade pact------

T h e  H o n o u b a b le  t h e  PRESIDENT : When are you going to bring thift 
essay to a close ? There are other speakers.

T h e  H o n o u r a b le  P. N. SAPRU: Sir, I seldom read essays, and I can, 
speak for hours on this Bill if I choose to and I claim the right to speak as long 

I like.
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T h e  H o n o u b a b le  t h e  PRESIDENT : You can, certainly. I am not 

objecting. I was only saying there are other speakers.
T h e  H o n o u b a b i j)  Mb. P. N. SAPRU : There is a whole day and there is 

tomorrow, and if it is question of not speaking? at all, I will resume my seat,. 
It may look nonsense to yon, Sir, or to the other Members of the Hou^, but 
I am entitled as a Member to have my say, and I propose to have that say.

The non-official Advisers did not take the line that there should be no 
trade pact. What has alienated people is the attftude which the Government 
have fiidopted in enforcing the Agreement. Sir, the Commerce Member started" 
well by associating with him trusted representatives of commercial interests.. 
But he has, if I may say so, plainly alienated sympathy by the procedure that he-



has adopted. Sir, it may be said that the AsF<embl>’s vote left no alternative 
to the Government. It may be said that the Legislature were not prepared 
even to have a committee to consider the question of this trade pact. The 
answer to this line of argument is this. Firstly, the Governmeiit never threw 
the responsibility for acceptance or rejection of tliis measure ou the Assembly 
or the Legislature. Why should the Legislature share the re8})onsibility with 
Government when Government does not trust the Legislature ? Sir George 
Rainy trusted the old Legislature and the old liCgislature voted for Ottawa. 
You do not trust the present Legislature and therefore why should you expect 
any responsibility from that Ijegislature ? You never made a declaration that 
you would abide by the verdict of the Assembly. You did not throw the 
responsibility on to the Assembly. You wanted to stick to your own respon­
sibility. Why should the Legislature then share any responsibility with you ? 
Se»oondly, Sir, the position was complicated by the late Finance Member  ̂
by the action of a colleague of Sir ZafruUah Khaii who doubled the duty on 
raw cotton. Thirdly, Sir, assuming that Government felt that the Assembly 
had gone wrong, they could have, before taking any final decision, referred 
the Agreement to an expert and independent committee of economists, not 
identified with any political parties, and fortified by their opinion, they coidd 
have again come to the House for recoiisideraticn of the vote of the House. 
A committee of the House of the Legislature had been ruled out by the Legis­
lature. It ŵas open, however, for the Government before certifying the measure 
in indecent ha t̂e to take stock of the position that had been created by the 
vote of the Assembly, to appoint a committee of experts to go into the whole 
question raised by this Agreement and then, fortified with the opinion of that 
committee, they could have come again to the Legislature and asked the Legis­
lature to reconsider their attitude. Of oc urse, the answer will be, Ottawa is to 
terminate now, but nothicg would have hapjjened. The trade of India would 
not have collapsed in eight or six or seven or three or four months. You could 
havtj had, if iiecessaTy, a sjjecial session to consider the findings of that com­
mittee. Fourthly, Sir, Government could have tried, in the light of criticisms 
made in the other place, for an Agreement more acceptable to India, and 
if they had succeeded in getting an Agreement more acceptable to India, 
then they could have come again without threat of imposing this or that duty, 
before the other House for a reconsideration of its verdict. Neither of these 
courses has been adopted. We are asked to endorse an executive fiat and we 
should be failing in our duty as legislators, and I think this House will fail in 
this duty, if we do not register our protest against the procedure that has 
been adopted.

Sir, I do not, in view of the line that I have taken, propose to consider the 
merits of the Trade Agreement. There is one obrfervatio^ however, that I might 
perhaps be permitted to make. The Honourable Mr. I)ow with that superior 
wisdom which he has of lato cultivated said the other day that I was rather too 
late in questioning the principle of including a protected industry in preferen­
tial arrangements and that the principle had been accepted in the Indo- 
Japanoso Trade Agreement. Sir, the analogy between the Japanese Trade 
Agroemont and this Indo-British Trade Agreement is not quite accurate. In 
the Indo-Japanese Trade A^ement there is a definite guarantee on the part 
of Japan to purchase a certain amount of cotton from us, a million bales a year.

The H o k o t tb a b lb  Me. H. DOW : The Honourable Member is mistaken. 
There is no such guarantee in the Agreement. Japan is not bound to buy a 
single bale of cotton under the Agreement.
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T h e  H o n o t t e a b l i! M b . P. N . SAPRU : W h a t  I  m ea n  is—my H o n o u r ­
a b le  fr ie n d  is q u ib b lin g  a b o u t  w ord s . I  a m  n o t  in  th e  h a b it  o f  p u tt in g  d o w n  
e v e r y t h in g  in to  w rit in g .

T h b  H o n o t je a b lb  Mr. H . DOW : I protest, Sir, that I was not quibbling.

T h b  H o n o itb a b lb  Mr, P. N. SAPRU : K he will have just a little patience 
1 will explain what I mean. If Japan buys a million bales a year then we shall 
give a maximum yardage of 326 million yards. I think I am stating the position 
correctly. Therefore, the answer so far as I have been able to fold it—here 
again I speak subject to correction— M̂r. Dow knows very much more than I do 
and I confess I am supremely ignorant of economics, though I am not quite so 
ignorant as Mr. Dow imagines.

T h b  H o n o u r a b lb  Mr. H . DOW : I am waiting for your explanation.

T h e  H o n o u r a b le  Mr. P. N. SAPRU: So far as I have been able to 
find out the duty in the case of Japanese goods has not been reduced below the 
protective level. The real criticism against the trade part is that we appre­
hend that the duty hero is going to be reduced below the protective level. 
The point that I made was that when the protective principle has been accepted 
the duty ought not to bo reduced below the protective level. The duty was 
fixed by the Tariff Board after a careful inquiry and after opportunity had been 
given to Lancashire to represent its cawe and the point is that there is an 
apprehension that it is being reduced below the prot )̂ctive level. The rates of 
duty proposed are not the same as those proposed by the non-official Advisers. 
Therefore, the Honourable Mr. Dow cannot say that he has the support of the 
non-officisd Advisors in this matter, and before making up our mind whether 
those rates of duty will or will not hit the Indian industry we want to hav3 an 
unbiassed, scientific, expert opinion. That is the point 1 made and I think 
that there was nothing faulty in what I said.

Sir, I will now oblige you by closing my remarks and you need have no 
worry that I shall take more time of the House. Today we have realised how 
utterly illusory the so-called fiscal convention is. Today more than any other 
day we have reeJised that certification can be used not only for passing a 
Finance Bill, for passing measures for the safety or tranquillity of India, 
measures like the Aimy Recruitment Bill or the Criminal Law Amendment Bill 
or other measures for the maintenance of law and order, but for the protection 
of what are—disguise it as much as you like—essential British interests. There 
is a lesson to be drawn from all this, and that lesson is that henceforward we, 
Hindus and Muslims, sinking our differences, should together work with greater 
determination than hitherto for that effective self-government without which 
we can never hope to build up a stable economic structure in India.

With these words. Sir, I oppose this Bill.

T h e  H o n o u r a b le  R a i  B a h a d u r  SRI NARAIN MAHTHA (Bihar: 
Non-Muhammadan) : Sir, whatever criticisms I may have to offer to the Indo- 
British Trade Agreement in consequence of which the present Bill has been 
framed, I would like to pay a well-deserved tribute to our Commerce Member 
Sir Muhammad Zafrullah Khan, pe rsonally, for his advocacy of the cause of 
India. I am free to express the apprehension that the Agreement may have 
been much worse, circumstanced as we are politically, but for the fight our 
Commerce Member did surely put up and the advice he received from the non­
official AdvisoTB.
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I am sorry to say, however, that whatever merits the Agreement may 
have, these have been mutilated and the generaJ atmosphere for their cousi- 
deratiou vitiated by the import duty on foreign cotton recently imposed by the 
Government of India, evidently on the advice of the ex-Finance Member with 
whose economic philosophy very feŵ  of us agreed on tliese Benches.

This Bill has come to us as a certified measure and consequently carries 
with it the intolerable odium of autocracy. It is wrong in principle to select 
fiscal measures or tariff Bills for certification. No special obligation to the 
British Parliament is involved in these measures. The vott of the represen­
tatives of the poople of India—reprosc>ntative8 who Jiro responsible to their 
constituencies—should be left to determine at least economic issues which 
aflfect the trade and economic life of this country. Although a large number of 
important quotations have been made by previous speakers I would like to 
quote here what Sir Basil Blackett said in the course of liis speech in the 
Assembly on Ft^bruary 10, 1923. He said :

“  I accept whole-heart©<lly the doctrine that it is India’« right to dcxjide w ^ t  filia l 
poii(;y 8he flhali have, and 80 long 1 i^main a  Member of the Government of India, I shall 
'whole-heai’tedly attempt to asHiHt in the introduction of the policy which India has chosen

Then, Sir Georgt’ Schuster speaking on the question of prefcTence import duty 
on non-British t '̂xtiles said :

“  We made it clear to the British Gk»venmient that in a matter of thiH kind, giving a 
preferential treatment tc> the British goods by putting an additional duty of 5 per cent, 
on non-British cotton textiles, after frankly Htating out conclusions, we should desire to 
put our cai*efully consirlered views before the Legislative Assembly with whom the final 
decision must rest
I have made these two quotations from the speeches of the Members of the 
Government of India in support of my contention that in the matter of trade 
and trade relations there is nothing extraordinary or novel in otu* asking that 
Government should be guided by the vote of the representatives of the people. 
But thf- Government have shown by their action that their professed respect 
for the views of the people is a camouflage.

Coming to comparatively recent times, when the Ottawa Agreement was 
under discussion, what our present Commerce Member spoke with regard to 
the termination of that Agreement has already been just quoted by the Honour­
able Pandit Kunzni and I would not like to quote it over again or to explain 
its implications. The Ottawa Agreement has been terminated, but, where was 
the propriety, I ask, in terminating an Agreement in professed deference to the 
wishes of the Assembly and simultaneously entering into another against their 
clear verdict. At the beginning of the debate on the Indo-British Trade Agree­
ment in the other plac*e, the Honourable the Commerce Member said that 
Government would give the best consideration to the vote of the Assembly. 
And this Bill, Sir, is the flagrant result of that best consideration. Today 
when we are discussing the Bill, the Agreement is already in operation and, 
in fact, this Bill is fully operative while we are enacting the farce of taking the 
consent of the House for this Bill.

I am reminded. Sir, of the story of a self-willed geography teacher—as 
self-willed as the Government of India itself—who when questioned by the 
Inspretor of Sohools as to what shape of the earth he taught his students, 
^ lied , “  Well, when I like it flat, I teach it fl^t; when I like it round, I teach 
it round ” ! ^ actly  that, Sir, is the attitude of the Government of India 
towitfds the views of the peo{^, or those who re{»resent them. When it suite 
their own purpose they accept the views ext̂ ressed by popular representatives ;
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but when it does not suit their ends, they don't core for thorn at all. The eoono- 
mie prosperity of the people of this country can flourish no better under 
this Gk)vomment than could the instruction of geography under that geography 
teacher.

In a circumstance like this, one hardly feels like going into the merits of the 
case before us when such a discussion is merely like dealing blows on water 
which receives no impression. I have no desire, therefore, to go into the merits 
of the Bill, which I ^scussed when the Trade Agreement was discussed in this 
House. The country has condemned this Agreement and this Bill unequivo­
cally, but without any effect. While, therefore, I do register my protest 
against this attitude of the Government in riding rough-shod over the wishes 
of the people, I would also like to register a warniug. The warning is this. 
They may enter into any Trade Agreements they like, and as a result of that 
Agreement they may succeed in dumping their favoured goods into this 
country ; but they cannot sell them unless they can win the hearts of the people 
of this country, and in that respect their actions are such that they must 
utterly fail.

Sir, I oppose the Bill.

Thb Honoubablb Mb . HOSSAIN IMAM (Bihar and Orissa: Muham­
madan) : Sir, this Bill has come to us in curious circumstances. Everybody
who could givo it a blow has done so, including even the Department responsible 
for its introduction. The Commerce Department dealt a blow to this Bill by 
not making it clear that Government would abide by the decision of the Legis­
lature. If that responsibility had been thrown on the Legislature, it is quite 
possible that events may have taken a different course altogether. Socondly, 
as was pointed out by my other colleagues, the Honourable the Finance Member 
gave another jolt to the Bill on the 28th February when he introduced his Bill 
doubling the cotton duty. Although I support that measure, I must say that, 
that also was responsible for antagonising the opinion of the commercial 
community.

T h e  H o n o u b a b lb  M b. RAMADAS PANTULU : You supported it the 
other day.

T h e  H o n o u b a b lb  M b. HOSSAIN IMAM: I support it still. Sir. I 
merely state what was the effect of it on the general public and the textile 
interest. It is the textile interests who have raised this cry and if they had 
been reconciled this measure would have gone through. If the Finance Member 
had done that, then it was necessary for the Commerce Department to bridge 
the difference between the r̂ nluced duty ; 10 per cent, and 7 J per cent, reduction 
fî om the former duty should not have been made. Had this Agreement been 
effected exactly on the 20th March, the day on which it has been signed, it 
could be stated that this was the decision. As a matter of fset the matter was 
under consideration for a long time, and at the time when it was first brought 
forward, the quantum of the duty on English goods was not fixed with the 
knowledge that an increased duty is to be imposed on cotton infports. The 
Government have not stated in so many wc«*d8 that this decision for reduction 
of the duty on imported British textiles was taken after the 28th of February 
when increased cotton duty was first mooted. So I say that the Finance Mem­
ber also queered the pitch for this Bill. Thirdly, Sir, we find that my colleagues,,
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Indian colleagues as well as the Government, have misunderstood the position 
which our Party took up. There is some unjust feeUnĝ —I am referring first of 
aU to non-ofScial Benches, to the elected representatives— t̂hat our action was 
anti-national. I regret that they should have come to such a wrong conclusion, 
that our neutrality was anti-national. When Mr. Jinnah announced our 
neutra lity he stated specifically that he knew that the Congress will win and the 
-Government will be defeated, and therefore I say this neutrality was not against 
the Opposition but in its favour.

T h e  H o n o u r a b l e  Mr. B. N. BIYANI : Against whom was it ?

The Honourable Mr. HOSSAIN IMAM : Our neutrality was due to the 
fact that we did not wish to be held responsible for your action. As Mr. 
Sapru has very ably stated, if the Government was not prepared to abide by the 
decision of the House, what was the good of voting one way or the other ? Mr. 
Jinnah in his speech made this his first point, that it was s. fait accompli. His 
vote one way or the other would not have had any eflFoct. Therefore I say, Sir, 
that our neutrality should not be regarded as a licence to the Government 
to do whatever they like. It is precisely for this reason that we did not vote 
with the Government. Because they wanted to use us as a cat’s-paw and we 
<lid not want to play their game and vote. The non-official Members cannot 
blame us that we defeated them. Our neutrality has not queered the pitch. 
Your majority was there and the Government’s minority was there. What 
harm has he done ?

The main bone of contention in this measure is the textile proposals. Was 
it not possible, I ask, for the Government to reconsider this decision ? I admit, 
Sir, that the Government could make out a case against India, that while 
Lancashire has carried out its part India had failed to do so in the past. Lanca- 
fihire had not given any definite quantitative undertaking to purchase Indian 
cotton but still it was honouring its pledge and buying more and more Indian 

cotton, whereas India had fail^ even to continue to 
buy the quantum of Lancashire textiles which it was 

purchasing at the time when we entered into that Pact. I think the Govern­
ment couid have made out a plausible case on this issue. They could have 
stated that, that if in a contract between two people, one carries out his part 
and the other does not, it is necessary that the party which has failed to carry 
out its contract should be compelled to recompensate. But did it bar the door 
for further negotiation ? If you could continue the interim Agreement for all 
this time, for nearly three years, why not do so for a further period as you 
would have done if the amendment you supported had been carried. I per­
sonally feel, Sir, that the Legislative Assembly erred in not allowing the Motion 
for a committee of inquiry. But probably the main reason behind it was that 
they thought that the negotiations would have to be carried on through the 
Government and th^y did not trust the ionafides of the Government to come to 
an independent judgment. I do not think, Sir, that Mr. Sapru, when he stated 
the constitutional and the economic aspects of this question, was wrong. It is a 
perfectly justifiable attack on the Government that it cannot function without 
responsibility to some one /ut other. Either it must be responsible to the 
Indian legislature or it must remain responsible to the British Legislature. 
To say that it is responsible to neither is to admit that it is a Government of 
the Fascist or Nazi type where there is no one to overrule or override or 
to modify in any way. (An Honourable Member: They have their Grand
€ouncil. ” ) Well, we have also a Grand Council of Seven in which each Head 
o f the Department has power to do whatever he likes.
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Mr. President, the Honourable Pandit Hirday Nath Kunzni again had thiâ  

League-phcBbia and broujrht in the question about me without any provoc*a- 
tion. ‘

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KimZRU : When did I 
refer to the Learie ?

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : I have become his bete fioirc 
since we have formed the Ijeagne Party. Sir, he referred to me and said that per­
haps I am wiser now than I was formerly. I admit, Sir, that I dt) not claim that 
I have been wise aU the time and that I have nothing learn. It is only 
fools who assume that they have nothing to learn. But with regard to the 
reference which he made to my Resolution moved on the 7th March, 1938,1 find 
that it was not I but the Congress and the majority of my Party who were not 
willing to trust the non-oflBcial Advisers. If you look into the debates, you 
will find that, foolishly perhaps, I wanted to trust the nou-official Advisers 
and my Resolution implied that we accepted and that if the Government did 
not accept the advice of the non-official Advisers, the interim pact should be 
terminate; but a Member of the Congress Party moved an amendment 
which was approved at a meeting of the Progt'essive Party to which I then 
belonged.

T h e  H o n o u r a b l e  M r . V. V. KALIKAR : Is the Honourable Member in 
order, Sir, in referring to what took place at a Party meeting ?

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: No, Sir. I am not stating 
what occurred at liie meeting but what I said in my speech, that the Party 
would support the amendment which the Congress Party would move. You 
will find it in my speech of that date. I am not in the habit of revealing things 
that are secret, but I wish that justice should be done to everyone, no matter to 
what Party he belongs. It may be even to the Government that you should 
do justice. They always deserve our sympathy when they are brought under 
the thumb of Whitehall.

Sir, the Resolution of that da^, as it was amended by the consent of all 
of us, was that wq, should not give carte hhnche to the non-official Advisers,, 
that we should await their Report and jBxamine it for ourselves. What I 
stated on that day, Sir, the 7th March, 1938,1 should like to quote here :

“  The filial authority niufit vest in th© Legislatiu'e and in no one elst^ whether they bê  
advisers or our executive headw. And that in the form w h i^  obteuns in other parts o f  

I he British Empire. Here, Sir, if we have to choose between our prwient maHtorn and the 
non-official Advisers, T simply think that the latter would do Ibsh harm

That is my position and 1 have not resiled from that position. 1 have 
never stat^, either at the time when we were discussing this measure in the 
form of a Resolution or at any other time, that 1 have changed my opinion or 
gone back on my words. The Honourable Mr. Motital stated in his speech on 
that day :

“  I have gi’eat regard for some of them (i.e., the non-ofticial Advisers). Yet I would 
not agree to surrender in advance our right to examine and judge their advice on its merits 
when it sees the light of day. I am sure my Honourable friend Mr. Hossain Imam will 
himself not hesitate to denounce the advice of the Indian delegation if it deserves adverse^ 
criticism, or accord his approval if it merited his support
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I still follow that sane advice. How does the Pandit twit me with 
having grown wiser and having resiled from my position ? Did I mention 
anywhere that I am not prepared to examine the opinion of the non-official 
Advisers ? I merely stat^ that I regretted to find that they had not given 
any reason for having fixed a low quota . '

Sir, this Bill would have had an easy passage if two conditions had existed 
—firstly, that there had been no duty on Indian cotton or there had not been 
such a great reduction in the duty on !6ritish goods as has been made. It was 
quite possible for the Government to have deferred the ratification of this Pact. 
The formal notice of termination of the Ottawa Pact, Sir, was given perhaps in 
Jime, 1936. But they continued by executive action the same trade pact as 
an interim measure. Was it not possible for the Government to impose the 
present pact in the form of an interim agreement pending further negotiations 
and settlement with public opinion in India ? I refer. Sir, particularly to 
paragraph 16 of the trade pact of the present Agreement, which says :

“  Pending the coming into force of the present Agreement, the two Governments will 
apply itB provisionfi as far as may be possible. The present Agreement shall continue in 
force until the 31st March, 1942. Unless six months before the 31st March 1942, notice o f 
termination shall have been given by either Government to the other, the Agreement shall 
remain in force until the expiry of six months from the date on which a notice of termina­
tion is given

If you could easily get roimd the rejection of the Ottawa Pact for a conti­
nuous period of years by having an interim agreement, was it not possible for 
the Government to continue the arrangement under discussion pending 
further examination and collaboration of the Indian Legislature ? Up till 
now, the non-official Advisers were members of the trade concerns. Could 
you not have taken the Members of the Legislature and come to some modi­
fication, and in the meantime you could have carried on the Agreement on the 
lines laid down in paragraph 16. If the Government had done this, their 
position would have been better and it is quite possible that Indian opinion 
too could have been reconciled. As far as I can judge from the speech of the 
Honourable the Commerce Member in the other place, he had some authority 
from the British Board of Trade to say that they would be prepared to re­
examine and re-open the question if they could get some quid pro qvo for their 
alterations. What was the hurry for this Bill being passed in this manner 
in a certified form ? In the first place, this Bill came to us in a very sudden 
manner. Enough time was not given to the public to examine its provisions. 
Secondly, Government did not supply us with material facts concerning the 
condition of the trade as it existed up to date and as it has been affected by the 
Ottawa Agreement. I admit that some facts and figures were given, but full 
facts and figures were not given, and were not available in such short time as 
has elapsed between the announcement of its ratification and the introduction 
of this Bill. So, that is why I stated that everybody had contributed to impair 
the prospect of this Bill. Sir, as I had indicated in the beriming, we do not 
propose to take part in the voting on this measure.

T h e  H o n o u r a b le  R a i  B a h a d u r  L a l a  NANAK CHAND (Nominated 
Non-Official) : Sir, I do not think it is necessary for me to make a long speech
in support of the Indian Tariff (Third Amendment) Bill, The Bill is intended 
to carry out the Trade Agreement between India and the United Kingdom 
which received the approval of this House the other day. The chief arguments 
for and against the Gbade Agreement were marshalled in this House on that 
oocasion. It is most unfortunate that this Bill has come to us as a recommended 
Bill. I wish this Bill had come up before this House after having been passed
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by the other Chamber. But I am sure that the responsibility for the recom­
mended Bill does not rest with His Excellency the Governor General but with 
those who threw it out without going into its merits.

It was admitted by many critics in another place that the proposed Trade 
Agreement is much better than the Ottawa Agreement. If that is so, there is 
no reason why the principal features of the new Agreement should not be 
included in our TarifiF Bill. If the TarifiF Bill of 1934 is allowed to continue in 
force without modification, the United Kingdom will be entitled to receive 
preferences on 106 articles imported into India which would mean that the value 
of imports from the United Kingdom will be about Rs. 19 crores instead of 
Rs. 7 crores and 68 lakhs which would clearly be against the interests of the 
country.

I take it that if the question of exchange of preferences between India and 
the United Kingdom was not linked with the imports of Lancashire textUe 
goods and the offtake of cotton bales by Lancashire, none in this House would 
have any serious fault to find with the Tariff BUI. .Having regard to the 
steady rise in the production of textile goods in the country, I do not think that 
the lowering of import duties on Lancashire goods is likely to do harm to the 
Indian textile industry. But, Sir, even assuming that the profits of textile 
mills in this country are going to be somewhat reduced, is that a sufficient 
reason for not accepting the Tariff Bill ? After all we have to take into consi* 
deration the good of the Indian agriculturist, the Indian labourer and the 
Indian consumer. Nobody can reasonably deny that the Tariff Bill is bound 
to profit tens of millions of our poorer countrymen. In my humble judgment 
the greatest good of the greatest number is the test which should be applied to 
all fiscal and tariff legislation. The number of managing agents, directors and 
shareholders of all textile mills in India is only a very small fraction of the crores 
of our countrjmaen who are going to benefit from this Bill. The textile mill- 
owners in India are, after all, a very small, though a wealthy community. 
Are we not entitled to ask them to make a little sacrifice, which they can well 
afford to do, for the sake of their poorer brethren ? In this connection I can 
not help asl^g—Is the textile industry for the country or is the country for 
the textile industry ? The Congress Governments in various provinces are 
promoting legislation in favour of the agriculturists as against the zemindars. 
If this policy is correct why should not the same principle be applied when we 
have to adjust the resx>ective claims of rich textile millowners on the one hand 
and the cotton and jute agriculturists and the very large number of consumers 
on the other hand ? It seems to me that the Congress Ministers take cre^t 
for helping the tenants in the provinces but if the Central Legislature tries to 
do the same, the action of its members is characterised as not guided by consi­
derations for the good of the country as a whole,

I raise a most emphatic objection against such an attitude. What is 
sauce for the goose cannot be anything but sauce for the gander. It ia 
ridiculous to pursue a certain policy in the provinces and take the,Central Legis­
lature to task when we proc€^ to apply the same to the country as a whole.

Sir, why should Congress Members have such a tender heart for the wealthy 
textile millowners ? There must be some explanation of this inconsistent 
attitude of the Congress Party—though I do not claim to know it. Let my 
Honourable colleagues who follow the Congress creed in this House, take their
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'Courage in both their hands and enlighten us on the question of their partiality 
for textile magnates to the neglect of the interests of the poor people of this 
<5omitry, whether they be cotton or jute growers or pro4uoers of tea, cofiFee, 
unmanufactured tobacco, linseed, groundnuts, chrome leather, carpets and 
rugs or the very large body of consumers.

Sir, I give my strong support to this Bill which is before the House*

Thb H o n o u b a b lb  Mr . H. DOW: Sir, the Honourable Mr. Sapru 
suggested that my opening speech was short because my case was bad. In 
«pite of that jibe, Sir, I propose to make my concluding remarks as brief as 
possible. It would be a dangerous thing to argue that the wisest men are those 
who make the longest sj)eeches, and I cannot say that the Honourable 
Mr. Sapru’s own effort today has done much to establish the truth of that 
proposition. At the same time I feel that I owe tim an apology. When I 
interrupted him I had no idea other than to help him, because 1 saw that he 
was going to build up a fallacious argument on statements which were not 
statements of fact. But unfortunately the effect of my interruption was to 
torpedo his argument so completely, that I think he was then unable to state 
his meaning very clearly. But this I think is what he intended to say. He 
intended to point out this difference between the Indo-Japanese and the Indo- 
British Agreement, that the Japanese Agreement did not provide for any 
variations in the rate of duty whereas the Agreement which is now before us 
does. That is perfectly true, but I do not think that it is a difference which 
has any bearing on any argument which Government have brought forward in 
favour of the pact. Then he went on to express what his ultimate fear was, 
which he said was a fear that “  the duty was going to be reduced below the 
protective level Now, that again is a phrase which is a little difficult to 
understand. But what I suppose he meant was that there was a danger that 
there would be such reductions in the duty that piecegoods made in this 
country would be unable to stand up against them. If that was what he meant, 
I should like to point out that the terms of the Agreement itself afford ample 
safeguard against that. There is a ceiling beyond which imports into this 
country cannot go, that is 500 million yards. When that figure is reached 
it will be open to India to impose such duty as is necessary to keep imports 
down to that figure. That, I think, is a complete answer to the fear which he 
has expressed.

To go back now to the general debate, it followed very much the lines which 
I anticipated that it would do and I feel there is*very little I need say in reply. 
The Honourable Mr. Kunzru’s speech was not really an exposition of the cons­
titutional position, but an exposition of what he thought the constitutional 
position ought to be. That, Sir, is almost entirely a political question which 
I do not feel called upon to discuss. Then he went on to speak of various 
promises of Government which he suggested have been broken. I am not 
prepared to admit that any promise of Government has been broken, and 
indeed the Honourable Mr. Kunzru seemed perfectly well to realise that he was 
really reading promises of a general nature into undertakings which in ere meant 
to be of limiidd application. He more or less admitted that in the course of 
his speech.

The Honourable Mr. Pantulu did discuss to some extent the merits of the 
question, and there are one or two points which I think I ought to try and 
answer. He made it quite clear that he was not only against this Agreement,
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but he said he would be against any agreement which permitted the import of 
cotton cloth into this, country. That certainly was not the view of the non­
official Advwrs or of any one who has had anything to do with the fashioning 
of this Agreement. It was recognised from the beginning that no agreement 
would have been possible with Britain unless something was done to improve 
the position of Lanbashire in the Indian market; and the non-official Advisers, 
accepting that position, expressed themselves from the beginning as being in 
favour of an agreement. Then the Honourable Mr. Pantulu said that, as 
regards raw cotton, those who waited it would buy it anyhow, and as for the 
rest we could find out other ways of disposing of it. Weil, Sir, it is very easy 
to talk, b«t I shall be very much surprised if the cotton grower is able to 
extract any comfort from that vague assurance of Mr. Paiitulu. I am pw- 
fectly convinced that Mr.. Pantulu is one of the kindest-hea.rted men in this 
House, and one of those who is most sincerely anxious to do what he can for 
the benefit of the poor people. But at the same time it does seem to me that 
in bringing forward these ideas, and suggesting that we can afford to adopt a 
policy of that kind, he is undoubtedly piling up a .'ireat deal of trouble and 
distress for those whom he is most anxious to help.

Oneother point that he referred to was his suspicions about the drafting of 
the cotton article. He thought it rather sinister that when the Agreement re­
ferred to a reduction of duty the words used were “ the duty shaU not exceed the 
basic rates Where however it was a question of an increase in duty it simply 
stated that “ the duty may be increas^ I think if he will reflect a little 
he will realise that there is no such sinister meaning. In the matter of the 
increase of duty India would stand to benefit, and therefore it is not necessary 
for the United Kingdom to insist that we shall reduce the duty. We have the 
power to raise the duty and we should do so. But if it hiad said the duty 
“ may be reduced ”  in the other case where the United Kingdom is the person 
to benefit, then obviously it would have been a very one-sided arrangement. 
In one case we should immediately raise the duty because it was to our interest 
to do so. In the other, we obviously should not take action. Therefore it is 
perfectly natural that the Agreement, Sir, sliould be so drafts that where 
action is to be tckken against our interests it is made compulsory on us, and 
where the action would be in our interests it is left to us to take it, or not to 
take it, as we think fit. I think Mr. Pantulu will realise on reconsideration 
that this is a perfectly straightforward explanation of the difficulty that he 
has brought forward.

Now, Sir, the only other speaker that 1 wish toirefer to is Mr. Hossain 
Imam. The first part of his speech was really an exposition of the motives 
that moved him and his Party. That is a matter which I have nothing to do 
with, and which I do not wish to comment on. I refrained from commenting 
on it before, in spite of which I have not altogether escaped blame. The 
further suggestion that he made was this. Why could we not contintie with the 
existing Agreement for a time and proceed to discuss further the terms of the 
new Agreement ? Well, Sir, I cannot go into that question very fully now, 
but I think if he looks into it he will find that it bristles with difficulties. We 
have given an absolute undertaking, after a good deal of pressure, that the 
Ottawa Agreement would in no case last beyond the present session. If 
Government had again came forward and said, “ Let us go on with the old 
Agreement I thiii^ he will realise that the proposition would have been treat­
ed with at least as much suspiolon as we have incurred over that now before us.
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Secondly, he must remember tliat, 8c» far as the cotton protective duties are 
concerned, they had come to an end. Had we taken the decision he suggestB 
we should immediately have had to appoint a Tariff Board to go into the ques­
tion of the dtitiee on cotton. I do not wish to anticipate what the Tariff Board 
would have said, but Honourable Members all realised that at any rate it is 
fairly certain that, in present circumstances, they would have found themselves 
com]>elled to suggest some reduction of duty. Any action taken by Govern­
ment to enforce that would have been action only in the interest of India. In 
this Agreement you have at least some quid pro quo for the reductions of 
dutĵ  whicli are being put in force. You would have been entitled to no quid 
pro quoii those reductions were put in force ae a result of a Tariff Board inquiry. 
You will see, therefore, that again we might have been accused—we should 
have been accused—of queering the pitch for any future Agreement.

T h e  H o n o u b a b l b  Mh. HOSSATN IMAM: You could have extended 
this Act tn one year only.

T h e  H o n o u k a b lb  M r . H . DOW : We might have done, but what I ajooi 
pointing out is that any of these courses which we might have taken would 
probably have landed us into just as much hot water when we came to aî gue 
them out with the ireritlemen opposite. That, Sir, is all that T need say.

Thk H on o i^ ra b lk  th k  PKESIDKNT: Motion made:
“ Tbftt the Bill further to amend the Jndiaii Taiiff Act, 1934, for certcuui purposed 

(Third Amendment), in the form reconmiendofl by thr Govt'mor General, be taken into 
consideration.”  ‘

The Motion was adopted.
Clauses 2 and 8 were added to the Bill.
Clause 1 WHH added to the'Bill.
The Title and Preamble Avere added to the Bill.

Ph e  H o n o u e a b l e  M b . H . DOW : Sir, 1 move :

'Phat the Bill, in the form recommended by the Gk)vemor CJeneral, be passed.”

T hu  H o n o u b a b l e  P a n d it  HIRDAY NATH KUNZRU (United Provinces 
Northern : Non-Muhammadan): Sir, I should like to make just one observa­
tion. My Honourable friend Mr. Dow said that I M̂as describing the consti­
tutional position not as it is but as it ought to be. I drew the attention of the 
House in my speech to the recommendation of the Joint Select Committee on 
the Government of India Bill, 1919. TJiat Committee contemplated the build­
ing up of a convention relating to fiscal autonomy. Now, how is a conven­
tion built up ? The very word convention shows that there is a legal 
power which the authority invested with it is expected to refrain from using. 
The Government of India" have in this matter refrained from, exercising their 
undoubted legal ri^ts in the past. Obviously their action in any particular 
matter must bs limited to that, but the cumulative effect of such action when 
repeated must be to build up convention of the kind contemplated by the 
Joint Select Committee of 1919. The force that conventions hava in the 
working of constitutions is doubtless well known to my Honourable friend
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opposite. In dealing therefore with the practice of the Government of India 
in the past I venture to think that I was describing the constitutional position 
created by their own actions. *

lOM  COUNCIL OF STATE. [ 1 8 t h  A pril 19 39 .

T h u  H o k o u b a b lb  R a i  B a h a d u b  L a l a  RAM SARAN DAS (Punjab : 
Non-Muhammadan): Sir, I had no mind to speak at this stage, but my 
sacred duty impels me to say a few words. Sir, the power and the influence of 
the Congress had greatly increased, mainly I should say by the support of the 
present executive Government. The following the Congress have now needs 
no explanation from mo. It has now established a very great following, which 
has resulted in the Government greatly losing itg prestige. When lately the 
question of the appointment of the Governor of (Mssa came up, (Jovemment 
^ d  make an appointment, subsequently they had to retrace their steps and 
agree to the demand of tho Congress. The Congress is now ruling eight pro­
vinces, and perhaps a few more may be added. Wo in tho Punjab never 
dreamt that in the North-West Frontier Province there Mill be a Congress 
Government, but we find that there is a Congress Government. Experience 
has also 6hown that the biggest authority in the land on the pressure of the 
Congress had to cancel his tour and come back to the capital to consider certain 
matters of emergence which presumably first he ignored to consider. There­
fore, Sir, I think that I must warn Government that in case the Congress 
launches a boycott of British goods or foreign goods again, unrest is likely to 
develop and the Grovernment itself and those of our Honourable colleagues 
who supi)ort this measiu*e will be responsible for tho additional unrest. My 
own view from past experience is that Government will have to yield lator on 
and add to its losing prestige. Therefore, I would impress upon them, 
rather I would beseech them to carefully roconsider this question and not to 
flout public opinion and create a situation in which they will find thomsolves 
in a difficult position in the near future. -

The Honourable Mr. Dow has not explained to us the urgency of this 
measure and in what way it affects the peace, tranquillity and interests of the 
country.

T h e  H o n o u r a b lb  t h b  PRESIDENT : That has nothing to do with 
Mr. Dow. It is the Governor Generars full privilege to decide that.

Thb Honoitbablb Rai Bahadub Lala RAM SARAN DAS: Yes, Sir. 
It is the Governor Generars full privilege but that privilege seems being used 
as a result of the wrong advice that the Commerce Department of the Gk)vern- 
ment of India has ^ven. And therefore, Sir, I expect that the Honourable 
Mr. Dow will explain to us why and how the peace and tranquillity of the 
country will be affected if this Bill is not passed. There was a time, Sir, in the 
past when there was a great boycott of British goods and the then Government 
did not pass even any executive Ordinance to stop it. And now the time is 
such that Government will be quite helpless and its position and its prestige 
will be greatly lowered in case the Congress (which is much more powerful 
today than it used to be) launches a boycott. As one, Sir, who appreciates 
and values the British connection, I must warn the Government not to go on 
wounding the feelings of the people and flouting the opinion of the Legidature 
and other responsible bodies.
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T h e  H o n o u b a b lb  M b. P. N . SAPRU : Sir, I  would just like to say one 
or two things. So far as the Japanese Agreement is concerned, I have it now 
before me and the provisions are these :

** (a) The quantity of Japanese cotton piece goods to be exported to India in the period 
of one year begmning the 1st April shall be limited within a quota which shall be fixed in 
accordance with the quantity of Indian ra v  cotton exported to Japan  in the period of one 
year beginning the 1st January of the same year **.

And then I omit a portion and go on to (6)
“  (6) (t) The basic quota of Japanese cotton pieoegoods to be exported to India in a  

piecegoods year shall be 326,000,000 yards and it shall be linked with 1 million bales o f  
Indian raw cotton exported to Japan  in the corresponding cotton year **.

There is definite linkage here and that is what I meant. Of course, under 
the system recommended by this Bill there is a system of awards and penalties 
but there is no definite linkage such as you have in the Indo-Japanese Trade 
Agreement, and the quantity is much larger here—326 million yardage for 
one million bales.

Then, Sir, so far as the duty is concerned, the duty has been reduced here 
by per cent, in the case of printed piecegoods and other goods by 6 per cent, 
and the in̂ 'rease or decrease will bo at thel>€W3ic rates. Now, Sir, this duty 
will not be increased if £W a result of the duty—I should like to ask Mr. Dow, 
if as a result of this reduction the Lancashire goods increase, the duty will be 
increased ?

T h e  H o n o u b a b l b  t h e  PRESIDENT : Do you wish to speak ?

The H o n o u b a b l e  Mr. H. DOW : No, Sir. I would merely like to say 
that I do not wish to enter into an exposition of the Japanese Agreement, but» 
if the Honourable Mr. Sapni is really interested, I will be very pleased to  
explain it to him in great detail if he will come and see me.

T h e  H o n o u b a b l e  t h e  PRESIDENT : Motion made :

“  That the Bill, in the form recommended by the Governor Oeneral, be passed.** 

The Council divided :

A Y ES—24.

Ataullfibh Khan Tarar, Hon. Chaudhri. 
B u ta Singh, Hon. Sardar.
Charanjit Singh, Hon. K aja.
Chinoy, Hon. Sir Rahimtoola.
Das, Hon. Rai Bahadur Satyendra Kum ar. 
Dow, Hon. Mr. H.
Qhosal, Hon. Sir Josna.
Oorwala, Hon. Mr. A. D.
Haidar, Hon. Khan Bahadur Shams-ud- 

Din. ,
Hissamuddin Bahadur, Hon. Lt.-Col. Sir. 
Hydari, Hon. Mr. M. S. A.
Iflmaiel Allkhan, Hon. Kunwar Hajee.

Jagdish  Presad, Hon. Kunwar Sir, 
Khurshid Ali Khan, Hon. Nawabzada.
Lai, Hon. Mr. Shavax A.
Lloyd, Hon. Sir Alan.
Muhammad Hussain, Hon. Khan Bahadur 

Mian Ali Baksh.
Muhammad Yakub, Hon. Sir.
Mukherjee, Hon. Sir Satya Charan.
Nanak Chand, Hon. Rai Bahadur L ala . 
Nihal Singh, Hon. Sirdar.
Puokle, Hon. Mr. F . H.
Russell, Hon. Sir Guthrie.
Sobha Singh, Hon. Sardar Bahadur.
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Bijrani, Hon. Mr. B. N.
Das, Hon. Mr. N. K .
Kalikar, Hon, Mr. V. V.
Kiinzru, Hon. Pandit Uirday Nath. 
Mahtha, Hon. Rai Bahadur Sri Narain. 
Pantulu, Hon, Mr. Raznadas.

Ram Saran Das, Hon. Rai Bahadur Lala. 
Ray C^audhury, Hon. Mr. Kuxnarsankar. 
Roy Chowdhury, Hon. Mr. Susil Kumar. 
Sapru, Hon. Mr. P. N.
Sinha, Hon. Kumar Nripendra Narayan.

The Motion was adopted.

The Council then adjourned siw die.
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A bdul Sattae, Hon. Mb . A bdul 
H aje&—

Election of the to the Standing
Committee for tl|e Department of 

CommunicatioAs. 8 ^ .

Question re— :
Communal composition of the 

Printing and Stationery Depart­
ment. 902.

Number of Muslims in Post Offi­
ces in Bertffal serving as Tn&pec' 
tors, etc. S)2-03.

•Number of Muslims in the Office 
of the Surveyor General of India, 
etc., 6tc. 904.

AMYssfthA—̂
Sre ' ‘ T n d i a n ( s ) ” .

A ccommodation—

Question re—
in the Indieji Railway School.

Asansol. 327.
food and 

from
Arrani^ements for <—

clothing for emigrants 
India. 238. ^

Beserving of first and second class 
— — from Hard^ar to Delhi, E.
I. R. 7, 256.

AaD PoiflONiNa— '
iluestion re cases of tdberctilosns «nti

------ among the menials employed in
the Government Tett Hduse, Ali- 
pore, Calcutta. 876-77.

Act—

Government of Tndis —̂
Question re—

Amendment of the federal Dart
af the ------ . 60^ ■

' .\metidTnent of the ------ . 1935.
567-68

A dbn—
See *‘Salt Imports” .

A h v m k >b i : B o a h p —  ,

8e€ **Kssya  Immiobaxion

A e h a t e o  W a t e e s —

See “ I c e  a n d  ---------

Afghani s!TAN—
See “ Foueign CoyNTRiBs” .

Aok-UMi!T—

Question re ——̂ for entry into the 
lQdia.a' 'Military Adademy, Dchrar- 
Dun. 427. * .

Agent(s) or thk GovEBNJrfiNT or
iUDIA—
Question re—

Appointment of 
colonics. 241.

in certain

Appointment of an  ------ in Piii

AoBNTS— :
Question re Indian associatione ,in the 

colonies and dominions and how 
in the colonics keep in. touch 

MTith Indian opinion. 3 ^  ‘I'l :i." > *
Agreument—

Ser “ I n d o - A fg h e ia n  T e a d b  ____ r ” .

See “ iNDo-UnniSH T h a u e ------

A t r -c o n d i t i o n e d  C o A C H B 8 _

Question re—
on metre gauge railways.

r Introduction of first class------- on
the N. W. R. and E. I. R. 325.

A i r c r a f t  ( A m e n d m e n t ) B i l l —

See “ Indian ------ ■’ mder
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Am Forob—
Queatibn re amonnt of ei^NlndituTe' - 

on the ------
8ee “ I n d i a n  

See “ R o y a l

A ir Raid Ppecautions—
Question re ------ . 373-74, 374.

Ajmbe-Mebwaba Municipauties Rttii* 
LATioN (Amendment) Bill—
See “ -” under “ Bui**.

A jmeb Municipal Committee—
Queetion re petitions of Messrs. Nar- 

singdas and Kjishnagopal (^rg  
praying |or removal of diaqualifica- 
tion in connection with election to 
the ----------. 624.

Akola (Bebab)—
See “ Telephone Exchanoi’ *. 

Alcoholic Liquobs—
Resolution re prohibition of the sale

of ------  in railway refreshment
rooms. 576-90.

Ali A sghab K han, Hon. Maulvi—  
Question re—

Assam Rifles. 192.
Lascars belonging to the Sylhet 

district. 191-92.
Revenue derived from tea. oil and 

petrol exported from Assam. 
192.

Total number of eiiiployees serving 
on the A. B. R.| etc. 191.

ToUl route mileage under the 
management of the A. B. R.« etc.
191.

Allahabad—
See “ Capital or the U httk) Pbovin- 

ceb” .

A llahabad DmsTON, E. I. R—
Information (laid on the table) re
■ letter delivery clerks in the ------ •

473 74. ‘

AixrANCB—
Question re alleged.w ___ e— -  between

C o m p r e s s  and the British Ooyern- 
ment on oCTtain queitions. 489-30.

A l l - I n d i a  R a d i o —  

Question re.......................
904. 9M-05, 905-06, 90S. 909, 909-10.

Aixi ŵaiic^ s)—
X  Ski>̂ ioBOINO ----

Sef “OoTT« ----

A mmunitign—
See “Arms and-----

A m b i t s a b —

See “ T e l e g r a p h  Omcis**.

A n g l o - I n d i a n s —  

Question re—  
Enlistment of 

Army. 666.
in the Indian

Number of Europeans, —■— and 
Indiajis appointed in new appoint­
ments by the Port Trusts on Rs. 
500 and over. 974.

Number of Europeans, ------  and
Indians in Port Trusts in receipt 
of Rs. 500 and over. 973.

Proposal to give increased lemuner- 
ation to ------  in certain depart­
ments. 935-36.

Anqlo-U. s. a . Tbadb Aobeemknt—
Question re modifications in the 

Ottawa preferences accorded to 
India in the United Kingdom due 
to the — —. 237.

Annual W age Bills—

Resolution re submission by employ­
ers of protected industries of ------ .
590-94.

APPBRNTlCESr-
Question re paid------  of the E« I. R.

to be considered as in Qovemment 
service. 377.

Abchjbolooioal Oibcm—
Question re creation of 

------  for Orissa. 2.
a separate

ABCHiBODOOICAL EXCAVATIONS—
Question re conservation of monu­

ments and — ~  in Orissa. 243.

A r m s  a n d  A m m u n t t i o n —

Question re importation of unlicensed
------  on the North-West Frontier.
46.
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A rms Licences—
Queftion rt Department af ihe Gov­

ernment of India Secretariat which 
iflsue ------  in certain caees. 886.

See “ British 
See “ Indian -

AtlATlC PENBTRATION—
Question re —^  of European aneas in 

the Transvaal. 41.

Askxtban, Hon. Mk. SHAimDAs*
Indian Finance Bill, 1939—

Motion to couflider. 780, 781, 782, 
784-67, 791, 792, 79b,

Indian Income-tax (Amendment) 
B ill -
Motion to pass. 164-72. 183.

Resolution re—
Appointment of a committee for 

undertaking legislation in regard 
to Hindu marriages. 399.

Tndo-British Trade Agreement. 
810-15, 821, 822, 826, 827, 861.

A ssam—
Set ‘*Tea**.
See “ Tribal Areas o f ------

AsbAM Bengal Railway—
See “ ------ ” under “ Railway(8)’\

A ssam RiTLift—
Question re ------ . 102.

Assoc/ations—  
tite “ Ini>ian ------ ” ,

Audit Report, 193ft—
Statement (laid on the table) re Cen­

tral Government Appropriation Ac­
counts (Civil) 1937-^ and the ------ ,
etc. 990.

Australians—
Qnestion re rights of ------ , New Zea-

lajidera and Canadians in India and 
disabilities of Indians in Australia, 
New Zealand and Canada. 322.

Awards 
Question re to British and Indian

officers of the Indian Army on pass­
ing an Urdu examination. 2.

B
B a l a n c e ( s ) a t  C r e d i t —

Question re—
------  of the Sinking Fond, Dafenca

Keserve Fmid, etc. 942.
Silver Rupees-----  of the Surplus

Fund. 942.

Basikb—
See “ W a s h  ---------

B a i h r o o m s —

Question re — :  in Boilw»y Station, 
Delhi. 7. *»

B e a w a r  M u n i c i p a l  C o m m i t t e e —  

Question re ------ . 625.

B e l l s ___

See “ E l e c t r i c  C a l l  --------- **

Bengal— ,
See “ Cotton Cultivation*’.

Benoal—
See “ Post OrFiCRs” .

Bengal Nagpur Rail wax—
” under “ Railwat(8)’*.

Bewoor, H on. Mr . G. V.—
Indian Finance Bill, 19 99 -  

Motion to consider. 783.
Oath of Office. 767.

Bhistiis—
Question re reduction in pay o f ------

and sweepers attached to the Cen­
tral Telegraph Offices at Lahore and 
Amritsar. 770.

Bihta Railway Disasivr—
Information (laid on the table) rs 

Bjnount of compensation paid to 
the dependents of the killed and in­
jured in the ------ . 942-43

BiUi—
Ajmer-Merwara Municipalities Regu­

lation (Amendment) ------
Passed by the Legislative Assembly. 

13.
Considered and passed. 195-96.

Chittagong Port (Amendment) ------
P ^ ^ d  by the Legialative Assembly.

Considered and paased. 1015.
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BULL-~COlUrf.
Civil Procedure Amendment ——

Motion to circulate, negatived. 400­
11.

Cx^ I Mine* Sirfety (SWWing) ------
Parsed hy tiie Legislative Assembly.

895. '
Motion to consider. ^9-^7. 
Consideration of clause 3. 067*68. 
Motion to pass. 968-69.
Passed. 960.

Cotton Ginning and Pressing Factor­
ies (Amendment) -----
Passed by the Legislative Assembly. 

515.
Consider^ and passed. 714-15.

Criminal Law Amendment------
Assent of the Governor General. 

13.

Criminal Law Amendment-------
Passed by the Legislative Assembly. 

972.
Considered and passed. 1015<16.

Delhi Masajid — ^
Introduced.; 633 14.
Motion to circulaj/c. 655-56.

Destructive luBects and Pests 
(Amendment) — .
Passed by the Xiegislative Assembly. 

13. ■
• Considered and paesed. 197-98.

Diasolution of Muslim Marriages ------
Passed by the Legislative Assembly. 

257.
Mcrtion t9 consider. 594-604. 
ConBideration of clause 2. 604-06. 
Consideration of new clause* 7.

607-11.
Motion to pass. 611-13.
Passed. 613.

Dividends and Interest Keiums — -  
Motion to circulate, negatived. 615­

19.

Employers’ Liabiliiy ; —
Assent of the Qovemor GenersJ.

‘ IJ.

Rinployment of . Children — —
Amendment made ^  the . Council 

agreed to by the Asseml^ly. ,X4.
AjBsetit of the Governor Genenil. 13.

BiUj—corUd.
Abploynient of OhiJdren (Amend- 

juent) — —
^^^sed by th6 Legiiilative Ara^mbly. 

257. ,
Motion to confiider. 510-13.
Consideration of clause 2. 513.
Consideration of clause 3. 513-14.
Motion to pass. 514. ^
Paased. 514.
Amendments made by the Council 

agreed to by the Assembly. 864.
Hindu Polygamotia Mairiage Re«' 

traint ——
Motion to refer to Select Committee.

360-64.
Withdrawn. 364.

Indian Aircraft (Amendment) ------ .
Assent of the Governor General. 13, 

Indieji Cotton Cess (Amendment) —  
Passed by the Legislative Assembly. 

13.
Motion to cooflider. 196-97. 
Consideration of clause 3. 197.
Motion to pnss. 197.
Passed. 197.
Amendment made by the Council 

agreed to by the Assembly. 257.
Indian Emigration (Amendment) ------

Assent of the , Governor General. 
13.

Indian Finance ------- , 1939—
Message from His Excellency the

Governor General, certifying the 
------ . 7 ^ .

Message from His Excellency the
Governor General recommending 
the Council of Stat^ to pass the­
------  as certified. 765.

Laid on the tabUs. 765-66.
Motion to consider. 773-96.
Mdtioh to pas8L 797.
Passed. 797. ,

Indian Income-tax (Amendment) ------
Pas!?ed by the Legislative Assembly.

. .V 13. '■ * ' ■ ■■ '
 ̂ Motion to consider. 55.90, 91-112, 

Oonsideration of clause 2. 113-16. 
Consideration of clause 3. 116. 
Considera t̂ion of clause 4. 117-18.

* CbniiderAtion of claute 5. 118?
At: ' ' '
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BsLL--cofUd.
Indian Income 

coiUd* ^
Goeaidenition
Coneideration
Consideration
Consideration
Consideration
Consideration
Consideration22.
Coosideration 
Oonsideration 
Considersiion 

23. ^
Cohsideratlon
Cotisi deration

Consideration
26.

Consideiration
Ck>nsideration
Consixteration
Consideration
Consideration

23.
Consideration 
Considera.tion 
Cousi deration 
Consideration 
Consideration 
Consideration 
Consideration 
roii8id«>ration 
Consideraiioii 
Consideration 
Consideration 
Consideration 
Consideration 
Consideration 
Consideration 
Consideration 
Consideration 
Consideration 

' Consi^erat^n 
ConsideratipQ 
<?ofa^deridi6n 
Consideration

Considpf^ioa?

tax (Amendment)_ —̂—

of clattse ̂ 6. 110. 
of cUu9e 8. 119. 
of clause 8A. X19T-20. 
of clause 9. 320. 
of olause. 10. 120-21. 
of clause 12. 12J.. 
of clause 16. 121-

of elause 17. 122. 
of clause 18. 12 .̂ 

of clause 19. 122-

of clause 22, 123. 
of clause 23. 123-

of clause 24. 125-

of danse 25. 126. 
of clause 26. 127. 

of clause 27. 127. 
of clause 29. 127. 
of clause 30. 127-

of clause 51. 128.
of clause 31 A. 128.
of clause 32. 129. 
of clause 33. 145. 
of clause 34. 145-46. 
of clause 35. 146. 
of clause 36. 146. 
o f  clause 37. 146-47.
of clause 59. 147.
of clause 40. 147.
.of clause 42. 147. 
of clause 45. 147-48.
of clause 45A. 148-49. 
of clanse 48. 149. 
of 'clan w 49. 149. 
of clause 50. 149. 
of clause ^ A . 149. 
of clause 51. 150-51. 
of clause 64, 161-52. 
of clause 5̂  ̂ 162.., 
of clattse *>6.152. 
o^^^use ,̂ 7,

6a.r.W*64.

B ill— con^i. 

cohcld.

Oonsidoration of 
Consideration of 
Considieratidn of 
ObhsideraiioQ of 
Consideration of 
Consideration o f ' 
Consideration of 
Consideration of 
Consideration of 
Consideration of' 
Consideration of 
Consideration of 
Considei'ation oi, 
Considc^atiou of 
Motion to pa«8. 
Passed, m .

[Ajnendmeoi) —

clause 68. 154-55.
clause 63. 155. 
clausiB 64. 155. 
cl*M^ 66. 155-66.
cUase 71A. 166. 
clause 73. 166. 
clause 76. 166.
clause 77. 156 
clause 77A. 5̂7. 
clause 78. 157-5a
clause 79. 158. 
clause 80. 158-62. 
clause b7. 162. 
clause 1. 16^63.
163-89.

Amendment ma/ie by the T "Oiiucil 
agreed to by Assembly, subject to 
further amendments. ^ 7 . ,

Consideration and adoption hy the 
Council of the further amend­
ments made by the Assembly. 
257-58. ■

Question re 5.

Indian Merchant Shipping (Amend­
ment) ------

Passed by the Legialaiive Assembly. 
247.

Considered arid passed. 259-60.
Indian Merchant Shipping (Second

Amendment)------
Passed by the Legislative Asser îbly. 

415.
Considered and parsed. 710-11.

Indian Naval Reserve Forces (Dis­
cipline) ------
Message from His Excellency the 

Governor General certifying the 
- — . 256. .

Message from His Excellency the 
Governor G^iieral ’ recommending 

, the ' Council of State tb pass the 
' 256.
Laid on the table. 2|^*67. .
Moticm to consider. 47^510.,
Motion . i/
Passed. 510. '
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B ill—eontd^

iBdian Patenti and D m g n  {Am^d- 
ment) ------
P M ed by the Legislative AMerobly. 

415.
Considered and passed. 712-13.

Indian Soft Coke Cess Compiittee 
(Reconstitntion and Incorporation)

P w ed by t<he Legislative Assembly.
972.

Considered and passed, 1016 17.
Indian Succession (Amendment) ------

Introduced. 364-65.
Motion to refer to Select Committee. 

413.
Presentation of Report of Select 

Committee. 576.
Motion to consider. 758-60.
Consideration of danse 2. 760-61.
Consideration of clanAe 3. 761-62.
Motion to pass. 762.
Ps3sed. 762.
Passed by the Legislative Assembly. 

935.
Indian Tariff (Amendment) ------

Passed by the Legislative Assembly. 
13.

Motion to consider. 50-52. 
Consideration of clause 2. 52-55. 
Motion to pass. 55.
Passed. 55.

Indian Tariff (Second Amendment)

Passed by the Legislative Assembly.
805.

Motion to consider. 910-24. 
Consideration of clause 2. 924-30. 
Motion to pass. 930-34.

Passed. 934.
Amendment msjde by the Council 

agreed to by the Assembly. 972.
Indian Tariff (Third Amendment) ------

Message from His Excellency the 
Governor General certifying the 
------ . 971.

Message from , £\celh»ncy the 
Governor General recommending 
the Council of State to pass the 
------  as certified. 971. ,

Laid on the table. OTl.
Motion to consider. 1019-45. .
Motion to ptt». 1045-48.
Pasaad. 1048.

Indian Tea Cess (AmendmehiJ — .
Assent of the Govemor General. 13. 

Insurance (Amefndment) —

the Legislative Assembly^

Considered and passed. 712.
Motor Veliides — ^

Mention to consider. 15-37.
Consideration of clause 7. 198.
Consideration of clause 11 . 190.
Consideration of clause 13. 199.
Consideration of clause 2a 199.
Consideraiion of danse 29. 1^9.
Consideration of clause 37. *00.
Considei-ation of clauF<» 38. 200-01.
Consideration of clanse 41. 201.
Considerejtion of clause 42. 201.
Cx)nBideration of clause 43. 201-07.
Consideration of danse 44. 207-09.
Consideration of clause 53. 209-11,
Consideration of clause 59. 211.
Consideration of danse 63. 211-12.
ConsidpratioiL of dause 64. 212-13.
Consideration of clause 65. 213-15.
Consideration of clause 75. 216.
Considerfijtion of clause 94. 216-17.
Consideration of dause 108. 217-22.
Conbideration of clause 115. 222-24,
Consideration of dause 116. 224-25,
Consideration of danse 125. 225.
Consideration of the First Schedule.

226.
Consideration of the Fourth Sche­

dule. 227.
Consideration of the Seventh Sche­

dule. 227-28.
Consideration of the Ninth Schedule. 

228-29.
Motion to pass. 229-3^.
Pawd. 236.
Amendments made by the Council 

agreed to by the Assembly. 247.

Parai Bi[arriage and Divorce (Amend­
ment) -----
Introduced. 411.
Mdtion to ccmaidto. 614-15.
Mbti(nk to di^cidste. ^15.
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Prevention of Cruelty to Animals 
.{Amendmmii) -----
Aniendment made by the Council 

agreed to hf ikt AjMBibly- 13.
Awent of the Governor (Wieral.

* 13. .......
Begifltration of Foareigneri ------

PaMed by the Legislativa
Aesembly. 863.

Considered and passed. 889-03*

Shebaity ------
Motion to cireuiate. 411-12.
Leave to withdraw. 4X3.

S t ^ 4 t f  ds of W eight------
Passed by the Legiilative

Assembly. 415.
Considered and passed. 700-10. 

Sugar Industry (Protection) - —  
Passed by the Lepjialative

Assembly. 971-72.
Considered and passed. 990-1016. 

Workmen’s Compensation (Amend­
ment) ------
Passed by the Legislative Assembly.

515.
Considered and passed. 714.

Biyani, Hon. Mb. B. N.—
Oeneral discussion of the Railway 

Budget for 1939-40. 293-95.
Indian Tarii! (Third Amendment) 

B ill -
Motion. to consider. 1039.

Question rc—
Activities and status of Indian

Trade Commissioners abroad. 430.
All-India Radio. 432-33, 433.
Amendment of the Government of 

India Act, 1935. 567-68.
Appointment of Agents of the 

Government of India in certain 
colonies. 241.

Ay)ointment of an Agent of the
Govftmment of India in Fiji,
239.

Appointment of a third Secretary 
in the Defence Department. 423.

Arrangements for accommodation, 
food and clothing for emigrants 
from India. 236.

Arrest and deportation of two 
' fhdimt jooHiafista frtm F«rfa.

Bitani, Hon. Mb . B. N.—cdfitrf.
Question re—contd.

Arrest of Mr. Virendra Chatto- 
padhya by the Soviet. 372.

Arrest pf Shri Mathuraprasad 
Vaiclya and Maniklal Verma by 
the Mewar Police. 666.

Averaee marks secured by Indiana 
in the open competitive examina­
tion held for the Royal Indian 
Navy. 621-22.

Beawar Municipal Conmiittea. 625.
Catering on railways. 261.
Ceylon Destitute Inmiigranta 

Ordinance. 44.
C^lon Village Conim«nitiaf 

Ordinance. 241-42. ^
Cohchision of a commercial treaty 

with the United States of 
America. 193.

Oonituliation with commercial 
bodies in connection with Indo- 
AfghaA trade talks. 372-73.

Contracts for catering on railways.
264.

Cotton trade. 242.
Deoutation of Mr. J. D. Tyson to 

the West Indies. 239-40, 240-41. 
Development of third class trsffic 

on railways. 42.
Disabilities of Indian commercial 

travellers in the Union of South 
Africa. 323-24.

Disabilities of Indians and dis­
criminatory measures affecting
Indians resident in variooa
colonies and dominions. 237*38. 
240.

Emigrants from Central Provincas
and Berar. 243.

Export of raw silk. 262-63.
Fall in number of candidates offer­

ing for the Indian Military
Academy, Dehra Dun. 622.

lU-treatment of Indians at the 
Ceylon Mandapam Camp 241.

Indian associations in the colonies 
and dominions and how agents 
in the colonies keep in touch with 
Indian c4)inion. 3 ^ .

Indians and the Burma riots. 322­
23.

Ihdb-British trade negotiations.
42-43.

Interception of the private corres­
pondence of some public workers 
m the United Provinces. 87^74.
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^ * N r ,  Hom. Mb. B.'N.-<xHitrf. . 
Question rt—eontdi ; ■

liicynce Uen Irani liquor shbp« in 
the centraflly adrnmii^Bd 
etc. 262.

242. ^
X<Wfl of goodii traffic from Bombay 

to Jalgaon, G. I. JP. B.,; due to 
^ p e titio n  from motor lorries.
265. ' •

Mission»rre» In the Tribal 
, : pf Assam. 185-M, 475. ,

Modifications in the Ottawa pre>
' lereno^B accorded to India in the 

United Kingdom due to the 
iAnglo-U^^.A. trade i^greaoient.

io .237. ■. ,,
Number of Indiant in Abyssinia 

, before and after its occopation by
;it<iiy, 432,

Number of radio ataticniB. 42.
•̂ iOpeniDg of a telephone exchange at 

Khamgaon (Berar). 266.

Orders issued bv the District 
:^€nper)Btendeni of Police,' Ajmer- 

Merwai«, for application 'for a 
lioonce to hold a meetii^ of the 
Jaipur Satyagraha Sahaik Samiti 
in the Naya Bazar Choper. 623- 

,̂  24.

Parcel Office at New Delhi railway 
M»aion, N. W. R. 264*66, 625-2̂ .̂

Petitions of Messrs. Narsingdas 
iand KrishnagOpal Garg praying 
-for removal of disqualification in 
/connection with election to the 
Ajmer Municipal Committee. 
624.

Proscription of certain books pub­
lished by the Sasta Sahitya 
MandaL 874-75.

Purchase of lamps made in 
H u ^ r y  for State Bailways.

Racial discrimination at Karachi 
Ai^Port. 30.

Railway freight on aoap. 262. '
i Bebaie aUovned oD railway freight 

for the carriage of goods from 
, foreign countries to Afghaoiftan. 
.............666.
,.. Bepatiiatioa of lodupa ipm  

Jamaica. 2W. ,
LT B o^rt o f the; 'ChMiUld Com- 

mittM. 622.

Biyami, Hoh. Mb. B. H.-<xmad. 
..Qx>0l1fion.,re—coneld., , ...

^turn of Mr, MalM^n PimUp 
t« ^^ia. 45?.

' i «mitra!̂ iii «t, C l̂oatta.

Kghts of An^ralMs, Now
Zealanders and Canadians in 
India aiid iffbabilitieli df Ittdlilu 
ill. Australia, New ZeaUnd and 
Canada. 32^( .

Silt impose. <43:
Salt imports from Aden. .240, 96fi- 
Settlemeait of, Jawf. in Kepya. 321. 
Special combi^^d. n4)wfty „ fr<̂ ght

rates quoted for traffic from 
India to otherconiitries and

‘ versa. 873. - '
State prisoners detained in Delhi 

under Regulation III of 1818.
43-44.

Stoppage of assisted emigration to
Malaya. 321-22.

;Si^ppage of 5-Down and 6-Up 
Punjal) Mails at Burhanpur«
G. I. P. R. «75.

Telephone exchange at Akola 
(B^ar). 265-66.

Termination of the Indo-Burma 
Trade Regulation Order, 1937.
264.

T t^ s ii of mails from Khamgaon 
(Berar). 265.

Use of the Trevor Town Hall,
Ajmer, for certain public meet­
ings., 625.

Watch and Ward Department on 
Railways. 433.

Resolution re eoccluded and partially 
excluded *reap. 3^-52, 354.

Bombay—
See “ Goods Tilaffic**.

Bonus—
Question re ------  accruing on all out­

standing Post Office Cash Certi­
ficates. 040.

Books—
Question re proscription of certain 

published by the Sasta 
4^Mtya Mandal. 8SM-75.

Boy Pbohs*^
' ‘TDLMlAFa —

Bea^ouiini, I^ ep— ,
.̂ purnnMMt of the Cooncil fllM to

the death of His Sxcelleofpor;------ ,
Governor of Beogsl. 360.



iHoaBiTo «ns ooimeia."dp MiitB oisA its.

BBlTI8ri Aemy—
Qaestion re jreduo^ion of,. th» in 

India. "

BEITISU GoVBaNMlNT— ''
Queetion re alleged.

Cong^te and the -----  on certain
questions. 429̂ -30.

BEITI8H iNDUr— 
ifitcc “Pâ ports**, , '

Whitish OmcEBS—
Question — :

Awards to Indian and ------  ot the
Indian A m y  on passing an tJrdu 
examination. 2.

Mess and band sutMcriptions paid 
by Indian and - —- of the 
Indian Army. 2.

'Outfit allowance of Indian and 
------  of the Indian Army. 2.

Railway concessions admissible to
------  and British other ranks
when travelling by rail. 623.

riiRiTisH Other Ranks—
Question re railway concessions ad­

missible to British officers and 
------  wlien travelling by rail. 623.

Broadcasting Dbpaetmknt—
Question re ------ . 667-68.

:BxTDGin—
See. “ G en eral------ ” .
See “ Railway ------

: Burma—
See “ Cotton Pieceooods” .
See “ Indian Refugees” .
See “ Overland Route” .
Sec “ Railway Connection” .

'Burma Riots—
Question rc—

Indians and the -r—
Losses suffered by 

account of the ------ .

. 322-23. 
Indians f 
627.

on

Loss of Indian lives and property 
in the — 324.

flBuTA SiNOT, Hon. Sabdab—
♦ Difl9olution oi Muslim Marriages

Biti—   ̂ ‘ ' '
Motion to (̂ hsiftdr. 603.

ElectSion' of tW —  to the" Central 
i Adlvisoiry Oounoil for HattWays.

863.

Buta Singh, Hon. Sĵ kiL^^-eontd,

Indian Income-tax' (Amendment) 
Bill—  .
fic^deratipti of cUnse 4. U7,

Indian Naval Reserve Forces (Dia- 
cipline) Bill—
Motion to consider. 509.

Cadets—
<dfeiestion re reigimental duties of —  

passing out from the Indian Mili- 
ta ^  Acadomy, Dehra Dun, and of 

pawing out from Sandhtfnit. 
434-26. j: >

Cadbe or OrnoBBS— .
Question re normsil strength of the 

------  in the Indian Army. 426.,

Calcujtta—
Sec “ Emigrants” . *

Call Bells—
See “ ELEcrniitc ------

Canadians—
Question re rights of Australians,

New Zealanders and ------  in India
and disabilities of Indians in
Australia, New Zealand and 
Canada. 322.

Canteen Contractors—
Question re restrictions placed on 

military and ------ . 664, 895, 898.

Capital—
Question re—

Amount of ------- repaid by the Gk>v-
emment of Burma. 940.

- —  repaid to the Central (Govern­
ment by provinces. 940’41.

Capital of the United Pbovinc 
Question re—

Establishment of Allahabad aa jUie
---- • w . ,

Transfer of the ------  f r9m
Allahabad to Lucknow. Q.

Capital

Question re rate of interest adopted 
in cal^UiMiig ' interest on — ^  4m 
new railway projects. 8 7 9 ^ .



iK iO R  TO t h «  001JV0IL /O T  m u o n s .

C ash  C n tT m cA isa—

Set “Post Omci —  
CAsuAmis—
' Qneiiion rt number bf - —  on the 

North-Weit Frontier. 80d^«X>.

Catirikg—
Question re—

------  on railwayi. 961.
Contraots for -- on railwayi.

364.

CiNTBAL Advisory Council woa Bail-
WAYS—
Motion for election of Members. 709. 
liomin»tion of Members. 735-36. 
Voting by Members. 800.
Election of Members. 863.

Cknt&al GovnLNicSNT—

Question
Capital repaid to the 

vinces. 940-41.
by pre­

conditions of travel of officers of
the ------ . 377-78.

See “ Gov*rkm*nt or India” .

CiNT&AL F'ROVINCXS AND BcEAB —
See “ Bhjorants” .

Cbniral Public W orks Dkpartiixnt—
Question re—

Amount realised from furniture 
auctioned by the ------ . 900-01.

Number of shamianas held by the 
------ . 900.

Central Telegraph Offices—
Question re reduction in pay of bhis- 

ties and sweepers attached to the 
------  at Lahore and Amritsar. 770.

Centrally Administered Areas—

Question re license fees from liquor
shops in the ------ , etc. 262.

Ceylon Destttute Immigrants Ordi­
nance—
<}uestion re —— . 44

Ceylon M andapam Camp—
Question re iU-tr^ijnent of Indians 

at the — . 241.
Ceylon V illage Communities Oboi-

NANCEp—
QmUoo re -6^ m m *

Chairmen, Panel or—

*Mesi'a|p6 fnshi His Xeoelleocy; ih#̂
Governor General nominating the^

OhAWbee of Commerce^
See “ Indian ------ ‘

Chambers, H on. Mr . 8. P.—
Indian Income-tax (Amradment) 

B i l l -  ^
Motion to consider, 55-66, 96, 108­

12.
Cbnsideraiion of clause 2. 113, 114,. 

115, 115-16, 116.
Consideration of clause 3. 116.
Consideration of cUmse 4. 117.
Consideration of clause 5. 144-45.
Cmisideration of clause 6. 119.
Consideration of clause 8. 119.
Consideration of clause 8A. 119­

20.
Consideration of clause 9. IJflO.
Consideration of clause 10. 120, 

121.
Consideration of clause 12. 121.
Consideration of clause 16. 12122.
Consideration of clause 17. 122.
Consideration of clause 18. 122.
Consideration of clause 19. 122-23.-
Consideration of clause 22. 123.
Consideration of clause 23. 123-24.
Consideration of clause 24. 125.
Consideration of clause 25. 126.
Consideration of clanse 26. 127.
ConBideration of clause 27. 127.
Consideration of clause 29. 127.
Consideration of clause 30. 127-28.
Consideration of clause 31. 128.
Consideration of clause 31A. 128. 
Consideration of clause 32. 129.
Oonsideration of clause 33. 145.
Consideration of clause 34. 145-46.
Consideration of clause 35. 146.
Consideration of clause 36. 146.
Consideration of clause 37. 146-47.
Consideration of clause 39. 147.
Consideration o| clause 40. 147.
Consideration of clause 147.
Gensideraiion oUuse 46. 147-48.



QQimnujQB nkn^K m m s. t i

Chambsrs, Hon. Me. S. P.—
^dian Ijiqpme-^x (Amendment) Bill 

^9it(d.
CoDBiderfttuMi of clauie 45A. 148 

49.
Consideration of elanae 48. 149.
Consideration of clause 49. 149. 
Consideration of clause 50. 149. 
Consideration of clause 60A. 149. 
Consideration of clause 51. 150. 
Consideration of clause 54. 151-52. 
Consideration of clause 55. 162. 
Consideration of clause 56. 152. 
Consideration of clause 57. 152. 
Consideration of chnse 59. 152. 
Consideration of clause 60. 152.
Consideration of clause 62. 154 55. 
Consideration of clause 63. 155. 
Consideration of clause 64. 155. 
Consideration of clause 62. 154-55. 
Consideration of clause 7JA. 156. 
Consideration of clause 73. 156.
Consideration of clause 76. 156.
Consideration of clause 77. 156.
Consideration of clause 77A. 157. 
Consideration of clause 78. 157 58. 
Consideration of clause 79. 158. 
Consideration of clauBC 80. 153. 
Consideration of clause 87. 162.
Consideration of clause 1. 162.
Motion to pass. 163, 174, 180, 188­

89.
Oath of Office. 1.

Chaeanjit Stngh, Hon. Raja—
Nomination of the —■—  as Chairman 

of the Committee on Petitions. 11­
12.

Presentation of a Mace to the Coun­
cil of State by the Hon. Maharaja- 
dhiraja Sir Kameshwar Singh of 
Darbhanga. 868-69.

Resolution re Indo-British Trade 
Agreement. 819-20.

C h A T F U L D  C O M M n T B B —  

Question re—  
Recommendations of the 
Report of the ------ . 622.

623.

C h a t t o p a d h t a , Me. V i e i h d e a —

Qaeition arrest of, ------  by the
Soviet, int.

QsnTA(Kaia P oet <AMBiDiiBiir)
See ------ »» under “ Bill'*,
• . r /■

Civil and Mzlte^ t  StEvicEs—
Question re number of officers m thv 

------ , etc. 576.

ClViL OOTEENMENT AmtOFEIATIOIl
A ccounts (Civil), 1937-38—
Statement (laid on the table) re t —̂  

and the Aiudit Report, 1939, etc. 
990.

Civil Peociduei Aipendment B ill—  
See “ ------ under “ Bill*\

Clibks-—
See ‘ 'Leitee D iu veet -------

Clothing—
Question re arrangements for accom­

modation, food and -- for emi­
grants from India. 238. .

Coal—
Question re surcharge on railway

freight on ------ . 324.

Coal M ines Safety (Stowing) Bnx—'
See “ ------ ” under “ Bill**.

Colonies—
Question re appointment o i  Agents of 

the Government of India in car-
tain ------ . 241.

Colonies and Dominions—

Question re—
Disabilities of Indians and discrimi­

natory measures affecting Indiana 
resident in various ------ . TZl-Viy
240.

Indian Associations in the ------  and
how agents in the colonies ke**p in 
touch with Indian opinion. 323.

Commandee-in-Chibt, H is ExciLLENcr
THE—

Indian Naval Reserve Forces (Disci­
pline) Bill—
Motion to consider. 475-77, 509. 
Motion to pass. 610.

Resolution re—
Replacement of the Royal Air Force 

by an Indian Air Force. 689-01, 
706-07.

Bevision of pay Of Indiaii o6mmi»' 
sioned officers. Wl-53.
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CknemoE J)»abkhcnt, SrAmiKo Om »
MITTEB FOR TK »— ,
Motion for election of Members. 475. 
ElectieB of Mttnbm. 628. ^

OOMMSBdAX, BOBn»-̂  : • '
Question re consultation with

QonnectioB with Indo*Afg|ian 
talks.

CosoiC^qrAL iKiiLUoiNcit akx> : dtAtis-
Tiĉ  Dkpaktii» it̂  ', ■ Vfe‘
Quet^>n re publications of t^e -^-rr 

puMished in Hindi, etc. 6.

COMMXBCIAL TbAVELLIRS—
See “ Indian ------

OOMMKRaAL TrIATY—
Question re conclusion of a. with

the United Btat^ t>f America. 193.

COMMIRCIAL T rEAWS AND NcfTES—
Statement (laid .on the table) rt —  

affecting India. 977-90.

Commissioned ^OrncEHa—
Scf. “ Indian ------ ’

Commissioned OFricBRfi—
See “ Indian King’s ------

Commissioners—  >
See “ I ndian Trade------- “

OoMMTrnn:—
Resolution re appointment of a ------

for undertaking legislation in re­
gard to Hindu marriages. 388-409.

C ommittee on Petitions—  

("onBtitution of the ------ . 11- 12.

C ommunal Composition—
Question re ------  of the Printing and

Stationery Department. 902.

COMMXrNICATIONS DEPARTMENT, StAND-
tNO Committee tor the ------
Motion for election of Members. 771­

72.
Election of Members. 863.

C ommutation Tables—
Question re — ~ for pensions. 899.

:. i
COMPENffTION-T-; ,

InffiirmaUoii ,(bid^on ftha ti l̂e)  ̂ re
amount of ------  paid to' UiB'Vdepen-
deists p| .̂ ^e..............................
the diiiU

CoMPBnnOK̂  ^
bastion re c -̂ordiiiatidiii aî d coitftrol 

of road transport so as eliininate 
 ̂ cut-fhroai -------- :

C o iim iT I T l  JfX̂ ipNATICŴ  ,

Set
CONGBSSIONS—

See ‘̂RailwAt ——

CONQl̂ TULATIONa—
------  to recipients, of Honours.

13.
12-

CONOBEBS-̂  . I
Question re alleged alliance between

------  ft®d the British Gkxvanmient
on certain questions 429-30

Contracts
Question 9 6—

------  for catering; on railways. 264.
-------for ice and aerated waters on

the Northern Section, N W R. 
24446.

— — for ice and aerated waterb on 
the Southern Section, N. , W . R. 
246.

------  for labour on railway stations,
E. B. P 882-83.

for licensed coolies on_ - -  the
N. W . R.. 325.

Policy adopted by railways in con­
nection with vending and refresh­
ment room -------. 8OT.-82.

Contractob(8)—
Ques.ion rc cDmplainta against

for ice and aerated waters on the 
Southern Section, N. W. R 346.

See “ Canteen -------
Ste “ Mtlitabv and Cantebw - —

Coo]
Question re contracts for licensed 

-r—  on N. W. R. 325.

Cottage Industry— ,
Question re manufacture of matohes 

as a ------ . 244. ^

Cotton—  ̂ ;
Qoeition re—

Fall in exi^rt oî  raw ‘6. '
Long staple--------- . i m  v



iNMK «o vbb o6<moni or b t a t i  dbbatks. n

OorroN Cm s  (AMiND¥|irr)

See “ Indian ------ ” under “BiLl".

Cotton CuLTivATiaif—
, f€ iinproTemeni of
Bengal. 41.

in

COITON GiKKIMO AlTD FBBBSINO FAOTORlEd 
(Ambndmknt) Bill— 
flfee tinder “ Bill*'.

Cotton Fibcegoods—
Qaestion re non^ublication in the 

Indian Tradt ioww d of/axporiB of 
------  to Burma. 376.

Cotton T ra m — 
Question r« — 242.

Council of Statu—
Preaentation of a Mace to the -------

by the Hon. Maharajadhiraia Sir 
Kameshwar Sin^h of Darbhanga. 
865-71.

Cow—
Question re killii^ of a in front

of the Police Lines, Delhi. 245-46.

Criminal Law A mendment Bili^

” under

Dalal, Hon. M r. M. N .—
Election of the ------  to the Central

Advisory Council for Railways. 
863. ,

General discussion of the General
Budget for 1939*40. 545-49.

General discussion of the Railway
Budget for 1939-40. 285-88.

Indian Sncceasion (Amendment) 
Bill—
Motion to introduce. 364-€5.
Motion to refer! to Select Com- 

mitiee. 413.
Presentation of Report of Select 

Committee. 576. 
liotion to consider. 758-59, 
CkihBidetAtion of danse 2. 76(y-61.
Consideration of clause 3 761-62
Koftion to pass. 762.

Oath of 0®ce. 1.

Du a l , Hon. Mb . M. N .— confif.

Parsi Marriage and Divorce (Amend'
ment) Bill—
Motion to introduce. 411.
Motion to consider. 614-15.
Motion to circulate. 615.

Question rt—
Action taken on the recoaunenda- 

tions of the Wedgwood Com­
mittee, etc. 570-71.

Amendment of thie Federal part of 
the Government of India, Act, 626,

Amount of lose incurred on rail­
ways. £)68-69. '

Co-ordination and control of road 
transport so as to eliminate cut­
throat competition. 569-70.

Extension of the period of mora* 
torium as regards contribution 
from railways to general reve­
nues, etc. 569.

Instrument of Accession cvroulated 
to Baling F'rinces aî d Chiefs. 
665.

Loan of officers to Indian States, 
Ruling Princes, foreign Govern 
ments, etc. 717-18,

Number pf occasions on which mails 
conveyed by Imperial Airways, 
Ltd., have been delayed. etc. 
571-74.

Number of officers in the civil and; 
military services, etc. 576.

Number of officers ; in the ..public 
st:Mvic‘(‘.s. etc.., L‘U*. 574^75. ,

Number of officers in those ser^ces, 
recruitment to which : is m ^ e  
either by His Majesty the King 
or by the Secreii,iry . of State. 
575.

Restrictions placed on military an(f 
canteen contractors. 664, Q95,

Ruling Princes and .Chiefs and 
Federation. 665,

Steps taken to recover from rail­
ways arrears of contribution due- 
to general revenues. 569

Resolution re—

Indo-British Trade Agreement. 841­
44.

Replacement of the Royal Air Forcw 
by an Indian Air Force. 689, 691­
92.

Sugar Industxy (Protection) BiU—
Motion to consider



u INDBK TO t h e  OOlW eiL OF STATE DEBATES.

Das, Hon. Mr. N. K —
Election of the to the Standing

Committee for the Labour Depurt 
ment. 669.

Motor Vehicles Bill—
Consideration of clause 43. 203-04 

206.
Cooaideration of clause 44. 207-08.

<)ue6tion re—
Conservation of monuments and 

arohiBoiogicat excavation in 
Orissa. 243.

Creation of a se n a te  archsaological 
circle for Oiissa. 2.

Geological Survey of India. 667.
India’s contribution to the League 

of Nations. 433-34.
JJ[anofacture of matches as a cottage 

industry. 244.
Manufacture of salt in Orissa. 244. 
Mechanisation. 622.
Subsidy p^id to Imperial Airways, 

etc. 666-67.
<Juestion (supplementary) re number 

of occasions on which mails convey­
ed by Imperial Airways, Ltd., have 
been delayed, etc. 571-74. 

Resolution re excluded and partially 
excluded areas. 346-50.

D iath—
Adjournment of the Council due to

the ------  of His Excellency Lord
Braboume, Gk>vemor of Bengal. 
360.

Expressions of regret in connection 
with the ——  of Khan Bahadur 
Hafiz Muhammad Halim. 14. 

Expressions of regret in connection
with the ------  of Khan Bahadur
Syed Abdul Hafeez. 770-71.

Expressions of regret in connection
with th e------ of Nawab Sir Muham-
inad Miizammil'UUaB Khan. 14.

Expressions of regret in connection
with the ------  of Sir Ernest Miller.
770-71.

D ia t h  D tttiis—

Question re ------ . 435.

D e t in c t —
Question re of the North-East

Frontier. 663.

Di FEKCB DlbA&tMBNT— 
QueeUon

Appointment of a third Secretary 
in th e ------ . m .

Modification of railway oonoesstons
granted to the ------ 5,

DsrBNd Rbsb&vb Fuin>—
Question re balances al credit of the 

Sinking Fund, ------ , etc. 042.

Delhi—
See *'Accommodation” . ^
See **Statb Pusonses**.

Delhi Fort Museum—
Question re ------ . 8-9,

Delhi Masajid Bill—

5cc “ ------ ”  under “ Bn^**.

Delhi Railway Station—
Question rc bathrooms in ------ . 7.

Deuvert Clerks—
See “ Letter ------

Department or Commerce, Standing 
CoMMrmsE roR
Motion for election of Members. 476. 
Election of Members. 628.

Department or Communications, Stand­
ing COMMirrSE FOR THE— ,
Motion for election of Members. 771­

72.
Election of Members. 863. 

Department or Laboih^ Standing Com-
MITTEB FOR THE—

Motion for election of Members. 476. 
Nomination of Members. 627- 2̂8. 
Election of Members. 669.

Deportation—
Question re arrest and ------  of two

Indian journalists from Paris. 45, 
194.

Deputation—

Question r« ------  of Mr. J. D. Tyson
to the West Indies. 2S9-40, 240-41.

DssTRucnvE Inubcts and Pbsts ]Ameno-
mknt) Bill—
See under “ Bill' ’
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D iv a d o s s , H on. Bib , D a v ii>—
DifBolution of Mutliin Marmgei

Bill—
M o t ^  to ooQJiider. 600̂  601. 
Coniiideration of claase 2. 604.
Consideration of new clause 7. 607.

Election of the ------  to the Central
Advisory CoTincil for Railways. 
863.

General diacaision of the General 
Budget for 1930-40. 533.

Indian Finance Bill, 1039—
Motion to consider. 777.

Indian Income-tax (Amendment) 
B ill -
Motion to consider. 91-93, 102, 103.
Consideration of clause 60. 153.
Motion to pass. 179.

Indian Naval Re«erve Forces (Disci­
pline Bill—
Motion to consider. 491, 903, 506.

Indian Tariff (Second Amendment) 
Bill—
Motion to consider. 919.
Consideration of clause 2. 928.

Motion for Adjournment re railway 
disaster at Hazaribagh, £ . I. R. 
138.

Motor Vehicles Bill—
Motion to consider. 30, 35-36. 
Consideration of clause 115. 222-23,

Consideration of clause 116. 224-25. 
Motion to pass. 234.

Nomination of the ------  to the Panel
of Chairmen. 11.

Kesolution
Appointment of a committee for 

undertaking legislation in regard 
to Hindu marriages. 391, 392,
396.

•Censoring or stopping of telegrams. 
755.

"Expanflion and protection of the 
Indian Mercantile Marine. 741­
42. 743, 754.

Tndo-Britiah Trade Agreement.
806, 807. 820, 821, 849, 850-52,
853, 854, 855.

“Kenya (Highlands) Order-in- 
Council. 640.

Prohibition of the sale of alcoholic 
liquors in railway refreshment 
rooms. 588.

Purchase of stationery, etc., of 
Indian make. 387.

Devadoss, H ok. Sib  Dated—contrf.
Besohition re— eontd.

Replacement of the Royal Air Force 
by an Indian Air Force. 602.

Dhub&i Station, E. B. R.—
St€ "Ghat Chaeoes” .

DmucPOR General, Posts and Tele­
GRAPHS—

Question rc reductions and increases
of staff in the Office of the ------ .
877.

Discriminatory Mbabures—
Question re disabilities of Indians and

------  affecting Indians resident in
various colonies and dominions. 
2 3 7 ^ , 240.

DISMISSAI/—
Question re -------, etc., of the menials

employed in the Government Test 
House, Alipore, Calcutta. 876.

DiSSOLTmON OF M rsLiM  M a b s ia g is  
B ill—

” under “ Bux'’ .

Distkict Superintendent of Pouge, 
Ajmer-Merwara—
Question rc orders issued by the ------ ,

for application for a licence to hold 
a meeting of the Jaipur Satyagraha 
Sahaik Samiti in the Naya Bazar 
Choper. 623-24.

D i v i d e n d s  a n d  I n t e r e s t  R eturns 
Bnx—
See “ ------ ” under “ B i l l ” .

Dow, Hon. M r. H .—
Cotton Ginning and Factories 

(Amendment) Bill—
Motion to consider. 714-15.
Motion to pass. *715.

Dividends and Interest Returns Bill—
Motion to circulate. 616-17, 618.

Indian Merchant Shipping (Amend­
ment) Bill—
Motion to consider. 250, 260.
Motion to pass. 260.

Indian Patents and Designs (Amend­
ment) Bill—
Motion to consider. 712-13.
Motion to pass. 713.

Indian Tariff (Second Amendment) 
Bill—
Motion to consider. 910*14, 918, 

919, 920-24. ►



00DH0ii. i0n nwrc sawnis.

Dow, Ho». Mbv a.-r*««nM.; ^
Indian Tarill . (Second rtmnWinnml) 

BiU-^ontrf.
Gon«l4miiea of clanie B. 028, 

029-30.
Motion to pass. 930. 931, 933-34. 

Indian Tariff Ĉ iiird Amendment)
B in- <
Motion to consider. 1019, 1033,

. 1105,1036, 1043.46.,
Motibn to paa®. 1045, 1047. 

Insurance (Amendment) Bill—
Motion to Qonaider. 712.
Motion ' to pa«8. 712,

Motion -for eleotion of two non-official 
Members to the Standing  ̂ Committee 
for the Department of Ownm«rce. 
475. .

Oath of Office. 141, 799.
Resolution

Expnnsion and protection of the 
Indian Mercautile Marine. 748- 
^2. 753.

Tndo-Britisb Trade Agreement. 
800-05, 807, 810, 837, 855-61. 

•BUndards of Weight BiU~^
Motion to consider. 709-10.

» Motion to pass. 710.
'Statement (laid on the table] re 

Commercial Treaties and Notes 
affecting India. 977-90.

Sutcfir Influstry (Protection) Bill— 
Motion to consider. 990-91,- 1003,

1012-14.
Motion to piss. 1014

X)RAC7 GONVENnOU—
Statement (laid on ih« table) re

concerpinn statistics of wages and 
hours of worls in the principal 
mininjT and mantifacturiniT ihdus 
titles, etc., etc., adopted by tht* 
Tw^nti^-fourtb Session of the Intor- 
iiational. Labour Conference. 943-

i , •
Draft CpNVEimoNs akd Rbcommenpa.

TIONS—
Statement (laid on the table) r e ------

lid(Med hr the 21«t (Maritime) 
Session of the Intemaiional Labour 
Conference. 48<>50.

DtTFTRIM—
Qoeiltioii re—

, 1Educa,tional . qualificationi of  ̂̂ ------
aind recpra eorters i|i ^  QlpVem- 
ment of India Sctorettfrait. 888.

Duttbus—rrtlW; 
Qoeitiilm re^onid.

• !f ‘ (I
a

Nui^ber of and record ,
oriiWoyM ip the GovernmeS of 
tiidia Se<ii^iariat. 886:

Quarters for ------  and record sortera
c/t the Oovemiheiit of India 
Swjretsariat in New Delhi. 887.

Bent charged for quarters allotted' 
to —  of the Governmeiit o f  
India SecretAriit in NeW Delhi. 
888. ::

Scales pf pay of jamadam: andf
-----of the Government of India
fiftcwtariat iii 1925 as rozhparetf 
with present scales of pay. 888.

DtmK5i—

E
East Indian Baitway— '

firf — k’ under “ iU itW AT(8)’ -.

Eastern Bengal Railway—
“------ ^innder “ Eajlway(8)” .

FcoNOMrc ADvidiiR to the Government 
■OF India—  -

^Question r» M îemes and planr
formulaf^»d by the ------ . 376.

'̂ LECTION—
Qneatioq re. jjelitionfl of Messrs.

jJareinffdas and Krisbnaropal Garj;
_ playing rfor Removal of disqualifica­

tion in conii^ction witb —— . to the 
Ajmer Municipal Committee. 624.

î jLEfTprr Call Bella—
Question re installation of -̂-----  in̂

quarters allotted to Members of the 
Legislature. 568. 

liSacTRic' Fans—
Question re. introduction of ------  in

third class carriaR^s. 434,

Bmigrants—
Question —

Arranq^ements for accommodntion* .̂
food and clothing: for ------  from
India. 2J8.

------  from Central Provinces and’
Be-ar. 243.

Retnmed ------  at Calcutta. 242-43.
SMiOiJpaije of assisted------ to Maibvo .

381-22.

lllMTORAnoN (Axindkemt) Bill—
*'Indian — under
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E migration, Standing CoMMrrrii on—  
Motion for election of Memberg. 

475.
Nomijoftion of Members. 628.
Election of Members. 605.

^MTLOYBRS’ LUBILITY B iLL—
See “ ------ ** under “ Bill**.

S mplotxbnt of Childbsn BiUi—
See “ ------ ** under “ B ill* ’ .

Employmknt or C h ild r in  (AiOKDiODnp) 
BHiL—
See under “ BiUi**.

E nlistment—
Question re ------  of Anglorlndiani in

the Indian Army. 665.

E uiiopian(8)—  
Question re— 

Number of Anglo-Indians and
Indians appointed in new appoint­
ments by the Port Trusts on 
Rr. 500 and over. 974.
umber of Anglo-Indians anJ
Indians in Port Trusts in receipt 
of Rs. 500 and over. 973.

Information (laid On the table) re
qualifications of imported ------  in
service in the mechanical work­
shops of State-managed Railways. 
436-73.

Ettropban Areas in the Transvaal—  
Question re Asiatic penetration of

41.

ÎTTROPIAN TRTJS'
Question re number of Indian and 

------  in Port Trusts. 973-74.

E xamination—
See “ Open CoMPHrrnvE 
See “ Urdu ------ **.

Exchange Ratio—
Question re representation by the 

Indian Chambers of Commercei 
Bombay, against the ------ . 40.

■Excluded and 
Areas—
Resolution re

E xpenditur* —
Question re—

Amount of

Partially Ezgluded

333-60.

on the Air Force.

Expenditure—
Question re—contd.

------  incurred from railway revenues
on Oak Grove School and Indian 
Hiffh Siehools maintained by the

• E. I. R. 326. .
------  incurred in connection with the

Indo-British Trade negotiations. 
375-76.

Family Pension Funds—
Questions re objections to triRsfer 

interests in ------  to Gommiisioneri
in England. 936.

Fans—
See “ Electric

Federation—
Question re Ruling Princes and Chiefs 

and ------ 665. '

Fees—
Se^ “ Licence------ **.

Field Artiluiry—
See ‘Regiments of ------ ” .

Fin—
See “ Agent(8) of the Government of 

India**.

Finance Bill, 1039—
See “ Ind ian ------

Firemen—
Question re literate ------  recruited on

the N. W . R. and other State-
managed Railways. 374.

Floods—
Resolution re inland water commu­

nication, irrigation and prevention 
o| ------ . 365-67.

Fooi>— .
Question re arrangements for accom­

modation, ------  and clothing for
emigrants from India. 238.

Foreign Countrim—
Question re rebate allowed on railway 

freight for the carriage of goods 
from ------  to Afghanistan. 666.

Foreign Governbcents—
Question re loan of officers to Indian

States, Ruling Princes, ------ , etc.
717-18.
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FOKXlONUiS—
Question

- in FrenchLevy of a poll tax on 
192«.

PasBMrU lor ------  entering British
India from the Frontier ti4bal 

372.
• residing in

areas.
Kegistration of 

India. 875.

FORUIBN—
Qnestion re 

shops on 
374.

Four M usbum—  
See —

FmMOHT—
See “ Railway

------  recruited for work-
State-managed Railways.

French

Qne^ion re lery 
foreigners in —

of a poll
192-03.

tax on

Fbontiir T ribal Areas—
Question re pauports for foreigners 

entering British India from the 
------ . 372.

Fitrnitub
Question re amount realised from ------

auctioned by the Central Public 
Works Department. ^00-01.

Gas—
See “ T iar

CflNERAL B iTDOBT—
General discussion of t h e ------ for

1939-40. 516-66.
Messapre from His Excellency the 

Governor General appointing days 
for the presentation and general dis­
cussion of the ------ . 194.

Presentation of the ------  for 1039-40
415-21

Q*inxral Rbvikubs—
Qnestion re—

Extension of the period of mora­
torium as regards contribution
from
560.

railways to etc.

Steps taken to recover from railways 
arrears of contribution due to 
------ . 560.

Resolution re contribution of rafl- 
ways to ------ . 6 6 0 ^ .

Gkolooioal Surtet or Indu—  
( î^estion re ------ . 667.

Ghat Gharo

Question r e ------ lened for cAiiriage of
traffic from Dhabri Station to- 
Dhubri Ghat. S. B. R. 8 8 3 ^ .

Goods and F ab^ ^ qeb Trains—
Question re ------  running daily in the-

Howndi, Aiansol and Dtna{mr DWi* 
sions, £ . I. R., etc. 966.

from Bombay  ̂
1. P. R., due io* 

motor lorries.

Goods T»Amo—
Question re loss of 

to Jal^aon, O. ' 
competition from
265.

dORWALA, H on. Mr. A. D.—
Chittagong Port (Ajnendment) Bill—

Motion to consider. 1015.
Motion to pass. 1015.

Ifotion for election of three non- 
o£^al Members to the Standing 
Committee for t^e Departanent of 
Communications. 771-72.

Qath of Office. 621

Govbrnino Body of thi Indian 
Rjbsiarch Fund A ssociation—
Motion fpr election of Member, n>e 

the late Sir ‘Phiroze Sethna. ^  
Election of Member. 195.

Government of Bihar—
See ‘ ‘Schools” .

Government of Burma—
See “ Capital” .

Government Defartkents—
Question re percentage of stores

purchased for ------  of Indii^n and
non-Indian origin. 875.

Government of India—
Question re—

Interest-bearii^ Obligations of the

Sterling loans of the -  
Sa “Gent?^ Government” .

Government of India Aor—
See “ ------ ”  under “ Acri'*.

037-30.

Government or 
DELm—  
Qnestion re —

India Psfss, 

884, 885.
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OpiFfBumNT or i|mu Bm sf 
Queition re—

DepsitmenU of the —  wliieii ime 
•cais UeenoM ta cectaia cmm.
886.

Bdncational qualiflefttioiifl of duftriei
and lecord •oriert in the ----- .888.

Number of doftriee and reeord
■orters employed in the ----- .886.

Number of peone and jamadars 
employed in the ------ . W7.

Quarters for duftriei and record
eorteri of the -----  in New W hi.
887.

Kent charged for quarten aHoited 
to dufti^ of the —  in New 
Delhi. 888:

Scales of pay of 
dnftriei of the

jama4ar« and 
w  1826 af

compared with present fcales of 
pay. 888.

OoVURNKlNT OF THB UkITVD PrOVIN-

Ste “ Schools” .

Government S«RrTCB—

Question re paid apprentioes of the
E. T. R. to be considered as i n ------ .
377.

OovaRNMENT T bst Houbb, Alifuk,
Calctttta—
Question re—

Cases of tuberculosis and acid 
poisoning among the menials 
employed in the ------ . 876-77.

Dismissal, etc., of the menials 
employed in the ------ . 876.

Grievances of menials employed in 
t h e ------ . 876.

G o v e r n o r  General, H is Excellekct
IHE—
Message from appointing days

for the presentation and general 
discussion of the General Budget. 
IW.

Message from ------ appointing days for
the presentation and general discus­
sion of the Railway Budget. 194.

Message from ——  certifying the 
Indian Finance Bill, 1939. 765.

Message from ------  recommending the
Council of ^ate to paas the Indian 
Finance Bill, 1939, as certified. 
765.

Govunob OtwmM,, Bia J fa firw irr
imrrconid.

certiljosg 
BaMnre JTi

the
'orcea

Message from —Indian Nayal 
(DiscipUne) Bill. 2|56.

MaM^ge.i^om ------  r^nunan^mg the
Council of State to pasa the Ipdian 
Kaval Reserve Force* (Ditcipline) 
BiU as oertifled. 256.

Message from 
Indian Tariff 
Bill. 971.

------  oertifying the
(Third Amendment)

MfiM#fe Uom —— |:fpoQ̂ nendi9g ̂
Council of State to pass the Ind^n 
Tariff (Third Amen<nnent) Bill ae 
certified. 971.

Message from ------  directing that/the
heads of expenditure specified .in 
■nb-seotion ,(3) of . section 67A of the 
Government of India Act shall be 
open to discussion when th|9 
is under consideration. 246.

Message from ------  nominating the
Panel of Chairmen. 11. 

Govtndac?hari, Rao Bahadttr K ,—
Election of the ------  to the Standinjf

Committee for Roads, 1A39-40.
Indian Incpinertax (Amendment)* 

Bill—
Motion to consider. 73-76.

Question re department of the Govern­
ment of India Secretariat which) 
issue arms licences in certain cases.. 
886.

Grant—
Question re ------  to the Punjab Irriga­

tion Research Inatitute. 4.

Great Indian Peninsxjla Railway—
See “ ------ ” under “ RailwaT(«)''.

Grievances—  
Question re,  of menials employed

in the Government Test House, 
Alipur, Calcutta. 876.

O rtog , Hon. Sir James—
General discussion of the General 

Budget for 193940. 517. 536. 539, 
543, 551, 552, 555, 556, 557. 559-66.

Indian Income-tax 
Bill—

(Amendment)

Motion to consider. 78, 81, 95, 99.
100, 101, 104, 106, 107. 

Consideration of clause 2. 114..
Consideration of clause 4. 118.
Consideration of clause 5. 141-42. 

143-44.
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Qw«0, 8i« ZkMEBr̂ -Ŵ td,
Indian Income-tax (Amendment) Bill

G^idertiioti of danse 23. 124.
Oonsideratioii of clause 24. 126.
Consideration of clause 60. 153^54.
Consideration of clause 80. 160. 
Motion to ]&BS. 1 6 3 ^ , 174, 176. 

177, 178» 179. 180,

a  ;
HAinte, KrfAN BahAditb Stsd AttbiTi/—

^Bxpressions of regret in oonnection 
' With the death of ------ 770-'ft;

HANWAa, M^.~
Question tt —  ,

J : dRic^r, B. B. 882.

H a&dwab—
Ste “ Accommodation” .

H abdwab Railway Station—  
Question re ------ . 6-7.

TTAZAKIBAOtt̂
8 tt  “ Railway DiaAfrmL**.

H ighlands—
Stt “ Kenya ------

sleeper passing

H igh Schools—  
iSVf “ Indian —

H ind, H on. Col. N. G.—
Oath of Office. 897

H indi—
Question r«—

Publications of the Commercial 
Intelligence and Statistics Depart­
ment published in ------ , etc. 8.

Refusal by the New Delhi Post 
Office of a money order form
written in ------ . 7.

H indu Marriages—
Resolution re appointment of a com­

mittee for undertaking legislation in 
regard to ------ . 388-409

H indu PotTOAMOus M arriage Restraint 
Bill—
See “ ------ ” under “B ill*’.

H ibsamuddin Bahadttr, H on. I /t.-Col. 
SlR^
Dissolution of Muslim Marriages Bill— 

Motion to pass. 611-13.

HisftAKtJiiDiii BAHiuium, Hon. I/r.-Cbt.' 
Sm—contd, '

to the C^lltral 
for Railways.

enjoyed by tl 
; Department.

the Posts 
768.

Election of the ------
Advisory Oouncil 
863. ‘

General discussian of t^e Railway 
Budget for 1930^40. 3004U, 304, 
319.

Indian N«val Reseirve Forces (Discip­
line) B i l l -
Motion to consider. 607.

Motor Vehicles Bill—
Motion to consider. 36.

Qnestbn re Indiao commissioned
officers. 898, 898-^9.

Resolution re­
purchase of stationery, etc., of 

Indian make. 37 .̂
Iteplacement of the Royal Air Force 

hy an Indian Air Force. 686, 700. 
706.

H o l i d a y s —

Question re 
and Telegraphs

H o n o u r s —

Congratulations to recipients o f -------.
12-13.

H ossain Tmam, H on. M r.—
Coal Mines Safety (Stowing) Bill— 

Motion to consider. 950. 958, 960­
63, 966, 967.

Dissolution of Munlim Marriages Bill— 
Motion to consider. 596, 600-03.

Consideration of clause 2. 604-05,
606.

Consideration of new clause 7. 607­
08.

General discussion of the General 
Budget for 1939-40. 515-20. 523,
524, 542.

General discussion of the Railway 
Budget for 1939-40. 268-73, 274, 
304, 308.

Indian Finance Bill, 1930-
Motion to consider. 772, 774-83,

784, 785, 794.
Indian Income-tax (Amendment) 

Bill—
MotioQ to consider. 96, 98-108. 
Consideration of clause 4. 117-18. 
Consideration of clause 5. 143. 
Consideration of clause 23. 124.
Conpideration of clause 24. 125.
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Hossain Imah, Hon. lH&.’—eontd.
Indian Inoome-tax (Amendment) Bill 

—centd.
CoBflideration of clause 51. 15&-51. 
Consideration of clause 60. 154. 
Consideration of clause 80. 160-61. 
Motion to pass. 176-81.

Indian Merchant Shipping (Second 
Amendment) Bill—
Point of information. 711.

Indian Naval Reserve Forces 
(Discipline) Bill—
Motion to consider. 487-91, 497,

498, 501, 505.
Indian Tariff (Second Amendment) 

BiU—
Motion to consider. 911. 
Consideration of clause 2. 926-27. 
Motion to pass. 932-33.

Indian Tariff (Third • Amendment) 
Bill—
Motion to consider. 1021, 1022,

1038-41, 1045.
Motion for Adjournment re railway 

disaster near Hazaribapfh, E. I. R. 
10, 132-34, 135, 136, 139.

Motor Vehiclet Bill—
Motion to consider. 2 5 ^ ,  30.

Nomination of the ------  to the Panel
of Chairmen. 11.

Presentation of a Mace to the Council 
of State by the Hon. Maharajadhi- 
raja Sir Kameshwar Singh of 
Darbhanga. 868. ^

Question re—
All-India Radio. 904, 904-05, 905­

08, 908.
Amount of capital repaid by the 

Government of Burma. 940. 
Amount of rupees returned by the 

Reserve Bank of India and head 
of account in which credited. 941.

Balance at credit of the Surplus 
Silver Rupees Fund. 942.

Balances at credit of the Sinking 
Fund, Defence Reserve Fund, etc. 
942.

Bonus accruini;: on all outstanding 
Post Office Cash Certificates. 940. 

Broadcasting Department. 667-68.
Capital repaid to the Central Gov­

ernment by provinces. 940-41. 
Government of India Press, New 

Delhi. 884, 885.
Interast-baaring Obligations of the 

Government of India. 9136-37.

H ossain Imam, H on.
Question re—contd.

Objections to transfer interests in 
family pension funds to CommiS' 
sioners in England. 936.

Silver sales. 941-42.
Sterling loans of the Government of 

India. 937 39.
Question (supplementary) re—

Action taken on the recommenda' 
tions of the Wedgwood Committee, 
etc. 570-71.

Air raid precautions. 373-74, 374.
Amount of loss incurred on rail­

ways. 568-69.
Amount realised from furniture 

auctioned by the Central Public 
Works Department. 90(M)1. 

Commutation tables for pensions. 
899.

Installation of electric call bells in 
quarters allotted to Members of 
the Legislature. 568.

Lodging allowance of King’s com­
missioned officers and Indian 
commissioned officers, etc. 3.

Number of Muslims in Post Offices 
ia Bengal serving as Inspectors, 
etc. 902-03.

Paid apprentices of the E. I. R. to 
be considered as in Government 
service. 377.

Passports for foreigners entering 
British India from the Frontier 
tribal areas. 372.

Proposal to give increased remunera­
tion to Anglo-Indians in certain 
departments. 935*36.

Publication of the Tariff Board’s 
Report on Sugar. 374-75.

Regimental duties of cadets passing 
out from the Indian Military 
Academy, Dehra Dun, and of 
cadets passing out from Sandhurst 
424-26.

Schemes and plans formulated by 
the Economic Adviser to the Gk)v- 
ernment of India. 376.

Surcharge on railway freight on 
coal. 324.

Resolution re—
Appointment of a committee for 

undertaking legislation in regard 
to Hindu marriages. 398-99.

Censoring or stopping of telegrams. 
754-56, 757, 758.

Contribution of railways to general 
revenues. 669-74, 676, 68(  ̂ 681, 
682-84.
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Hossain iMAir, Hbu. Mft.—
K«solution re— contd.

Excluded »&d pttrtMily excluded 
areas. 345*46, 367,

Expansion and proteotioB of the 
Indian Mercantile Marine. 744­
46.

Increase in |^ruitment of Indiwis 
of pure Mc«nt to lienor 
iMkte services on railways. 7^-27. 
729, 738.

iiido'British Trade Agreement. 
802, 813, 820-23, 887, 8M. 860.

Prohibition of the sale of alcoholic 
liquors in railway refr^hment 
rooms. 687-88.

Purchase of statiojiery, etc., of 
Indian ^ k e . 386, 3 ^ .

Beplacement of the Ro^al Air 
Force by an Indian Air Force. 
702-04.

Submission by employers of protect- 
‘ ■ - Annual wageed industries 

bilk. 504.

Sugir la^ustrj fProtectioo) BiM—
Motion ta coiist4er. 001, 003,

006, 1003-08, 1000, 1011.
Motion to pass. 1014-15.

flouA» Ot W o M —
Statement (laid on the table) re Draft 

Oonyention concerning statiitioi of
wages and ------  in the principal
mining and manufacturing indus­
tries, etc., etc., a ^ t e d  by the 
Twenty-fourth Session of the Inter­
national Labour Conierenoe. 043­
40.

flOWKAH, ABAMSOL AMD DiNAPUB DlVI- 
RJOKS, E. I. R.—
See “ Gk)ODB and PAitavon TmaniB**. 
See ‘Tibmanbnt W at Ihspictoeb**.

HtTKOAHY—
See ‘ ‘Lamps**.

H tdaei, H on. Mb . M. 8. A.—
Coal Mines Safety (Stowing) Bill—  

Motion to consider. 040-61, 1̂ 66,
064-67.

Consideration of clause 3. 968. 
Motion to pass. 968, 969. 

Employment of Chil î^en {Amend­
ment) Bill—
Mdiion to coi»sidM« 510-11, Sli-13. 
Motion to pass. 514.

Indi*n Soft Coke Ceu Connittee 
^^onstitution and laoorpovatiou)

Mbtion to consider. 1016.
Motion to pasi 1017.

Motion for election of two non-official 
Members to the Standing Committee 
for the Labour Departertient. 475. 

Kesolutiob re—
Inland water oommuniefetion, irri­

gation and prevention of fl<k>ds.

Purchase of stationery, etc., of 
IndUn make. 384-85, 386, 387. 

Submission by employers of protect­
ed industries of annual wag^ 
bills. 5S-94. *

Statement (̂ aid on the table) re Draft 
Convention concerning BtatlMiei of 
wa^es and houri of work; etc., etc., 
adopted by the Twenty^fottrth 
Session of tha Intaniational Laboin 
Conference. 045-49,

Workmen’s Compensation 
ment) Bill—
Motion to consider. 714. 
Motion to pass. 714.

(Amend-

ICB AND AbRATSD W aTBRS—
Question re—

Oom|>1a/ifrts - against cotlti*actor for
------  on the Southern Ssction,
N. W. R. 246.

Contracts for ------  on ths Northeni
Section, N. W. R. 24M5.

Contracts for ------  on the Southern
8<»ction. N. W. R. 246.

Ill-tbaatkint or Indians—
QUesiidti re ------  at the Ceylon

Mandaj^un Camp. 241.

iMMiaRATION AdvISOBT BoARD—
See ‘ ‘Kutta ------

iM tTOIAL AlEWATfc, L t D.—
Question re—

Number of occasions on which mails
conveyed by ------  have been
deUyed, etc. 671-74.

Subsidy paid to ------ , etc. 66647.

“ I mpgrtb” —
Question re specifloatioh of im^rtant 

items of incliuM ondar' nn-
stiB]Mieted **Oiher 8.
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fNOOMB>TAZ (AmINDKBNT) BiL I^
See '‘Indiftn ----- ** under “Bill**.

India—
See “ OviRLAND Bouti*’ .

iHDlAN(i)—
Question re—

Average markB secured by ------  in
the open̂  competitiye examination • 
held for the Royal Indian Navy. 
621-22.

Disabilities of ------  and------ discrimi­
natory measures affecting ------
resident in Tarious colonies and 
dominions. 237-38, 240.

Til-treatment of ------  at the Ceylon
Mandapam Camp. 241.

------  and the Burma riots. 322-23.
Losses suffered by ------  on account

of the Burma riots. 627.
Number of Europeans, Anglo-

Indians and ------  appointed in
new appointments by the Port
Trusts on Rs. 500 and over.
974.

Number of Buropeans, Anglo-In­
dians and ------  in Port Trusts
ill receipt of Rs. 500 and over.
973.

Number of ------  in Abyssinia before
and after its occupation by Italy. 
432.

R^atriation of ------  from Jamaica.
W .

Rights of Australians, New Zealand­
ers and CanadianR in India and
disabilities of ------  in Australia,
New Zealand and Canada. 322. 

Resolution re increase in recruitment
of ------  of pure descent to senior
subordinate services on railways. 
719-35.

Indian AiiiciiArT (Amendment) Bilit— 
See “ ------ under “ Bixl’*.

Indian Air Foiioi—
Question re ------ . 623.
Resolution re replacement of the

I ^ a l  Air Force by an ------ . 684-
7(yf,

In d ia n  Ammy—
Question re—

Awards to British and Indian 
officers of the — - on passing an 
Urdu examination. 2.

Indian A so ij ’-^on td .
Question re—eontd.

of Aaglo-jndians iu the

iDidianisation of the 424.
Mesa and band subscriptions paid 

W  British and Indian oiHeers of 
tie -----. 2.

Normal s tre n ^  of the cadre of 
ol&eers in th e ------ . 426.

Number of oficers admitted
annually into the ------ . 664.

Outfit allowance of British and 
Indian officers of the —— . 2.

Indun  Ajbsoolahons—
Question re in the colonies and

dominions and how agents in the 
polonies keep in touch with Indian 
opinion. 32S.

Indian Chambda or Commkrcb, Bom­
bay—
Question re representation by the

------  against the change ratio.
40.

I ndian Civil Sirvio* OiricEas—  
Question re number of military and

------  officers lent to Indian States.
977.

Indian Commuicial Tbaybllu :!—>
Question re disabilities of ------  in the

Union of South Africa. 323-24. 
Indian Commis8Ionw> Oiricuts—  

Question re—
------ . 898, 898-99.
Lodgin^  ̂ allowance of King’s

commissioned officers and — —, 
etc. 3.

Pay and allowances admissible to 
------ . 260.

Pay and allowances of King’s
commissioned officers. ------  and
Viceroy’s commissioned officers in
1938, etc. 1-2.

Resolution re revision of pay of ------ .
644-55. ■

Indian Cotton Ciss (Amendment) 
Bill—
See “------ ” under “ Bi;x” .

Indian Emigration (Amendment) 
Bnx—
See “ ------ ” under “ B ill” .

Indian Finance Bill, 1930—
See " ------ ” under “B ill” .
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I ndian  H ig h  Sohoo^ . ^
Question re—  ,

Amonnt of suiplas fonds taken , over 
by the E. 1. R. A^dminiBtnition 
on assuming direct control of Oak
Grove School and ------ . 327-28.

Assumption of direct control of Oak 
Grove School and —  by the 
B. I. R. Administration. 326.

Bnrofanent in each class in Oak
Grove School and ------ maintained
by the JSu I. B. 975.

Bbcpenditure incurred from railway 
revenues on Oak Grove School and
------  maintained by the B. I. R.
326.

Maintenance of Oak Grove School
and ------  by the E. I. R. 325-26.

I ndian
B i l l —

See

iN C O M l-T A X  (A M B N D M B N T )

under “ Bill'\

I n d i a n  J o u r n a l i s t s —

Question re arrest and deportation of 
two ------  froir. Paris. 46, 194.

I n d i a n  K i n o ’ s  C o m m i s s i o n m ) O i t i o d i s —  

Question re .poeting of ------ . 426.

I n d i a n  M i r c a n t i l b  M a» i n » —  

Besolution re expansion and protec­
tion of the — 736-64.

I n d i a n  M k &o h a n t  
m b n t ) BlUr—
See “ ------ ” under

S h i p p i n o  ( A m b n d -

I n d i a n  M e r c h a n t  S h i p p i n g  
A m x n d m e n t )  B i l l —

See “ ------ ” under “ B i l l ” .

(SlCOND

I n d i a n  M i u t a r t  
Pun—

A c a d r b c t , D je h r a

Question
Age-limit for entry into the

427.
Fall in number of candidates offer­

ing for th e------ . 622.
Regimental duties of cadets passing 

out from the — and of cadets 
gm ing out from Sandhurst. 424-

I n d i a n  N a v a l  R b s k e l y s  
( D i s o i p l i n s )  B i l l —

See “ ------ under “ B i l l ” .

Fobos

I n d i a n  N a v y —  

See “ R o y a l  -

I n d i a n  O f f i c e r s —

Question re—
Awards to British and ------  of ihe

Indian Army on passing an Urdu 
examination. 2.

Mess and band subscriptiom M id  
by British and — -  of the Indian 
Army. 2.

Normal period taken for promotion' 
of ------  from the rank of lieuten­
ant to captain, etc. 427» 663.

Outfit allowanoe of Brtish and ------
of the Indian Army. 2.

Present strength of ------  in the rank
of lieutenant, captain and
426.

major.

I n d i a n  O p i n i o n —

Question re Indian associations in the 
colonies and domiuionB and how 
agents in the colonies keep in touch 
with ------ . 323.

I n d i a n  P a t e n t s  a n d  D b s i o n s  ( A m e n d ­
m e n t ) B i l l —

See “ ------ ” under “ B i l l ” .

I n d i a n  R a i l w a y  S c h o o l , A s a n b o l —  

Q u e s t i o n  re a c c o m m o d a t i o n  in t h e
327,

ServiceI n d i a n  R a i l w a y

E n g i n e e r s —

Question re recruitment of students 
form the Maclagan Engineering
College, Lahore, to the ------ . 267­
68.

I n d i a n  R e f u g e e s —

Question r e -------from Burma. 4.

I n d i a n  R e s e a r c h  F u n d  A s s o o i a t i o n ,.
G o v e r n i n g  B o d y  o f  t h e —

Motion for election of a Member, vice 
the late Sir Phiroifce Sethna. 60.

Election of Member. 195.

I n d i a n  S a n d h u r s t COMMITTBE—
re constitu-Motion for Adjournment 

tion of ------ . 46-48.

I n d i a n  S c h o o l , A s a n s o l —  

See “ R a i l w a y  ---------

I n d i a n  S o f t  C o k e  C e s s  C o i u a T T i B  
( R e c o n s t i t u t i o n  a n d  I n o o r p o i^At i o n )

See under “ B i l l ’ ' .
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Btding

I ndian  Statb8—
Question re—

Loan of officers to , . „
PrinoeB, for^ig^ Qoyern^entiir 
etc. 717-18. ^

Number of I. 0. S. and military 
officers lent to ------ . 977.

I ndian  Succissign  (A icbndhsnt) B ill—  
See “ -------tinder “ B ile*’ .

I ndian  T ariff (A m indicbnt) B il i/—
See “ -------under " B il l ” .

I ndian  T ariff (Second A mendm bnt) 
B ill—
See under “ B il l*'.

I ndian  T ariff (T h ir d  A m bndmsnt) 
B il l—
See under “ B il l ’ *.

I ndian T ea Cbsk (A m m idm knt) B ill— 
See “ ------ ” under “ B il l ’ *.

IlTDlAN TrADB COMMI88IGNKBS—
Question re activities and status of 

------ abroad. 430.

“ I ndian  T radb J ournal” —
Question re non-publication in the

------  of exports of cotton piecegoods
to Burma. 576.

I ndian  T raders—
Question re facilities for ------  in the

United States of America. 193.

I ndian T r u s t m s —
Question re number of European and 

------  in Port Trusts. 973-74.

I ndianisation—
Question re—

of Regiments of
Artillery. 663.

—  of the Indian Army. 424.

Field

I ndo-Afohan Tradi Aorbdiint— 
Question re ------ . 46.

Indo-Afqhan Tradx Talks—
Question re consultation with commer­

cial bodies in connection with ------ .
372-73.

Indo-British Trade AQREBiaNi>—
Question re new ------ . 375,
Kesolution re ------ . 800-62.

In do -Br it is h  Tbadb Niootiatu)N8—  
Question

Bzpenditure incurred in ODnneotiou 
with the ------ , 375-76.

41, 42-43.

I ndo-B urma T rade R egulation Ob d e ii, 
1937—
Q ^^ion re termination of the ------ ..

I ndustries—
See “ Protectfj)

I n f e r io r  P en sion a b le  Staff—
Qitestion re system of provident fund^

for the ------  of telegraph offioei.
770.

I nformation  (laid on the table) re—
Amount of compensation paid to the 

dependents of the killed and injured 
in the Bihta railway disaster. 942­
43.

Letter delivery clerks in the AUaha> 
bad Division, E. I. R. 473-74.

Missionaries in the tribal areas oT 
Assam. 475.

Navigation of the River Hooghly.
474.

Qualifications of imported Europeans 
in service in the mechanical work­
shops of State-managed Railways. 
436-73.

Reserving of first and second class 
accommodation from Hardwar to 
Delhi, B. I. R. 255.

Restrictions placed on military and" 
canteen contractors. 895.

I nland W ater Communication—
Resolution re ------ , irrigation and

prevention of floods. 365-67.

I nspectors—
Question re number of Muslims in

Post Offices in Bengal serving as 
------ , etc. 902-03.

I nstrument of A ccession—
Question re ------  circulated to Ruling.

Princes and Chiefs. 665.

I nsurance (A mendment) B il l^  
fiftee “------** under ' ‘B il l**.
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Qneition re r»t« of ftdopUd in
-------on cftpital outlay on

new railway j»rojecta. 879-^.

1NTULB8T-BBABIM0 ObUOATIOKS—
Question re ——  of the Qoyenunent 

of India. 936-37.

IimRMTft IN Faiolt Pbnsiom Ftobs—
Question re objections to transfer

------  to Commissioners in England.
036

I ntirnational Labouh CONnRBNCB—
Statement (laid on the table) re—

Draft Convention oonceming statis­
tics of wiiges and hours of work 
in the principal mining and 
manufacturing industries, etc.,
etc., adopted by the Twenty-
fourth Session of the ------ . 94^
49.

Draft Conventions and Recommend­
ations adopted by the 21st
^w itim e) Session of the ------ .

ISRIOATION—
Resolution rf, inland water commu

nication, ------  and prevention of
floods. 365-67

Im IGATION RbSKABCB IN8TITUT»—
See “ Punjab------

I shttrdi-Pabna Railway Projbct—  
Question re ------ . 39-40.

Ishubdi-Pabna Road—
Question re ------ . 880-81.

I shurdi-Pabna-Sadhuoanj 
Projbgt—

Railway

Question re 878-79.

I bmaibl Alikhan, Hon. K unwar

Delhi Masajid Bill—
Motion to introduce. 613-14.
Motion to circulate. 655-56.

Question (supplementary) re main­
tenance of Oak Grove School and 
Indian High Schools by the B. I. 
R. 325-26.

Resolution re appointment of a 
committee for undertaking l ^ s -  
lation in regard to Hindu 
marriages. 396.

Italy—
Sae “Imdian(0)’\

Jaodish Prabad, H on. K unwar Sir—
Ajmer-Mii»wara Municipalities lUgti- 

lation (Ainendment) Bill—
Motion to consider. 195, 196.
Motion to pass. 196.

Destructive Insects and Pests 
(Amendment) Bill-^
Motion to consider. 197-98 
Motion to pass. 198.

Indian Cotton Cess (Amendment) 
B ill -
Motion to consider. 196-97. 
Consideration of clau8« 3. 197. 
Motion to pass. 197.

Indian Merchant Shipping (Second 
Amendment) Bill—
Motion to consider. 710-11.
Motion to pass. 711.

Motion for Adjournment re railway 
disaster near Haoaribagh, £ , 1. R.
9.

Motion for election of a Member to 
the Governing Body of the Indian 
Research Fund Association, vice the 
late Sir Phiroze Sethna. 50.

Motion for election of four uon-official 
Members to the Standing Com­
mittee on Emigration. 475.

Presentation of a Mace to the Council 
of State by the Hon. Maharaja- 
dhiraja Sir Kamenhwar Singh of 
Darbhanga. 866.

Resolution re—
Constitution of the Legislatures in 

India on a uni-cameral and entire­
ly elected basis. 660-61.

Excluded and partially excluded 
areas. 340-43, 359-60.

Indo-British Trade Agreement.
807.

Kenya (Highlands) Order in-Coun- 
cii. 641.48, 645^44.

Jaipur Satyaoraha Sahaik Samiti—  
Question re orders issued by the Dis­

trict Superintendent of Polioa  ̂
Ajmer-Merwara, for application fbr 
a licence to hold a meeting oi the
------  in the Naya Bazar Ghopar.
623-24.
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Jaboaok—
St€ “ Goods TRArric” .

QiieBtion rt—
Scales of pay of 

of the C^vernment
and dnftriea 

of India
Secretariat in 1926 as oompared
with present Bcales of pay. 
umber of peons and - —  
ployed in the Oovernittierit 
India Secretariat. 887.

em-
of

J a m a i c a —  

cSVe “ R e p a t r i a t i o n ” .

Jmvs—

Kenya.
rt

321.
settlement of

J ournausts—  
Set ‘ ‘Indum

E
K alikar, H on. Mr. V. V.—

Elltetion of th  ̂ ------  to the Central
Advisory Council for Hallways 
863.

General dî icttssfOA of the General
Budget for 1039-40. 557-59.

General discussion of the Railway
Bbdget for 1939-40. 289-92.

Indbn Incoitte-tax (Amendment)
B ilf -
Motion to consider. 78-80, 96.

Indian Naval Reserve Forces (Amend­
ment) Bill—
Motion to consider. 494-96.

Indian Tariff (Amendment) Bill—
Consideration of clause 2. 54.

Indian Tariff (Third Amendment)
Bill—
Motion to consider.

Question re—
Oomplaints against 

ice and aerated 
Southern Section, N. W.

Contracts for ice and 
waters on the Southern 
N. W. R. 244-46.

]6^ing of a cow in front 
Police Lines, Delhi. 246 46. 

Question (supplementary) re quarters 
for dtlftries and record sorters of 
tht Qoyeniment of India Secretariat 
in New Delhi. 887.

1040.

contractor
w a t e r s  o n

for
the

R. 246. 
aerated 

Section,

of the

Kaukar, Hon. Mr. V. V.-contd. 
Resolution re—

E lu s io n  and pcotoctipn of the 
Indian Mereantile Marine. 745̂
46.

Indo-British Tralde AgMment. 
830-32.

Kei^a Order-in-Coun-

Replacement of the Royal Air 
by an Indian Air Force. 690»7OO.

Revision of pay of Indian commis­
sioned officers. 649.

Kameshwar Sinoh o f  DaRiIrakoa, 
Hok. Maharajadhibaja Sib—
In^ata In ^ e -ta x  (Amendment)

Motion to pass. 173-76.
Motor Vehicles Bill—

Consideration of clause 44. 207. 
Presentation of a Mace to the Council

of State by the------- . 865-66.
Resolution re appointment of a 

committM for undertaking legis­
lation in regard to Hindu marriagas. 
301. 392,

K a r a c h i  A i r  P o r t —  

Q u e s t i o n  re racial 
------ . 39.

discrimination at

K a y , H o n . Sir J a m b s  Rud—

Congratulations to the ------  on his
Knighthood. 12-13.

K e n y a —

See “ J e w s ” .

K e n y a  H i g h l a n d s —

Question re ------ . 627.
K e n y a  ( H i o h l a n d s )  O r d b r - i n - C o u n o i l —  

Resolution re ------ . 628-44.

K e n y a  I m m i g r a t i o n  A d t i s o r y  B o a r d —  

Quostion re —— . 430-31.
KTh a m o a o n  ( B e r a r )—

See “ M a i l s ” .

See “ T e l e p h o n e  E x c h a n g e ” .

K i n o , H i s  M a j e s t y  t h e —

Question re number of officers in those
services, recruitment to which U
made either by ----------  or by the
Secretary of State. 575.
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K in o ’ s C om m ission id  OrFicasas—  
Question re—

Lodging allowance of_ _ and
Indian commissioned officers, etc. 
15.

Pay and allowances of ------ , Indian
commissioned officers and Vice­
roy’s commissioned officers in 
i m ,  etc. 1-2.

See ‘ ‘In d ia n ------

K onkan Coast—
’ Question re rate war on the 

799-800.
799,

Kbishnaoopal Garg and Nabsinqdas, 
MB88&8.—
Question re petitions of 

for remoyal of
praying

disqualification in 
connection with election to the 
Ajmer Municipal Committee. 624.

K unzru, Hon. Pandit H irdat Nath—

Coal Mines Safety (Stowing) Bill—  
Motion to consider. 966.

Election of the ------  to the Standing
Committee on Emigration. 693. 

General discussion of the General
Budget for 1939-40. 539-44, 564. 

General discussion of the Railway
Budget for 1939-40. 276-80, 316,
318, 319.

Indian Merchant Shipping (Amend­
ment) Bill—
Motion to consider. 259, 260.

Indian Naval Reserve Forces (Discip­
line) Bill—
Motion to consider. 481-84.

Indian Tariff (Second Amendment) 
Bill—
Motion to consider. 911, 914-17,

921, 924.
Consideration of clause 2. 928, 

929.
Motion to pass. 930-32.

Indian Tariff (Third Amendment) 
Bill— •
Motion to consider. 1019-24, 1040.
Motion to pass. 1045 46.

Motor Vehicles Bill—
Consideration of clause 65. 214-15.

Question re—
Accommodation in the Indian Rail­

way School, Asansol. 327.

Kunzru, H on. Pandit H ibday N ath—  
contd.
Question re— contd.

Amount of surplus funds taken over 
by the E. I. R. Administration on 
assuming direct control of Oak 
Grove School and Indian high
schools. 327-28.

Assumption of direct control of Oak 
Grovo School and Indian hiph
schools by the E. I. R. Adminis- 
tnUion. 326.

Enrolment in each class in Oak 
Grove School and Indian hig^
schools maintained by the E. I.
R. 975.

Expenditure incurred from railway 
revenues on Oak Grove School and 
Indian high schools maintained 
by the E. I. R. 326.

Leave rules applicable to teachers in 
Slate Railway schools, etc. 32&i

Leave rules applicable to the teach­
ing staff of Oak Grove School.
976. ^

Leave rules applicable to the teach­
ing staff of schools maintained by 
the Government of the United 
Provinces and Bihar. 976-77.

Maintenance of Oak Grove School 
and  ̂Indian high schools by the 
E. i. R. 325-S.

N u m b e r  ot European and Indian 
Trustees in Port Trusts. 973-74.

Number o f . Europeans, An^lo-In- 
dians and Indians appointed in nev, 
appointments by the Port Trusts 
on Re. 500 and orer. 974.

Number oi Europeans, Anglo- 
Indians and Indians in Port 
Trusts in receipt of Rs. 500 and 
over. 973.

Number of I. C. S. and military 
ofBcers lent to Indian States.
977.

Proposal to give increased remu­
neration to Anglo-Indians in 
nertain departments. 935-36.

Salary of letter dehyery clerks. 
975.

Question (aupplementary)
Interception of the privatê  corre­

spondence of some public workers 
in the United Provinces. 873-74.

Kei^a Immigration Adyisory Board.

Loan of officers to Indian Btates, 
Ruling Princes, foreign Govern­
ments, etc. 717-18.
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K unzbu, Hon. Pandtt HitiDAY N ath— 
ccncld.

Question (supplementary) ----- ro>itd.
Publication of the Tariff Board’s 

Report on Sugar. 374-76.
Rate war on the Konkan Coast. 

799-800.
Regimental duties of cadets passing 

out from the Indian Military 
Academy, Dehra Dun, and of 
cadets passing out from Sand­
hurst. 424-26.

Repatriation of Indians from 
Jamaica. 239.

aiesolution re—
Appointment of a committee for 

undertaking legislation in regard 
to Hindu marriages. 398, 403-04, 
406.

Contribution of railways to general 
revenues. 677; 683.

Expansion and protection of the 
Indian Mercantile Marine. 746­
48.

Jncrease in recruitment of Indians 
of pure descent to senior subordi­
nate services on railways. 719-24, 
728, 730, 731-34.

Indo-British Trade Agreement, 807, 
836-39, 848, 850, 859.

Kenya (Highlands) Order-in-Coun­
cil. 628-32, 642-43.

Replacement of the Royal Air 
Force by an Indian Air Force. 
684-89, 701, 704-06.

:Sugar Industry (Protection) Bill—  
Motion to consider. 994, 1005,

1006, 1007, 1008-12, 1013.

on
XABOUBr—

Question re contracts for —
railway stations, E. B. R. 882-83.

Labour Co(ntbeinc» —
See “ INTBHNATIONAL ------

Laboub DBPABTiqcNT, Stanmno Com-
M im i FOB TH»—
Motion for electipA of Members.

475.
Nomination of Members. 627-28., 
Election of Members. 669.

Lahobb—
'See “ CiiNtRAL T elkoraph O m cis*’ .

Lal, H on. M e. Shavax A .—
Civil Procedure Amendment Bill—  

Motion to circulate. 409-10, 411. 
Dissolution of Mualim Marriages

Bill—
Motion to consider.
Consideration of

608.

601.
new clause 7.

Employment of Children (Amend­
ment) Bill—
Consideration of clause 2. 512. 
CoiMideratioii of clause 5. 614.

Indian Cotton Cess (Amendment)
Bill—
Consideration of clause 3. 197. 

Indian Succession (Amehdjnent) Bill—  
.Motion to consider. 760.

Motion for election of three Members 
to serve on the Standing CoQOaittee 
for Roads, 1939-40. 627.

Oath of Office. 985.
Parsi Marriage and Divorce (Amend­

ment) Bill—
Motion to circulate. 615.

Shebaity Bill—
Motion to circulate. 411.

Lamps—
Question rc purchase of ------  made

in Hungary for State Railways. 
431-32. ^

LASCABfl—
Question re belonging to the

Sylhet district. 191-92.

L eagui of N ations—
Question rje India’s contribution to 

the ------ 433-34.

Leave Rtrtjss-^
Question re—

------  applicable to teachers in
State Railway schools, etc.
328.

—  ̂ applicable to the teaching 
staif of Oak Grove SchocJ. 976.

—̂  applicable to the teacHlng 
staif of schools maintained by 
the Government of the United
Provinces and Bihar. 976-77.
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Lmiblation—
R«9olii^on re ap{Muntment of * oom-

znittee for onderUkin^ ------  in
regard to H^ndu maiffiagM. 3|8- 
W .

L»P«W*AfVlp(S)—
BefcJvlion rt voiiBtitatioa of iho ------

in India on a nni-camoval and 
entirely elected baais. 6 6 6 ^ .

See “ Mbcbirs or THl ------

L im ii  DauviRT Cl 
information (laid on the table) re

------  in the Allahabad Diyiiion,
E. I. R. 4TS-74.

Qseition r« talary of ----- . fTB.

LlCRNCE(i)—
Qtt^ioi^ re ordert iafoed by the Dis­

trict ^perintendent of P ol^, 
Ajmer-M«^ara, for application
for a ------ - to hold a meeting of
the J^pur Satyagraha Sahaik 
Samiti in the Naya Baaar Choper. 
I&2S.24.

See “ Ahms ------

lilCBNCS Fl
Question re ------  from liqnor ahope

in the centrally adminiBtered areai, 
etc. 262.

Ltquor Shops—•
Question re licence fees from - 

the centrally administered 
etc. 262.

Liquors—
See “ Aloohouo

Lloyd, H on. Sim A lan—
Congratulations to the — on his

Knighthood. 12-13.
Copies (laid on the table) of Central 

Gk>yemment Appropriation Accounts 
(Civil) 1937-38 and the Audit 
Report, 1959, etc, 990.

Oath of Office. 097.

Loans—

See “ Stibijmo ------
I^DOINQ ALLOWAHGS--

Question re of King’s commis­
sioned Offloers and Indian Commis­
sioned Oftoers, eto. 3.

I4ONO Stapli COfT<W—  
Question re — . 242.

Lob8(m )—
Question

Amount o  ̂ - —  
wa^. 568-69.

incurred on rail-

■—  of goods tral&c f«wn Bombay 
to Jalgaop, Or. I. P. R., due t»  
Qompeiition iwom motor lorries.
2» .

----- of Indian lives and property
in the Bnrma riots. 9M.

—  suffered by Indians on account 
of the Burma rip ŝ. 687,

. Î CptNOW—
Ste ‘ 'Capital or th» 

VINCES” .
U inm ) Pmo-

H
Mac*—

Presentation of a — to the Council 
of State by the Hon. Maharaja- 
dhiraja Sir Kameshwar Singh of 
Dai4)hanga. 865 71.

MaGLAOAN EJnOTN^INO COLLIGI,
Lahor» —
Question re recruitment of studente 

from the ——  to the Indian Rail­
way Service of Engineers. 267-68.

Rai Bahadur Sri 

to the StandinjT

Martha, H on.
N abain—
Blection of the 

Committee for the Department of 
Commerce. 628.

General discussion of the General 
Budget for 1939-40. 636-39.

General discussion of the Railway 
Budget for 1939-40. 273-76. ’

Indian Income-tax (Amendment) 
Bill^
Motion to consider. 71, 108.

Indian Naval Resarve Forces (Dis­
cipline) Bill—
Motion to consider. 493-94.

fiidian Tariff (Amendment) Bill—
Conflidejration of clause 2. 54.

Indian Tariff (Third Amendment)' 
Bill—
Motion to consider. 1036-38.
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Mahtha, Hojf. Rai Bahadue Sei 
Nakain—conerf.
QuestioQ re number of caiaalties on 

tlie North-West Frontier. 899-900.
Beiolation re—

Indo-British Trade AgreenMnt. 
844^46.

H^lacement of the Bopral Air 
Force by an Indian Air Force.
609, 69M6.

Sugar Induatry (Protection) Bill—  
Motion to consider. 1013.

Mailp- 
Question re—

Number of occasions on which ------
conveyed by Imperial Airways, 
Ltd., have been deUjred, etc. 
671-74.

Transit of from Khamgaon
(Berar). 265.

Maûya—
See “ Emiobatiok” .

MARBLli—
Question re discovery of — — in the 

hills near Mussoorie. 578.

M ark s—
Question re average  -----  secured by

Indians in the open competitive
examination held for the RoyaJ 
Indian Navy. 621-22.

Ma&riagbs—
See “ H indu  -------

M atcmm—
Question re manufacture of 

a cottage industry. 244.

M athubaprasad V aidya , Sh r i—
Question re arrest of ------  and

Maniklal Verma by the Me war 
Police. 666.

M axwell., H on . S ir  R bqinald—  
Congratulations to the — -  on his 

K.C.S.I. 12-13.

M ichanical W orkshops—
Information (laid on the table) re 

qualifications of imported Euro- 
peana in service in the —  of 
6tate-managed Railways. 436<73.

Mbchanisahok—
Question re ------ . 612.

M i i ^ o ( i ) —
Question re orders issued by th» 

District Superintendent of Police, 
Ajmer-Merwara, for application for 
a licence to hold a —  of the 
Jaipur aatyagraha Sahaik Samiii 
in the Naya Bazar Choper. 62M 4. 

S€e “ PuMiic ------

MkmBIRS or THX Lboislaturs—
Question re—

Installation of electric call bells in 
quarters allotted to ------ . 568.

Installation of wash basins in quar> 
ters allotted t o ------ . 568.

Minials^
Question rc—

Cases of tuberculosis and acid poison-
i ^  among the ------  employed in
the Government Test House, Ali- 
pore, Calcutta. 876-^7.

Dismissal, etc., of th e ------ employed
in the Government Test House, 
Alipore, Calcutta. 876.

Grievances of ------  employed in the
Government Test House, Alipur, 
Calcutta. 876.

Minon, H on. Sir Ramumni—
Election of the ------  to the SUndine

Committee for the Labour Depart 
ment. 669.

Hindu Polygamous Maiiiage Restraint
Bill—

^361^W ^ <̂0 Select CommiUee

Indian Finance Bill, 1939 -
Motion to consider. 787-90.

Indian Income-tax (Amendment) Bill—
Motion to consider. 75-78. 110.

Indian Naval Reserve Forces (Discip­
line) Bill— ' ^
Motion to consider. 507-09.

Nomination of the------ as a member of
the Committee on Petitions. 11-12.

Nomination of the ------  to the Panel
of Chairmen. 11.

Resolution
Appointment of a committee for un­

dertaking legislation in regard to 
Hindu marriages. 394-96, 397, 402.

Excluded and partially ezcludad 
areas. 343-46.
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JiiNON, Hon. Bib Ramunni— con«c<. 
RoBolution re— contd.

Indo-Britiah Trade Agreement. 812.
Prohibition o! the sale of alpoKoiic 

liiĵ UorB in railway refreshment 
 ̂ rooms. 589, .

Jll»GANTU#B Mawib—
*'lKDUM --

limcHANT Shipping (Amendmbnt) Bnj#— 
See “ Indian ------ under “ Biu*” .

^Mirchant Shipping (Second Ambnd- 
liiNT) Bill—
iSte “ Indian------ under “ B ill” .

M bssagi>—
----- from HIb Excellency the Gk»vernor

General appointing days for the 
presentation and general discussion 

the General Bu(^et. 194.
-----from His Excellency the Governor

General appointing days for the 
presentation and general discussion 
of the Railway Budget. 194.

— - from His Excellency the Governor 
General certifying the Indian Finance 
Bill, 1939, 766.
— from His Excellency the Governor 
General recommending the Council of 
State to pass the Indian Finance Bill,
1939, as certified. 765.

-----from His Excellency the Governor
General certifying the Indian Naval 
Reserve Forces (Discipline) Bill. 
256.

-----from His Excellency the Governor
General recommending the Council of 
State to pass the Indian Naval Re­
serve Forces (Discipline) Bill as cer­
tified. 256.

----- from His Excellency the Governor
General certifying the Indian Tariff 
(Third Amendment) Bill. 971.

----- from His Excellency the Governor
General recommending the Council 
of State to pass the Indian Tariff 
(Third Amendment) Bill as certifioi. 
971.

-----from His Excellency the Governor
General directing that the heads of 
expenditure specified in sub-section 
(3) of section 67A of the Govemm mt 
of India Act .shall be open to discus­
sion when the Budget is under con- 
•ideratiosi. 246.

—  from |Ii# Excellency the Governor 
General nominating tihe Panel of 
Chairmen. 11.

Miss AND Band SuBsci^rnlbNs-- '
Question re - —  paid by British and 

Indian officers oi the Indian Ariny. 2.

Mim bn o cm —
St€ “ Tilioraph Task Wo»k ------

Mstiub Gaugk Railways—
Question re air-condiiiottad oteches on

434.

Mbwab Pouct—
Question r« arrest of Shri Mathwa- 

prasad Vaidya and Maniklal Vearrta 
by th e------ . 666.

Militabt Acaqbmy, Dbhha Dun—
8 t t  '‘ ^ItnWA'N ------ ” .

Militabt and Canteen Contractors—
Question re restrictions placed on ——. 

664, 895, 896.

Military Officers—
Question re number of 1. C. S. and

lent to Indian States. 977.

Miller, Sir Ernest—

Expressions of regret in connection 
with the death of ------ . 770-71.

M i n i n g  a n i > M A N u r A c r u B iN o  I n d u s ­
t r i e  b—

Statement (laid on the table) re Draft 
Convention concerning statistics of 
wages and hours of work in the prin­
cipal ------ , etc., etc., adopted by thr
Twenty-fourth Session of the Inter­
national Labour Conference. 943-49.

Mis SIONARHs—  
Question re in the Tribal Areas of

Assam. 193-94, 475.

Mitchell, Hon. Mr . K. G.—
Motor Vehicles Bill—

Consideration of clause 7. 198.
Consideration of clause 11. 196. 
C<msideration of clause 13. 199.
Consideration of clause 28. 199. 
Consideration of clause 29. 199. 
Consideration of clause 37. 200. 
Gonsideraiion of clause 38, 200-01. 
Consideration of clause 41. 201. 
Consideration of clause 42. 201.
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M itchell, H on. Mb. K* Q.-̂ ^̂ contd.

Motor Vehides Bill—eontd. 
Consideration of clause 53. 210-11. 
Consideration of clause 59. 211* 
Consideration of clause 64. 212-13. 
Consideration of clause 75. 216. 
Consideration of clause 94. 216-17. 
Consideration of clause 108. 218. 
Consideration of clause 126. 225.

Consideration of the First Schedule. 
226.

Consideration of the Fourth Schedule.
227.

Consideration of the Seventh Sche­
dule. 227-28.

Consideration of the Ninth Schedule. 
228-29.

Oath of Office. 1.

M t t r a , H o n . M b . D. N.—
Oath of Office. 237.

M o n e y  O r d e r  F o r m —
Question rc refusal by the New Delhi

Post Office of a ------  written in
Hindi. 7.

M o n u m e n t s —

Question re conservation o f ------ and
archaaological excavation in Orissa.
243.

M o r a t o r i u m —

Question rc extension of the period of
------ - as regards contribution from
railways to general revenues, etc. 
569.

M o t i l a l , H o n . M r . G. S.—
Dividends and Interest Returns Bill—  

Motion to circulate. 615-16, 617-19.
Election of the ------  to the Standing

Committee for the Department of 
Commerce. 628.

General discussion of the General Bud­
get for 1939-40. 524, 553-57, 565.

Indian Naval Reserve Forces (Discip- 
linp\ Bill—

Motion to consider. 498-500,
Question re^

Awards to British and Indian officers 
of the Indian Army oh passing an 
Urdu examination. 2.

Motilal, H on. Mr. G. S.^ontd.
Question re^ontd.

Bathrooms in Railway Station, Delhi. 
7.

Expenditure incurred in oonnection> 
with the Indo-British trade nego­
tiations. 375-76.

Fall in export of raw cotton. 6.
Lod^ng allowance of Kin^ ’̂s com­

missioned officers and Indian com­
missioned officers, etc. 3.

Meas and band subscriptions paid 
by British and Indian officers of 
the Indian Army. 2.

New Indo-British trade agreement. 
375.

Non-publication in the Indian Tradt: 
Jvurnd of exports of cotton piece- 
goods to Burma. 376.

Normal period taken for promotion 
of Indian officers from the rank of 
lieutenant to captain, etc. 663.

Number of officers admitted annually 
into the Indian Army. 664.

Outfit allowance of British an<{ 
Indian officers of the Indian Army.2.

Pay and allowances admissible to> 
Indian commissioned officers. 260.

Pay and allowances of King’s com­
missioned officers, Indian commis  ̂
sioned officers and Viceroy’s com­
missioned officers in 1938, etc. 1-2.

Publication of the Tariff Board’s 
Report on Sugar. 374-75.

Publications of the Commercial Intel­
ligence and Statistics Department 
published in Hindi, etc. 8.

Raids on the North-West Frontier
44-45.

Railway Station, Hardwar. 6-7.
Rate war on the Konkan Coast. 799­

800. .
Refusal by the New Delhi Post Office 

of a money order form written in 
Hindi. 7.

Reserving of first and second class 
accommodation from Hardwar to 
Delhi, E. I. R. 7, 255.

Restrictions placed on military and 
canteen contractors. 896.

Schemes ojid plans formulated by the 
Economic Adviser lo the Govern­
ment of India. 376.

Specification of important items of 
‘ ‘Imports’* included under unsus­
pected “ Other Articles” . 8.



34 ITOHX TO THE COUNCIL 0** STATE 1>BBATBS.

M otilal, H on. Mb. G. S.—concW.
Resolution re—

Appointment of a committee for un­
dertaking legislation in rerard to 
Hindu marriages. 905, 996-w, 389.

Kenya (HifhUnde) Order in-Council.
637-38, 6S9.

Purchase of stationery, etc., of 
Indian make. 385-87.

Revision of pay of Indian commis- 
eioned officers. 644-48, 653-55.

Shebaity Bill—
Motion to circulate. 412.

M o t i o n  f o r  A d j o c b n i c b n t  re—

Constitution of the Indian Sandhurst 
Committee. 46-48

Railway disitster near Hazaribagh, E 
I. R. 9-10, 129-39.

Motor Lorribs—
Question re loss of goods traffic from 

Bombay to Jalgaon. G. I. P. R-> due 
to competition from — —. 265.

M u h a m m a d  H a l i m ,  K h a n  B a h a d u r

H a h z —

Expressions of regret in connection 
with Uie death o f ------ . 14.

M u h a m m a d  H u s a i n , H o n . H a j i  S y b d —

Election of the ------  to the
Advisory Council for Railways. 863.

General discussion of the Railway 
Budget for 1939-40. 301-05.

<iucstion re—
Alleged alliance between Congress 

and the British Goveriunent on cer­
tain questions. 429-30.

Contracts for ice and «rated waters 
on the Northern Section, N. W. R. 
244-45.

XiOtting of quarters of the E. I. R. 
to private persons. 429.

Reductions and increases in staff in 
the Office of the Director General, 
Posts and Telegraphs. 877, 878.

Rent charged for quarters allotted by 
the E. I. R. from certain classes 
of employee*. 428.

Water-supply arrangements, etc., etc., 
made by the E. I. R. 427, 427-28,
428, 429.

Resolution re—
Excluded and partially excluded 

areas. 353^55, 357.
Purchase of stationery, etc., of 

Indian make. 588.

Municipal G<noriiTMi

See ‘̂Bb>awa» -t— 

MusBtm—
See “ D « l h i  F o r t ---------

Mt̂ SLDfS—
Questioa re-^ 

Number of in Post Offices in
Bengal serving as Inspectors, etc.

Number of ------  in the Office of the
Surveyer General of India, etc. 
904.

M u s s o o r i e —

See “ M a r b l e ” .

M u z a m m i l - U l l a h  K h a n , N a w a b  S i r  
M u h a m m a d —

Expressions of regret in connection 
with the death o f ------ . 14.

N
N a n a k  C h a n d , H o n . R a i  B a h a d u r  

L a l a —

Indian Tariff (Third Amendment) 
Bill—
Motion to consider. 1041-43.

Oath of Office. 621.

N a r s i n o d a s  a n d  K r i s h n a o o p a l  G a r o , 
M e s s r s .—

prayingQuestion re petitions of * , _
for removal of disqualification in con­
nection with election to the Ajmer 
Municipal Committee. 624.

N a t i o n a l  P l a n n i n g  C o M M iim —  
Question r e ------ . 41.

N a v a l  R e s e r v e  Forces (Discipune) 
B ill—
See “ Indian under “ B i l l **.

N a v y —

See “ R o y a l  I n d i a n

N a y  A B a z a r  C h o p k r —

Question re orders issued by the Dis­
trict Superintendent of Police, Ajmer- 
Merwara, for application for a licence 
to hold a of the Jaipur
Satyagraha Samiti in the
------ . 623-24. ”
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N ew Delhi Post O m c»—
Qoestion re r e f i» l  by tlie — - / o f  a 

money order form written m Hindi.
7.

N ew Deuu  Railway Stahon, N. W.
H.—
Question re parcel office at ------ . 264­

65, 625-26.

N ew Y ork W orld’s Fatr—
Question re ------ . 4.

N ew Zealanders—
Question rt rights of Australians, ------

and Canadians in India and disabili­
ties of Indians in Australia, New 
^Zealand and Canada. 322.

N iamatullah, H on. Chaudhbi—  
Dissolution of Muslim Marriages Bill— 

Motion to consider. 598-600. 
Consideration of clause 2. 605. 
'Consideration of new clause 7. 610-

N orth-East Frontier— 
Question rr defence of the ■ 663.

N orth-W est FRONTnm—
Question re—

Importation of unlicensed arms and 
ammunition on th e------ . 46.

Number of casualties on the ------ .
.399-900.

Raids on the 44,44-45, 255.

N o r th  W estern  R a il w a y —

” under “Railway(s)’\

N otes—
Statement (laid on the table) re Com­

mercial Treaties and ------  affecting
India. 977-90.

O ak Grove Scjhool—

Question re—
Amount of surplus funds taken over 

by the E. I. R, Administmtioii on 
assuming direct control,of —— and 
Indian high schools. 327-28.

Assumption of direct control of - 
and Indian Ingh echools by 
E. I. R. Administration. 326.

the

Oak Grove ScHOoi^—contd. 
Question re— contd. 

Bnrolment in each class in and
Indian high schools maintained by 
the E. I. R. 075.
Expenditure incurred from railway
revenues on ------  and Indian high
schools maintained by the E. I. R. 
326.

Leave rules applicable to the teach­
ing staff of ------ . d76.

Maintenance o f ------ arid Indian high
scliools by the E. I. R. 325-26. 

Oath of Offtce—

Bewoor, Hon. Mr. G. V. 767.
Chambers, Hon. Mr. S. P. 1.
Dalai, Hon. Mr. M N 1.
Dow, Hon. Mr. H. 141, 799.
Oorwala, Hon. Mr. A. D. 621.
Hind, Hon. Col. N. G. 897.
Lai. Hon. Mr. Shavax A. 935.
Lloyd, Hon. Sir Alan. 897.
Mitchell, Hon, Mr. K. G. 1.
Mitra, Hon. Mr. D. N. 237.
Nanak Chand, Hon. Rai Bahadur Lala. 

621.
Pillai. Hon. Mr. N. R. 1.
Puckle, Hon. Mr. F. H. 1.
Raisman, Hon. Mr. A. J. 237.
Sheehy, Hon. Mr. J. F. 1.
Yeatts, Hon. Mr. M. W. M. 191.

O ffice o r  t h e  D ir e c to k  G e n e r a l , P osts 
AND T bLEORAPHS-^

Question re reductions and increases in 
staff in the ------ . 877 , 878.

Office of the Surveyor General op 
India—
Question re number of Muslims in the 

------ , etc., etc. 904.

O F n cE R (s)—  
Question re—  

Loan of to Indian States, Rul­
ing Princes, foreign Governments, 
etc. 717-18.

admitted annuallyNumber of 
into the Indian Army. 664.

Number o f ------ in the oivil and mili
tary services, etc $76.

Number of ------  iri the public ser«
vices, etc., etc. 574-75.
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Okficer(s)— contd.
Question re—contd

Number of ------  in thoee services,
reoruitmeut to which is made either 
by Hifi Majesty the King or by the 
Secretary of State. 675 

See “ BBiTiSii------
See ‘̂Cadms o r ------
See “ CiNmAL Qoveenment**. 
See “ In d iah ------
See “ Inman Commissioned------
Set “ Indian K ino ’s Commissioned

See “ K ing’s Commissioned —  
See “ V iceroy’s Commissioned

O il—
Question re revenue derived from tea,

------  and petrol exported from
Assam. 192.

Open Competitive Examination—
Question rt average marks secured by

Indians in the ------  held for the
Royal Indian Navy. 621-22.

Order-in-Council—
See “ Kenya (Highlands) ------

Ordinance—
See “ Ceylon Destitute Immigrants

See “ Ceylon V illage Communities

Orissa—
See “ Archaeological Circle” .
See “ Monuments” .
See “ Salt” .

“ Other Articles”—
Question re specification of important 

items of “ Imports” included under 
unsuspected ------ . 8.

Other Ranks—
See “ British ------

Ottawa Preterences—
Question re modifications in the ------

accorded to India in the United 
Kingdom due to the Anglo-U. S. A. 
trade agreement 2 ^ ,

O ttawa Trade Agreement Rt7LEb, 19 32 -
Amendments to ------ , laid on the

tab le . 10-11.

Outfit A llowance—
Question te of British and Indian 

officers of the Indian Army. 2.
Overland Route—

Question re connection of India and 
Burma by an — . ' '435.

Padshah Sahib Bahadur, H on. Saiyeiv 
Mohamed—
Coal Mines Safety (Stowing) Bill—

Motion to consider. 963>64.
Dissolution of Muslim Marriages Bill—

Motion to consider. 596-97.
Consideration of new clause 7. 606­

09, 610.
Election of the ------  to the Standing

Committee on Emigration. 693.
General discussion of the Railway Bud­

get for 1939-40. 312-16.
Indian Income-tax (Amendment) Bill—

Motion to consider. 71-73.
Indian Naval Reserve Forces (Discip­

line) Bill—
Motion to consider. 504-05.

Motor Vehicles Bill—
Motion to pass. 232-34.

Question re All-Judia Radio. 909, 909­
10.

Resolution
Appointment of a committee for 

undertaking legislation in regard 
to Hindu marriages. 399.

Indo-British Trade Agreement. 852­
55.

Kenya (Highlands) Order-in-CounciL
638-39.

Panel of Chairmen—
Message from His Excellency the Grov- 

ernor General nominating the ------ -

Pantulu, Hon. Mr. Ramadas—  
Ajmer-Merwara Municipalities Regula­

tion (Amendment) Bill—
Motion to consider. 195-96.

Coal Mines Safety (Stowing) Bill—
* Motion to consider. 956-60, 962. 

Motipn to pass, 968-69.
DiMc^ution of Muslim Marriages Bill—

Motion to pass. 613.
Election of the ------  to the Gbverning

Body of the Indian Research Fund 
Assodation. 195.
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P antulu, H on. Mr. Bahadas—con^.
Election of t h e ------ to th« Standing

Committee on Emigration. 693.

Employment of Children (Amendment) 
BiU—

Motion to consi'ler. 512.
General discuBsion of the General Bud­

get for 1030-40. 620-26, 534.
General discuBsion of the Uailway Bud­

get for 1930-40. 296-300.

Indian Finance Bill, 1 9 3 ^

Motion to consider. 773-74, 780, 783.
Indian Income-tax (Amendment) Bill—

Motion to consider. 80, 81*89.
Consideration of clause 2. 113, 114.
Consideration of clause 5. 144.
Consideration of clause 60. 154.
Consideration of clause 80. 159.
Motion to pass. 185-88.

Indian Naval Reserve Forces (Discip­
line) Bill—
Motion to consider. 477-81, 506, 508. 

Indian Soft Coke Cess Committee (Re­
constitution and Incorporation) Bill—
Motion to consider. 1017.

Indian Succession (Amendment) Bill—  
Motion to consider. 759-60.

Indian Tariff (Ajnendment) Bill—
Consideration of clause 2. 53-54.

Indian Tariff (Second Amendment) 
Bill—
Motion to consider. 918 19. 
Consideration of clause 2. 924-26. 

Indian Tariff (Third Amendment)

Motion to consider. 1026-31, 1038.
Motion for Adjournment rc constitu­

tion of the Indian Sandhurst Com­
mittee. 47, 48.

Motor Vehicles Bill—

Motion to consider. 33-35.
Consideration of clause 43. 201-02, 

205.
ConsidMnation of dause 53. 209-10.
OiKisideration of clause 63. 211-12.
Consideration of dause 65. 213-14.
Consideration of dause 108. 217, 

218, 218-21, 222.
Motion to pass. 229-32.

P am ulu , H on. Ma. Ramadan— ancld.

Presentation of a Mace to the Council 
of State hj the Hon. Maharaja- 
dhiraja Sir l^ameshwar Singh of Bar- 
bhanga. 867-68.

Question re—­
Educational qualifications of duftries 

and record sorters in the Govern­
ment of India Secretariat. 888.

Installation of electric call bells in 
quarters allotted to Members of 
the Legislature. 568.

Installation of wash basins in quar­
ters allotted to Members of the 
Legislature. 568.

Lobs of Indian lives and property in 
the Burma riots. 324.

Number of duf tries and record sor­
ters employed in the Government 
of India Secretariat. 886.

Number of peons and jamadars em­
ployed in the Grovemment of India 
Secretariat. 887.

Quarters for duftries and record sor­
ters of the Government of India 
Secretariat in New Delhi. 887.

Scales of pay of jamadars and duf­
tries of the Government of India 
Secretariat in 1926 as compared 
with present scales of pay. 888. 

Registration of Foreigners Bill—
Motion to oonsider. 892-93.

Resolution re—
Appointment of a committee for 

undertaking legislation in regard to 
Hindu marriages. 391, 401-02.

Excluded and partially excluded 
areas. 333-40, 343, 3^-59.

Indo-British Trade Agreement. 805­
10, 824, 825, 847.

Prohibition of the sale of alcoholic 
liquors in railway refreshment 
rooms. 576-82, 588-90.

Purchase of stationery, etc., of 
Indian make. 378-83, 387-88.

Sugar Industry (Protection) Bill—
Motion to consider. 991-98, 1000, 

1002, 1004, 1006, 1007.

Parcel Officb—
Question rc - —  at New Delhi Rail- 

w ^^tation , N. W. R. 264-66,

Pabis—
See ‘ ‘ Inwan Joxtrnalists'’ .
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Parker, H on. Mr. R. H .—
Dividends and Interest Returns Bill— 

Motion to circulate. 618, 619.
Election of the ------  to the Standing

Committee for Beads, 1939-40. 797.
General discussion of the General Bud­

get for 1939-40. 534-36, 549.
General discussion of the Railway 

Budget for 1939-40. 28^85.
Indian Income-tax (Amendment) Bill—

Motion to consider. 89-90, 110.
Consideration of clause 5. 118, 141,

142-43, 144.
Consideration of clause 51. 150.

Indian Naval Reserve Forces (Discip­
line) Bill—
Motion to consider. 495, 496-98, 499. 

Indian Tariff (Amendment) Bill—  
Consideration of clause 2. 52.

Motor Vehicles Bill—
Motion to consider. 24, 27-28. 
Consideration of clause 43. 206. 
Consideration of clause 53. 210. 
Motion to pass. 234

Nomination of the ------  as a member
of the Committee on Petitions. 11­
12.

Presentation of a Mace to the Council 
of State by the Hon. Maharaja- 
dhiraja Sir Kameshwar Singh of Dar- 
bhanga. 869.

Resolution re—
Indo-British Trade Agreement. 846­

47.
Kenya ^Highlands) Order-in-Council. 

639.
Prohibition of the sale of alcoholic 

liquors in railway refreshment 
rooms. 589.

Purchase of stationery, etc., of 
Indian make. 386.

Parsi Marriaob and Divorce (Amend­
ment) Bill—
See “ ------ ” under “ Bill"’.

Passenoer and Goods Trains—
Question re ------  running daily in the

Howrah, Asansol and Dinapur Divi­
sions, E. I. R., etc. 266.

Passports—
Question r e ------ for foreigners entering

British India from the Frontier 
tribal areas. 372.

Patents and Dxsiovj (Amendment  ̂
BlUr^
Set *̂‘Indian - — under “ Bill**.

Paxro, Hon. Sib A. P ,—
General discussion of the General 

Budget for 1939-40. 526-29, 530, 
531.

General discussion of the Railway 
Budget for 1939-40. 280-83.

Indian Finance Bill, 1930—
Motion to consider. 790-95.

Indian Income-tax (Amendment) Bill—
Motion to consider. 66*70, 76, 102.
Motion to pass. 179, 183-85.

Indian Naval Reserve Forces (Discip  ̂
line) Bill—
Motion to consider. 484-87, 489, 496. 

Indian Tariff (Amendment) Bill— 
Consideration of clause 2. 53.

Motor Vehicles Bill—
Motion to consider, 23-25.

Nomination of the as a member
of the Committee on Petitions. 11­
12.

Question re—
Age-limit for entry into the Indian 

Military Academy, Dehra Dun.
427. ‘

Indianisation of the Indian Army. 
424.

Normal peiiod taken for promotion 
of Indian officers from the rank of 
lieutenant to captain, etc. 427.

Normal strength of the cadre of offi­
cers in the Indian Army. 426.

Posting of Indian King’s commis­
sioned officers. 426.

Present strength of Indian officers in 
the rank of lieutenant, captain and 
major. 426.

Regimental duties of cadets paraing 
out from the Indian Military Aca­
demy, Dehra Dun, and of cadets 
passing out from Sandhurst. 424-

Resolution re—
Appointment of a committee for 

undertaking legislation in regard 
to Hindu niarrittges. 3Wt, 400-01.

Contribotion of railways io general 
revenues. 676-78.

Exclttded and partially excluded 
areas. %7,358w

Indo-British Trade Agreement. 807, 
832-34.
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P a tro , Hon. S ir  A. P .—contd. 
Resolation re—contd.

Prohibition of the aale of alcoholic 
liquors in railway rafreehment 
rooms. 582-85.

Replacement of the Royal Air Force 
by an Indian Air Force. 696-99.

Revision of pay of Indian commis­
sioned officers. 649-51.

Pat-  
Question re—

Redaction in of bhisties and
sweepers attached to the C^tral 
Telegraph Offices at Lahore and 
Amritsar. 770.

Scale of pay granted to telegraph boy 
peons. 769.

Scales- o f ------ of jamadarsi and
duftries of the Government of 
India Secretariat in 1926 as com­
pared with present scales of ------ .

Resolution re revision of ■ • of Indian
commissioned officers. 644-55.

Pat and A llowances—
Question re—

------ admissible to Indian commis­
sioned officers. 260.

------  of King’s oommissioned officers,
Indian commissioned officers and 
Viceroy’s commissioned officers in 
1938, etc. 1-2.

Pensionable Stapf—
See “ iNrERiOR------

Pension Funds—
See “ Family ------

Pensions—
Que&tion re commutation tables for

Peons—
Question re number of and jama-

dars employed in the Government of 
India Secretariat. 887.

See “ Teleqraph ------ *
See “ Telegraph Boy

Peon Task W ork MwsEVQSfts^ 
See “ TsLBffiRAPH ------

Pbem anxnt W ay iKSPjKrroRs-r- 
Qaeetion

— etc., employed on the B. N. R. 
in divisions adjoining the Howrah. 
Astewrt Ktta Dinttprir Di-mions, 
E. I. R. 267.

Permanent W ay INSPBCT0RS--C0ne</. 
Question re—contd.

-----, etc., employed on the Howrah,.
Asansol and Dinapur Divisions,. 
K  I. R. 267.

Petitions 
Question re of Messrs. Narsingh-

das and Krishnagopal Garg praying 
for removal of disqualification in con­
nection with election to the Ajmer 
Municipal Committee. 624.

Petitions, Commitiee on—
Constitution of th e------ . 11-12.

Petroit-
Question re revenue, derived from tea,

oil and ------- exported from Assam.
192.

Petrol Tax—
Question re salary tax and 

United Provinces. 627.

Pibceooods—
See “ Cotton------ ” ,

PiLLAi, Hon. Mr . N. R.—
Amendments to Ottawa Trade Agree­

ment Rules, 1932, laid on the table. 
10*11.

Indian Tariff (Amendment) Bill—  
Motion to consider. 50-52. 
Consideration of clause 2. 54.
Motion to pass. 55.

Oath of Office. 1.
Statement (laid on the table) re Draft 

Conventions and Recommendations 
adopted by the 21st (Maritime) Ses­
sion of the International Labour Con> 
ference. 48-50.

POISONINO—
See **Acid ------

Police Lines, Delhi—
Question re killing of a cow in front of 

th e ------ . 245-46.

Poll Tax—
Question re levy of a ------on foreigners.

in French Settlements. 192-03.

Port Trusts—
Question re—

Number of European and Indian 
Trustees i n ------ . 973-74.
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Port Trusts— contd.
Qaestion re— conid.

Number of Europeans, Anglo-Indians 
and Indians appointed in new ap­
pointments by th e ------ on Rs. 500
and over. 974.

Number of Europeans, Anglo-Indians
and Indians in ------  in receipt of
Rs. 500 and over. 973.

P ost Office Cash Cebtificatbs—
Question rc bonus accruing on all out­

standing ------ . 940

P ost Office, New Delhi— 
Question rc refusal by the of

money order form written in Hindi.

P ost Offices—
Question re number of Muslims in

in Bengal serving as Inspectors, etc. 
902-03.

P osts and Telegraphs—
5ce “ Office of the Director Gen-

BRAL, ------

P osts and T elegraphs Department^
Question rc holidays enjoyed by the 

------ . 768.

P ratap, Mr. Mahendra—
Question re return of -

435.

Preferences—
5ee “ Ottaw a------

to India.

P resident, H on.
Presentation of a Mace to the Council 

of State by the Hon. Maharaja- 
dhiraja Sir Kameshwar Singh of 
Darbhanga. 869-71.

P revention of Cruelty to Animals 
(AMFj>iDME?rr) Bill—

5ee under “ Bill" .

Printing and Stationery Department—
Question rc communal composition of 

th e ------ . 902.

Private Correspondence— 
Question re interception of the of

some public workers in the United 
Provinces. 873-74.

Promotion—
Queation re normal period taken for

------ of Indian officers from the fank
of lieutenant to captain, etc. 427, 
663.

Proscription—
Question re ------ of certain books pub­

lished by the Sasta Sahitya Mandal. 
874-75.

Protected Industroes—
Resolution re submission by employers 

o f ------ of annnal wage bills. 590-94.

Provident Fund—
Question re system of ------  for the in­

ferior pensionable st^ff of telegraph 
offices. 770.

Provincial GUjvernments—  
Question re attitude of towards

the construction of railways. 39.

Publications—
Question r e ------ of the Commercial In­

telligence and Statistics Department 
published in Hindi, etc. 8.

Public Mebtinos—
Question re use of the Trevor Town 

Hall, Ajmer, for certain ------ . 626.

PuBUC Service^—
Question re number of officers in the 

------ , etc., etc. 574-75.

PuBUC WORKJfflla—
Question re interception of the 

private correspondence of some 
------  in IKe United Provinces. 873­
74.

Public W orks Department—
See “ Central ------

PuoKLE, Hon. Mr . F. H.—
Criminal Law Amendment Bill—  

Motion to consider. 1015-16. 
Motion to pass. 1016.

Delhi Maiajid Bill—
Motion to circulate. 656.

Dissolution of Muslim Marrie^^ Bill—
Motion to consider. 607.
Conaideration of cUuse 2. 605.
donaideratioa of new oUoae 7. 609­

10. ,
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PucKLB, H on. Mr. F. B..~-contd,.
Hindu Polygamous Marriage Res­

traint Bill—
Motion, to refer to Select Com­

mittee. 363-64.
Oath of Office. 1.
Begistration of Foreigners Bill—

Motion to consider. 889-91, 893.
Motion to pass. 893.

Resolution re—
Appointment of a committee for 

undertaking legislation in reterd 
to Hindu marriages. 400̂  404-06, 
408.

Censoring or stopping of telegrams. 
756-58.

Shebaity Bill— .
Motion to circulate. 412.

P tT N jA B  I r r i g a t i o n  
TiTun̂ — H e s k a r c r  I n s -

Question grant to the 4.

P unjab M ails—
Question re stoppage of 5-Down and

6-Up ------  at Burhanpur, G. I. P.
R. 875.

Q
<)UARtER8—

Question r e —

Installation of electric call bells in
------ allotted to Members of the
Legislature. 568.

Installation of wash basins in ------
allotted to Members of the 
Legislature. 568.

Letting of ------  of the E. I. R. to
private persons. 429.

------  for duftries and record
sorters of the Qovemment of
India Secretariat in New Delhi. 
887.

Rent charged for -----  allotted by
the E. I. R. from certain classes 
of employees. 428.

Rent charged for ------ allotted to
duftries of the Government of
India Secretariat in New Delhi.

B
Racial X>isorimination—

Question re ------  at Karachi Air Port.
39.

Radio—
See “ A ll-India ------ ” .

Radio Rbciption—
Question re reduction in the cost of 

------ . 875.

Radio Sets—
Question rc unlicensed ------ . 6.

Radio Stations—
Question rc number of ------ . 42.

Raids—'
Question rc ------  on the North-West

Frontier. 44, 44-45.

Railway (s)—  
Assam Bengal 

Question
Total number of employees serv­

ing on the ------ , etc. 191.
Total route mile8.ge under the 

nianagement of the —— » etc., 
191.

Bengal Nagpur ------
Question re permanent way inspec­

tors, etc., employed on the ------
in divisions adjoining the Howrah, 
Asarisol and Dinapur Divisions, 
E. I. R. 267.

Central Advisory Council for
Motion for election of Members. 

709.
Nomination of Members. 735-36. 
Voting by Members. 800.
Election, of Members. 863.

£^st Indian
Information (laid on the table) re 

letter delivery derks in the 
Allahabad • Division, ------ . 473­
74.

Motion for Adjournment re rail­
way disaster near Haiaribagh, 
------ . 9-10, 129-39.

Question
Amount of surplus funds taken 

over by the ------  Administra­
tion on assuming direct control 
of Oak Grove School and 
Indian high schools. 327-28.

Assumption of direct control of 
Oak Grove School and Indian

high schools by the ------  Ad­
ministration. ^ 6 .

Enrolment in each class in Oak- 
Grove School and Indian high
schools maintained by the ------ .
975.
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B,ailw AY {8)—contd.
East Indian ------ c<mtd.

Question re— contd.
Expenditure incurred from rail­

way revenues on Oak Grove 
School and Indian high schools 
maintained by the ------ . 326.

Goods and passenger trains run­
ning daily in the HoMTah  ̂
Asansol and Diniwur Divi­
sions, ------ , etc. 266.

Introduction of first class air- 
conditioned coaches on the 
N. W. R. and ------ . 325.

Letting of quarters of the ------
to private persons. 429.

Maintenance of Oak Grove 
School and Indian high schools 
by the ------ . 325-35.

Paid apprentices of the ------  to
be considered as in Government 
service. 377.

Permanent way inspectors, etc., 
employed on the B. N. B. in 
divisions adjoining the Fowrah, 
Asansol and Dinapur Divi­
sions, ------ . 267.

Permanent way inspectors, etc., 
employed on the Howrah, 
Asansol and Dinapur .Divisions, 
------ . 367.

Rent charged for quarters allotted
bv the ------  from certain classes
of employees. 428.

Reserving of first and second 
class accommodation from
Hardwar to Delhi, ------ . 7,
255.

Steps taken to safeguard travel­
lers on tile ------- . &7.

Water-supply arrangements, etc.,
etc., made by the ------ . 427,
427-28, 428, 429.

Eastern Bengal ------
‘ Question re—

Contracts for labour on railway 
stations, ------ . 882*83.

Ghat charges levied for carriage 
of traffic from Dhubri Station 
to Dhubri Ghat, ------ . 883-M.

Mr. Hannah, Sleeper passing 
officer, ------ . 882.

Gtreat Indian Peninsula—
Question re—

Loss of goods traffic from Bom­
bay to Jalgaon, ------ , due to
oOBipetition frtei nolor lorries. 
265« ’

Railwat(b)— coMd.
Great Indian Peninaula — ^ontd.

Stoppage of 5-Down and 6-Up> 
Punjab Mails at Borhanpur, 
------ . 875.

Miscellaneous—

Question re—
Air-conditioned coaches on Itetre 

gauge ------ . 434.
Amount of loss incurred on ------ .

566-69.
Attitude of Provincial Govern­

ments towards the construction* 
of ------ . 39.

Catering on ------ . 261.
Contracts for catering on ------ .

264.
Development of third class traffic 

On ------ . 42.
Extension of the period of 

moratorium as regards oonî '-
bution, from ------  to general
reventres, etc. 569.

Policy adopted by ------  in con­
nection with vending and re­
freshment room contracts. 881­
82.

Steps taken to recover from ------
arrears of contribution due to 
general revenues. 569.

Watch and Ward Department oo 
------ . 433.

Resolution

Contribution of ------  to general
revenues. 669-84.

Increase in recruitment of
Indians of pure descent to- 
senior subordinate services on 
------ . 719-35.

North Western

Question
Complaints against contractor for 

ice and aerated waters on the 
Southern Section, ------ . 246.

Contracts for ice and aerated- 
waters on the Northern Sec­
tion, ------ . 24445.

Contracts for ice and aerated' 
waters on the Southern Section, 
------ . 346.

Contracts for licensed coolies OD 
the ------ . 325.

Introduction of first class air- 
conditioned toadhes on. th^ 

and E. I. R. 325.
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Railiwa Y (8)— cc>iicZrf. 
North Western — -contfl.

Question re—contd,
liberate firemen recruited on the

----- - And other State-managed
Railways. 374.

Parcel Office at New Delhi rail 
way station, ------ . 264-66, 625­
26.

State-managed — ^
Information (laid on the table) re 

qualiAcations of imported Euro­
peans in service in the mechani­
cal workshops of ------ 436-73.

Question
Foremen recruited for workshops 

on ------ . 374.
liiterate firemen, recruited on the 

N. W. R. and ether ------ . 374.
Purchase of lamps made in 

Hungary for ------ . 431-32.
Railway Budokt—

General discussion of the ------  for
193940. 268-320.

Message from His Excell^cy the 
Governor General appoin.Ung days 
for the presentation and general 
discuflsion of the ------ . 194.

Presentation of the ------  for 1939-40.
247-53.

Railway Conc« bion»i—
Question rc—

Modification of ------  granted to the
Defence Department. 5.

------  admissible to British officers
and British other ranks when 
travelling by rail. 623.

Railway Connection—
Question re ------  between India and

Burma. 40.

Railway Disasteb—
Motion for Adjournment re ------  near

Hazaribagh, E. I. R. 9-10, 129-39. 
JSee “ Bihta ------

Railw ây Freight—
Question re—

------  on soap. 262.
Rebate allowed on ------  for the

carriage of goods from foreign 
countries to Afghanistan. 666.

Special combined - —  rates quoted 
for traffic from India to other 
countries and vice versa. S73.

Surcharge on ------  on coal. 324.

Railway Labour—
See “ SuPERvisoB or

Railway Pbojbct(8)—
Question re—

Ishurdi-Pabna ----- -. 39-40.
Ishurdi-Pabna-Sadhuganj -------

878-79.
Rate of interest adopted in cal 

culating interest on capital out­
lay On new ------ . 879-80.

Railway Refreshment RooBta—
Resolution re prohibition of the sale 

of alcoholic liquors in railway re­
freshment rooms. 576-90.

Railway Rsjventjis—
Question re expenditure incurred

from on Oak Grove School
and Indian high schools maintained 
by the E. T. R. 326.

Railway Schools—
See “ State ------ ” .

Railway Service or Engineers—
See “ Indian ------ ” .

Railway Station, Delhi—
Question re bath-rooms in ------ . 7.

Railway Station, H ardwar—
Question re ------ . 6*7.

Railway Stations, E. B. R.—
Question re contracts for labour on 

------- . 882-83.

Railway W eights and Measums—
Question re ------ . 899.

Railways, Central Advisory Ooumcdl. 
for—  .
Motion for election of Members. 709. 
Nomination of Members. 735-36. 
Voting by Members. 800.
Election of Members. 863.

Raisman, HoN  ̂ Mr. A. J.—
Congratulations to the ------  on hia*

appointment as Finance Member of
the GoverniABlit of India. 12-13̂

General discussion of the General* 
Budget for 1939-40. 516.

Indian Finance Bill, 1939—
Motinn to consider. 772. 775, 776 

m ,  778, » 9 ,  788, 793-96.
Motion to pass. 7W,
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lUisMAN. H on. Me. A. J.—confrf.
Indian Income-tax (Amendment) 

Bill—
Motion to consider the further 

amendments made by the 
Assembly. 257-68.

Oath of Office. 237.
PresenteUon of tke Geoenl Bndget 

for 1930-40. 41M1.

^<lesolution re—
Contribution of railways to ffenera] 

revenues. 660.

Agreement.ooe, 000.

Prohibition of the sale of alcoholic 
liquors in railway refreshment 
rooms. 586W.

Saean Das, H on. R ai Bahadub 
JLala—

Delhi Masajid Bill—

Motion to introduce. 614.
Election of the ------  to the Standing

CMnmittM for the Department of
Communications. 863.

Election of the ------  to the Standing
Uommittee on Emigration. 603. 

Oeneral discussion of the General 
Budget for 1930-40. 523, 520-34. 

•General discussion of the Railway 
Budget for 1030-40. 306^12, 3 H

Indian Finance Bill, 1030—
to consider. 773, 781, 782.

Indian Naval Reserve Forces (Dis­
cipline) Bill—
Motion to consider. 483, 500-03

505. '

^°BilT (Second Amendment)

Motion to consider. 020.
Consideration of clftose 2. 027-28

028, 020, 930. '

Indian Tariff (Third Amendment) 
Bill— '
Motion to consider. 1024-26.
Motion to pass. 1046.

Nomination of the — ^ to the Panel 
of Chairmen. 11.

Presentation of a Mace to the Conncil 
of State by the Hon. Maharaja- 
dhiraia Sir Kaiberiiwar Singh of
DarbUnga. 866^7.

Ram Saran Das, Hon. Bai Barauus
Lala— contd.
Question re—

Amount realised from fnndtore
auctioned by the Central Public 
Works Department. 90001.

Air raid precautions. 373-74, 374.
Commutation tables for pensions. 

800.
Contracts for licensed ooolies on 

the N. W . R. 325.
Goods and passenger trains run 

ning daily in the Howrah,
Asansol and Dinapor Divisions, 
E. I. R , etc. 266.

Introducticm of first class air-con­
ditioned coaches on the N. W. R.
and E. 1. R  325.

Literate firemen recruited on the 
N. W. R. and other State 
managed Railways. 374.

Number of shamianas held by the 
Central Public Works Depart­
ment. 900.

Passports for foreigners entering 
British India from the Frontier 
tribal areas. 372.

Permanent way inspectors, etc., 
employed on the Howrah,
Asansol and Dinapur Divisions, 
E. I. R  267.

Permanent way inspectors, etc.,
employed on the B. N. R. in 
divisions adjoining the Howrah. 
Asansol and Dinapur Divisions. 
E. I. R  267.

Production and import statistics 
of vegetable compound (vanas 
pati).” 901.

Railway weights and measures 
809.

Rate war on the Konkan Coast. 
799.

Hecruitment of students from the 
Maclagan Engineering College, 
Lahore, to the Indian Railway 
Service of Engineers. 267-68.

Steps taken, to safeguard travellers 
on the E. I. R. 267.

Surcharge on railway freight on
• coal. 324.

Question (supplementary) re Indian- 
isation of the Indian Army. 424.

Resolution rc—
Contribution of railways to general 

revenues. 675-76.
Eimansion and proteciibn of the 

Indian Mercantile Marine. 742-44 
745.




